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LOK SABHA DEBATES

LOK SABHA

Thursday, April 15, 1976/Chaitra 26,
1888, (Sakg)

The Lok Sabhg met ¢t Eleven of
the Clock.

[Mg, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Joint Shipping Venture Offer by

Kuwait

*501, SHRI JAGANNATH MISHRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased 1o state:

(a) whether a joint Shipping ven-
ture has been offered by Kuwait; and

(b) it so, the decision of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) No, Sir,

(b) Does not arise,

SHRI JAGANNATH MISHRA: I find
no logic in the answer. My question
is based on a news publiched in the
Business Standard of Caleutta on
February 15, 1876 in which it is men-~
tioned that a team was sent to Kuwait
in January last; 1t submitted its report
also and it was staied that Kuwait was
keen to establish a joint shipping com-
pany on the model of the Indo-Iranian
Bhipping Company. In the context of
this may I know from the hon. Minis-
ter whether it is a fact or not.

SHRI H. M, TRIVEDI: There were
some tentative discussions held be-

n the Shipping Corporation of
ahd the Kuwait Foreign Trade

‘308151,
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Contracting and Investing Company
for financing and management arrange-
ments for the purchase and charter of
ships but the arrangements did net
come through and Kuwait has with-
drawn the offer.

Indians killed neay Beirut

t
*502 SHRI S. A. MURUGANAN-
THAM:
SHRI HARI SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether some Indians were re~
cently killed by right wing Falangists
in the wave of retaliatory killings at
Kfarchuma near Beirut; and

(b) if so, the factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPENPAL DAS): (a) and (b).
Yes, Sir. Three Indian nationals
(S/Shri Hakin Singh, Gurdev Singh
and Igbal Singh) were killed in a fac-
tory in Bewrut on March 18, 1976.
Though some press reports indicate
that they were killed by Christian
Falangist elements, the facts regarding
this are uncertain. 1t ig likely that
they were caught-up in the bitter re-
prisals and retahation and were killed
in the cross-fire or by accident.

SHRI S. A, MURUGANATHAM: I
should like to know from the hon.
Minister whether any investigation
into this matter has been made and if
so what is the body which went into
it?

SHRI BIPINPAL DAS: We tried to
find out facts But it is difficult to find
out actua) facts in such a situation and
thereforg I have said in my answer
that mest probably they were caught
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up in the cress fire and killed or it
might be due to accident.
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SHRI BIPINPAL DAS: There is no
such jnformation at our disposal, that
there is a deliberate move agaiast
Indians. The only information we
have is that in October last another
Indian was killed; his name was Fida
Hussain, On March 19, three were
killed in a factory.

SHRI M RAM GOPAL REDDY:
Were any efforts made to find out the
relatives of the people that were kill-
ed. Has any protest been made to
that government.

SHRI BIPINPAL DAS: The gituation
is such that there iz no point in mak-
ing protests, But we have certainly
informed the next of kin of those who
have been killed.

Organjeing Agricultwal Labour

*504. SHRI B. V. NAIK: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government have plan
to organise trade unions of agricul-
tural labourers as part of the 20-
point economic programme; and

(b) whether Government propose
asaisting financially the promotional
activity?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): {(a)

APRY 15, 1976
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Labour Imstityte has organised eight
rural labour camps in distant villages
of Bihar, Orissa, Rajasthan, Andhra
Pradesh, West Bengal and Kerala. The
objective of the programme is to raise
the level of consciousness of rural
labour so that they can organise them-
selves for reaping the benefits ynder
various Government schemes, to muke
them aware of their rights and facili.
ties and most importantly to make
them aware of the need to organise
themselves by identifying the social
and cultural barrierg that gtand in the
way of their unification, Government,
however, have no speclal plang or pro-
grammes for organising trade unions of
agricultural labourers,

SHRI B, V. NAIK: May I know from
the hon. Minister about the finaneial
assistance being given for the organi-
sation of trade unions for the purpose
or the organisation of trade unions of
agricultural labourers themselves. 1Is
there any ideclogica) or any other bar-
rier existing with the Government for
organisation of agricultural labourers
into trade unjons or job unions? 1Is
there any objection in this regard?

SHRI RAGHUNATHA REDDY: The
Government would welcome the trade
union leaderp like Mr, Stephen or Mr.
Salve to organise agricultural labour,
But the Government is not undertak-
But the Government is not undertak-
tion as an economic organisation.

SHRI B. V. NAIK: In view of the
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SHRI RAGHUNATHA REDDY: The
effort of the Ministry of Labour is in
terms of training leadership among
agricultural labour for the purpose of
organising themselves, But the Gov-
ernment shall not undertake organisa-
tion of trade unions, It ig for the trade
unions to undertake.

With regard to the co-operative
society which the hon. member men-
tioned, I can only recall to my mind,
at one point of time there bad been
Field Labour Societieg for Agricultural
Labour but they also led into insig-
nificance in many parts of the country

use of want of interest by the
leaders themselves.

KRISHNA CHANDRA HAL-
DJR: Agricultural labourers are get-
#ing the lowest wages in our country.
In West Bengal the average income of
agricultural labour ig 37 paise per day.
Yhey get 150 to 170 days work in a
year. I would like to know what con-
wete steps Government proposes to
take to ensure minimum wage.

SHRI RAGHUNATHA REDDY:
“There is another question on the sub-
ject in the list which relates to West

Bengal.

MR, SPEAKER: This is about enforc-
ing of minimum wages. Is it not a
State matter? I think it iz for the
State Governmeng to do this,

(Interruptions)

SHRI RAGHUNATHA REDDY: With
regard to the general question of
minimum wages for the agriculfural

Orsl Answers 6

with tlie result that in geveral States
the minimum wages have been revis-
ed; and in pursuance of the decision,
a number of officers have been en-
trusted with the task of implementa.
tion of this, and this essentially falls
within the State jurisdiction,

SHRI K. LAKEAPPA: In our
country, the most unorganised sector
ijs the agricultural landless labour
class. But wages for these labourers
have not been properly fixed and ex-
ploitation of this class is increasing
manifold, I would like to know whe-
ther any steps have been taken by
the Ministry to See that these unor-
ganised landless agricultural labourers
are not exploited by the landlords in
the country What steps have been
taken in this regard and whether any
instructions have been issued to the
State Governments?

SHRI RAGHUNATHA REDDY: I
had already submitted about the work
that is being done by the National
Labour Institute. Sir, you were
pleased to open one of the training

unions in the agricultural gsector as
Government organisation.
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MR, SPEAKER: Are you recognis-
ing these trade unions?

SHRI RAGHUNATHA REDDY: As
far a8 the trade union activities are
concerned, under the provisions of
the Trade Union Act the agricultural
labour can be organised and can be
registered ag trade union organisation,
There is ng difficulty at all. It is said
that nearly 48 million of Indian popu-
lation are agricultural labour. Out
of this about three million or 3.07
million are organised under the vari-
oug trade union organisations and it

very amorphoug gtate of affairs as
far as the agricultural labour organi-
sations are concerned. In certain
States, they are very well-organised
and in some Slateg there is not even
the formation of such unions.

SHRI CHINTAMANI PANIGRAHI:
May I know from the Hon’ble Minister
whether he is himself aware that the
Indian National Congress and the
INTUC have tried to organise the
rural labour in the country for the
last one year? The Nativnal Women
Workers' Federation is also organis-
ing rural labour In the country.
Whether the Minister js aware that
in trying to organise the rural labour
for implementing the major five
points of the 20-point programme, the
implementing machinery at the State
level has to be strengthened go that
the problems regarding fixation of
minimum Wages, abolition of bonded-
labour, moratorium, rural debt and
all these things can be fully and
effectively solved at the Staie level?
Therefore, may I know whether the
State Governmenfs have drawp the
attenfion of the Union Labour Minis-
try that the implementing machinery
for agricultural labour has to be
strengthened and if so, what measures
g.ﬂ?:hn Labour Ministry ha. taken

regard to strengthen the
Plementing n&tﬂﬂn&y at State lave‘n

Sta
certain States they have taken some
forward gteps and the
hag come to assume a certain impor-
tance. About the number of person-
nel to be appointed for implementa-
tion of the minimum wages, this
question had been discussed in the
Labour Ministers’ conference more
than twice. Several steps have been
taken by varioug State Governments.
In fact, the Central Government had
drawn the attention of the State
ministers to this juestion. I myself
have written to the State Labour
Ministers with regard to this subject.

SHRI VASANT SATHE: It is true
that you cannot organise trade unions
as government orgamisation. But why
can't you assist in the formation of
cooperatives of agricultural labour so
that financial assistance under the
Cooperaiiveg Act ilsclf can be given?
The main hurdle there is lack of
work Most of the governmental
agencies, whether they are railways,
public sector organisations or any
other institulions, give work to the
private contractors and not to these
cooperatives. Will you arrange for
proper coordination so that the land-
lesg workers' cooperatives in rural
areas can get work by forming co-
operatives?

SHRI RAGHUNATHA REDDY: I
will examine this aspect.

Pak Security Pact with France
*506. SHRI M. RAM GOPAL



(b) it so, the resction of Govemn-
ment thereon?

THE DEPUTY MINISTER IN THE -

MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes,
Sir, The Government of France has,
however, denied the existence of any
security pact with Pakistan.

(b) Does not arise,

SHRI M. RAM GOPrAL REDDY:
This news was unnounced by BBC
and reported mn the Indian news-
pepers. I do not think there is any
smoke without fire. May I know
whether the minister is going 1o have
detailed investigation about it be-
cause most of these agreements are
secret?

SHRI BIPINPAL, DAS: Our Em-
bassy in Paris contacted the French

Government and they have denied
categorically the existence of any
such agreement,

SHRI M. RAM GOPAL REDDY:

May I know whether the agreement
about cooperation among the Gulf
States, Islamabad and France about
supply of arms and materialg also
forms part of the secret paet or it is
a separate one? Hag any jnformation
given by the French Government to
us about it?

MR. SPEAKER: lc says there is
no gecret pact.

SHRI BIPINPAL DAS: We are not
aware of any defence or security pact
between Pakistan and France. But
certainly France gupplies sophisticat-
ed arms to Pakistan. That is true.

SHRI P. ANKINEEDU PRASADA
RAO: May I know whether the Pakis-
tan Government has come to an
agreement with France about supply
of spphisticated alrcraft recently?

SHREI BIPINPAL DAS: I have al-
ready sald that France supplies sop-
histicated arms to Pakistan.
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Symposium on News Pool decided
upon at Lima Conference )

*507. SHRI RAJDEQ SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(8) whether the last Non-aligned
Foreign Ministers Conference held in
Lima developed the idea further for
News Pool and named Tunisia as the
co-ordinator for organising the sym-
posium ai Tunis and scheduled a
larger meeting of the Non-aligned
Nations in New Delhj this year;

(b) whether the representatives of
the exisling news agencies in the
non-aligned nations are expected to
participate in the New Delhi meet-
ing; and

(¢) whether non-aligned blocks in
U.N. General Assembly 13 numerical-
ly larger than the combined number
of two Ilocs?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
Yes, Sir.

(c) The question does not arise
since the non-aligned countries do
not consider themselves as a bloc.
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SHRI BIPINFPAL DAS: A decislon

was taken at Lima jtself, Now, it has

to be given a shape and for giving
shape it was decided to hold the next

meeting in Delhi. This Conference
is going to be held in the beginning
of July and it will be at the Ministe-
rial level. At Tunis, it was only a

symposium,
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SHRI BIPINPAL DAS: A bloc has
certain international connotations, In
that sense, the non-aligned countries
have not formed any bloc,

SHRI P. G, MAVALANKAR: The
Minister has gaid that the meeting at
Ministerial level ig proposed to be
held in early July this year. Since
this meeting is to be held in Delhi,
may I Enow whether Government of
India took any initiative at Limga it-
self with regard to the idea of news
pool for the non-aligned countries?
If so, could he give us some idea of
that proposal?

SHRI BIPINPAL DAS: A consen-
sus was arrived at Lima itself regard-
ing organising this Pool. We have
been asked to host this Conference,
Discussions are going on and we have
also prepared a Draft Agenda and a
Draft Constitution for such a pool.
These have been circulated to all
non-aligned countries, We are await-

ing their response,

Minimum Wages for Agricultural
Labourery

*508. SHRI H. N. MUKERJEE: Wiil
the Minister of LABOUR be pleased
to gtate:

(a) whether all the agriculturat
labourers are not aware of their
wage increase;

(b) whether Government are
aware that agricultural labourers in
West Bengal get 37 paise only; and

(c) if so, what steps Government
propose to implement the minimum
wages for agricultural labourers?y

THE MINISTER OF LABOUR

I‘md(b)Acemﬁn‘ Mm
! o &

relating to a survey covering some
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519 agriculturel labourers in 3 dis.
tricts of West Benga} eersied out by
. the State Labour Department, many
of the labourers interviewed express.
ed unawareness of the statutory mini-
mum wages, Their sarnings a

over a year were also reported to be
low.

(¢) The State Goverament have
recently created 338 posts of inspec-
tors at block level and 30 posts of
Assistant Labour Commissioners for
effective implementation of the noti-
fled wage rates.

SHRI H. N. MUKRRJEE: The Prime
Minister has sald lately that she has
not much confidence in the statistics
and particularly our statistics. But
may I know whether Government can
give us any figures regarding the daily
earnings of agricultural labourers in
West Bengal which appear to be 37
puige per day according to a Govern-
ment or qQuasiJGovernmentl calcula-
tions? Do Government have any
figureg in this regard ang if so, what
are they? How does the Government
propose to tackle the guestion of these
agricultural wage-earner families
whose earnings, according to the
National Sample Survey =zecently
available, were not more than Rs 20
per head per month in 1970-7i7 It
may have come down, from all that
we know. What exactly is the posi-
tion, if Government knows it?

SHRI RAGHUNATHA REDDY:
The Government of West Bengal
published a survey called “Labour 1n
West Bengal 1075”. Onue of the chap-
ters in this survey, chapter XVII, was
on “Agricultural Workers”. The sur-
vey was conducted in Burdwan,
Bankura and West Dinajpur; and a
summary of the survey has Dbeen
hmmu“ in this chapter. It is said

“that an average agricultural
wopker in West Bengal has got 3-4
1o support, cannot work
mere desn 180 to 170 days in o

|
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year, and his earnings distributed
among the members of his family
over a period of ong year amvount
to a mere 37 paise per day.”

It should not be gpistaken as the
wage of the agricultural labourer.
The income that is earned for 130
days or so, when 1t is distributed
among 4 adults, comes to 37 paise,
according to the gurvey report. ‘Tbn
minimum wage rateg now prevailing
in West Bengal are; Rs. 6,63 per adult
worker per day, and Rs. 475 per day
per child. For effective enforcement,
as I had said, of the minimum rates
of Wages, an all-embracing implemen-
tation machinery has been constitut-
ed upto the block level; there will be
one minimum wage inspector for each
block and an Assistant Labour Com-
missioner for each division jn West
Benga] for the enforcement of the
minimum wages notifieation, o

SHRI H & MUKERJEE: The
Minister's statement reveals a msost
abysmal and a ‘most scandalous state
of affairs, which has got to be put 4B
end to, as soon as it is possible, May
I know if the Government realizes—
whether in the Centre or in the
States, I am not concerned at the
moment, because they are hand in
gloveg together; they have to be, in
a country like ours—and proposes to
do something about exercising a genu-
ine politica] will, the absence of which
was remarked upon even in the re-
port of the Economic Survey: and
whether Government goes on relying
upon the apparatus of the buresu-
cracy which, obviously, is not per-
forming its job, and whether any
attempts are being made to mobilize
the political workers of a persuasion
which is adaptable to the purpose of
the administration at this present
moment? Are the Government try-
ing to do by mobilizing
the support of the people in putting
into effect the so-called proposals
about land reforms and all the allied
businesses which have got to be done,
it the agricultura] labour is to have
ﬁyﬂﬂng like a human prospect of

e?
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SHRI RAGHUNATHA REDDY: As
T submitted afready, 335 inspectors
have been appointed; and 30 Assistant
Labour Cormmisgionerg have also bheen
appointed, for the purpose of imple-
mentation. I may also add that one
of the observations made by this sur-
vey is:

“The negligible influence of pro-
minent trade union organisations in
the field of agriculture can be borne
out by the fact that the total
figure...."”

MR. SPEAKER: I think the hon.
Member has come,

SHRI K. MALLANNA: Even the
Karnataka Government has increased
the minimum wage by 30 per cent.
Many workers, including women,
adults and children, do no¢ know this
enhancement; and  discrimination is
made in giving the minimum wages.
May I know from the hon. Minister
as to what are lhe effeclive steps
taken to implem=nt this policy in re-
gard {0 minimum wagea? Even in
regard {o the nature of work e.g., dig-
ging, ploughing or cattle grazing, it
is seen that discrimination is made.
What action has been taken?

SHRI RAGHUNATHA REDDY:
This relates to the Karnataka Gov-
ernment. Al] the State Governments
are taking very effecltive steps,

MR. SPEAKER: Yoy can draw the
attention of the Government to this.

SHRI INDRAJIT GUPTA: The hon.
Minister said that this 37 paise per
head is the outcome of having givided
up the wage which the agricultural
labour gets over four or five depen-
dents, and divided by four or five it
probably comes ta M7 paise. So, mul-
tiplied by four or five, 37 paise comes
to what? It comes to less than Rs, 2
in aBy cekse, whereas the enhanced
wages in West Bengal notified uynder
the Minimum Wages Act is Rs. 6.50
to Rx. &350 per aay. 'When it is divided
by foux or five, it comes te more than

* ATREL 18, 19% Oraf -Ansrory: 16

Ra 125, Beo, I want to knew whether
the Central Government iy trying to
give some guidelines, or instructions
or directives to the State Governments
that the notified rates should at least
be made known on & mass scale
through out the districts and villages
by some suitable means of propoganda
so that everybody in every nook and
corner gets {o know it. It jg no use
publishing it in the Gazette. Second-
ly, may 1 know whether some type of
implementation committees will be
organised, at least at district levels,
to see that the notified rates are ac-
tually implemented, or are you going
to set up the inspectorate and leave
it at that?

SHRI RAGHUNATHA REDDY:
These two aspecis meniioned by the
hon, Member will be brought to the
notice of the State Government for
proper implementation,

SHRI DINEN BHATTACHARYYA:
The Minister for his cwn convenience
referred to a report by the West Ben-
gal Government, Whenever any
question is put to him, to avold ans-
wering it he very cleverly asks ithe
Members to address the State Gov-
ernments {0 know what steps they
are taking. Not only the minimum
wage itself is low, but it is also a fact
that even the minimum wages which
have been fixed are not enforced, but
the vested nterests connected with
th ruling party....

MR. SPEAKER: No insinuation in
a question,

SHRI DINEN BHATTACHARYYA:
You are now seeing the phenomenon
of the agricultural labourers going up
while the number ot cultivators is
coming down, On the one hand, they
are not being given the
wage that is fixed by the Government
itself and, on theg other, their number
is going up. This shows that Gov-

L

ernment hnmw:?’ ﬁ'g:. m
when cdses ave Wik the péilte,
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the police is in collusion ' with the
<ultivators,

MR, SPEAKER: That is enough.

SHRI DENEN BHATTACHARYYA:
. Shri Reddy is avoiding to answer to
this question in the same way ag the
State Labour Minjster j3 doing in
West Bengal,

- MR, SPEAKER: The Minister can
throw light on what he hag said, One
iz that the number of agricultural
labourers hag gone up. Another is

that there are vested interests in the
Government,

SHRI RAGHUNATHA REDDY:
IThe statement made by the hon.
Member i only an expression of
opinion, ang there iz mo question in-
volved in what he has expressed,
Nevertheless, cbeying your command,
I may say that the agricultural wor-
kers, who constituted 15.3 per cent of
the total workers in West Bengal,
rose to 25.7 per cent, according to the
1971 census, Somehow, marginal far-
mers have also become agricultural
workers. Therefore, Whatever steps
have to be taken by the State Gov-
ernments, certainly the views given
by Shri Indrajit Gupta would be
examined and we will discuss them
with the State Governments.

SHRI DINEN BHATTACHARYYA:
See hig attitude,

MR. SPEAKER: You follow his
advice also,

SHRI RAGHUNATHA REDDY: So
far as Mr, Bhattacharyya is concern-
ed, according to reports there are 12
trade union organisationg each con-
sisting of. only 1,000 members. So
instead of wasting hig time over this
question, T would advise him to eng-
age himself in organising them (In-
terruptions).

DRA - SINGH 'RAO: -

Wit 'te. Mex, Minieter We pleated to

i8

state whether it is a fact that there
is an increase of 2.5 per cent in agri-

* cultura]l labourers out of the margl-

nal and small farmers who give up
cultivation every year on account of
their uneconomic holdings and, if so,
what is Government going to do to
meet the situation?

Secondly, the Minister has stated
that the earnings of agricultural
labour have been on the low side and
that for half the period they are idle -
during the year. Is it a fact thaf far-
mers cannot afford to pay the mmi-
mum wages fixed by the Government
on account of the slump in the prices
of agricultural products, and is Gov-.
ernment preparing any scheme to
subsidise the farmers to cnable them
to give the minimum wages?

MR. SPEAKER: You can bear his
suggestion in mind.

SHRI RAGHUNATHA REDDY:
This is a very wide subject.

MR. SPEAKER: Next gquestion,

Measures by Delhi Adminisiration for
Family Planning

*509. DR. RANEN SEN: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleacsed {o state:

(a) whether Delhi Administration
has made it compulsory for every
teacher to bring five caseg for gterili-
sation before getting his or her salary
for the month of March, 1976; and

(b} whether teachers failing to
bring five cases for sterilisation will
not be given annual increment and
will not be given promotion?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (CHOWDHARY
RAM SEWAK): (a) & (b). While
efforts have been made to involve
teachars in the national family plan-
ning programme, it is not frue that
the Delhi Administration have made -
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fore getting his/her salary for the
month of March, 1976 oy before earn-
ing his/her increment or promotion.
No teacher hag been denied salary
increment or promotion in thig con=-
nection.

DR. RANEN SEN: Off and on for
the last few days newspaper reports
have been coming in to the effect that
there is a Government circular asking
the teachers to get five people for
sterilisation or else their increment
will be stopped and all that, Reports,
which perturb us, have also appeared
in the newspapers that certain agen-
cies which have nothing to do with
this, with either the Delhi Administ-
ration or the Health Ministry or any
other Ministry, are participating in
this campaign among the teachers,
doctors and nurses, as a result of
which various letters have appeared
in the newspapers expressing anxiety
over this matter. May I know whether
it is a fact that such a circular has
been issued by the Delhi Administra-
tion asking the teachers? I want a
categorical answer.

CHOWDHARY RAM SEWARK: An
appeal wes made to the teachers to
make a success of the family plann-
ing campaign and to approach the
families of the school children, their
friends and relative and the people
under their influence to make this
family planning a success, but no com-
pulsion was there to bring five cases
or more.

DR, RANEN SEN: Mr. Speaker, I
draw ‘your attention to the question
that T have asked. I had categorically
asked whether there is a circular. He
refuses to answer that question,

Jetter {ssusd by the Delhi Administra.
tion in the shipe of an appesl, ::t
e
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MR, SPRAKNN: Ko it
w«m.mm,"“

thi paganda, there iz panic

s pro is in the
ctiy. It is known to the Minister that
the Muslim population is against com.
pulsory sterilisation or tamily plann-
ing. A section of the Hindu commu-
nity is also raising this question. So,
may I know from the Minister whe-
ther, in view of the fear created by
such an appeal, the Government will
give a clear direction to the adminis-
tration of the State Government as to
its ?olicy in regard to family plann-

ing

CHOWDHARY RAM SEWAK:
Family planning is a subject of the
State Government and usually the
Central Government does not interfere
in the measures taken by the State
gz:r:mmenb in regard te their sub-
jects.

SHRI SOMNATH CHATTERJEE:
May I know from the Minister whe-
ther any appeal in the form of a cir-
cular or otherwise has been made to
other Government employees apart
from teachers? And was this appeal
that was made to the teackers on the
basis that the teachers who will act
as procurerg of sterilisation cases will
get procurement money, as in some
other cases?
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asking the teachers to compulsorily |
get cases, It is g fact that many tea-

chers have expressed the fear that sal-
ary will not be paid to them unless
they bring four or five cases for com-
pulsory sterilisation. Will the Minister
enquire into it, because it is a fact
that it has beepn said by the teachers
that such and such a circular was sent
to them that they will not be paid un-
less they bring such cases So will he
kindly make a further enquiry into
the matter to get a real picture of it

and in, case the circular exists, will
he see that this fear is removed?

CHOWDHARY RAM SEWAK:
If any such case is brought to my
notice, I will look into it.

MR. SPEAKER He says he will
look into it.

st TwTEATC WrewY ¢ weTe S,
T AT & wEar ¥ oY a7 g 9
t fr foeot wefafrdws & ag 7w
farr @ fe Forr st oY A & wfs
wo¥ g art Ay ot v IR wfaforr
wT agaAT oA YT WT 4g IO qw
¥ fir feeelt ywmEw 5@ a1y O frae %
wi frfarm & afar a= &
ITET T TR ®T faar amdwr, IF
WA w7¢ T4 feqr AT ? W ag A
aft N oo sfaferr o g
&Y sfafsr w30

AN TR &6 [9F AT OF
FEaR wex frwrar may f5 gk 2@
aTod § ITET a1 W Afeww Be & arder
¥fier P @ & wamer TR § gAY
TR WY O ¥ 9f 597 wregAsid
F aw vad dferw e ¥ fad ¥ oF
Rear e § fe dhar et
¥ wy vy oo &
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Bea Zone Pact with Sr1 Lanks

*511. SHRI R. S. PANDEY: Wil
the Minister of EXTERNAL AFF-
ATRS be pleased to state:

(a) whether a Sea Zone Pact with
Sri Lanka has been signed recently;
and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
An Agreement on the maritime boun-
dary between India and Sri Lanka
was signed in New Delhi on the 23rd
March, 1978,

(b) The Agreement delimited the
maritime boundary between India and
Sr1 Lanka in the Gulf of Manaar and
the Bay of Bengal on the basis of the
principle of median line. The Agree-
ment was accompanied by an exch-
ange of Letters prescribing
out period of three years for fishing
by Shr; Lanka in the Wadge Bank
after the establishment of exclusive
economirs zone by India,

SHREI R. S PANDEY: Since the
details have not been given, I would
like to know what is the area from
the coast whith could be considered
as Indian territory for fishing or ol
exploration.

SHRI BIPINPAL DAS: The details
of the Agreement were laid on the
Table of the House on March 24, 1978,

SHRI R 8. PANDEY: What are the
details? He can indicate.

MR, SPEAKER: The details have
already beem laid on the Table of
the House,

Next Questisn.
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Micro-Wave System between Bombay
and Deihi

*512. SHR] SHANKERRAO SAV-
ANT: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether micro-wave transmis-
sion system is being installed bet-
ween Bombay and Delhi; and

(b) if so, how far the work has
proceeded and when will it be com-
pleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
{a) Yes, Sir.

(b) The link between Delhi and
Bombay will inter-connect Jaipur,
Kota, Indore, Dhulia and Thana en-
route, Jaipur-Kota-Indore-Dhulia
Section has already been completed
and the remaining portion of the
link in Dhulia-Thana-Bombay and
Delhi-Jaipur Sections 1s expected to
be completed by December, 76.

SHR] SHANKERRAO SAVANT; 1
would like to know whether this new
micro-wave link is ;1 addition to or
in substitution of the existing line.

SHRI JAGANNATH PAHADIA:
In addition to the existing line.

SHRI SHANKERRAO SAVANT:
I would like to lnow whether the
change-over to the micro-wave line,
when dialling is done, would be auto-
matic.

SHRI JAGANNATH PAHADIA:
An effort is being 1nade to  change
over to automatic system between
Bombay and Delhi, Bombay and
Calecutta and some other routes.

Cash Guarantee realised by SCI
1
*514. SHRI D, K. PANDA:

SHRI N. SREEKANTAN
NAIR:

Will the Minister of SHIPPING AND
TANSPORT be pleased to state:

(a) whether the Shipping Corpo-
ration of India Limited realived a

APRIL 15, 1878
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cash guarantee from the Direct
Cadets appointed for apprenticeship
training on broad ships;

(b) if go, the tetal amount of the
guarantee realised and the period far
which it is teken; and

(¢) whether the Corporation pays
any interest to cadets on the cash
guarantee taken from these Cadets at
the same rates as are paid by the
Nationalised Banks on the fixed
deposits?

THE MINISTER OP STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Yes, Sir. The Shipping Corpora-
tion of India obtains a cash guaran-
tee of Rs. 2,500|- from each  direct
entry cadet appointed for apprentice-
ship training on boarq its ships.

(b)Y A total amount of Rs, 9,32.500
has been realised by sway of cash
guarantee from 373 direct cnilry
cadets since October, 1972, when the
scheme was introduced. The deposit
is refundable without interest after
B years service after the cadet obtains
his Second Mate MOT certificate.

(e¢) No, Sir,

SHRI D. K. PANDA: A deposH
amount of Rs 500 is paid hy a person
for purchase of a scooler, and interest
js pavable on that. The DDA also
pays interest on the initia]l deposil of
Rs, 5,000 or Rs, 8000 made for allot-
ment of houses. 1In this particular
case, as far as the trainees are con-
cerned, the training period is three
years and the service period is five
years, which come to a total of
eight years, For cight years when
the money is in deposit, why should
the Government not pay Interest
when in all other cuses interest 1Is
payable?

SHRI H, M. TRIVEDI: Firstly, the
Shipping Corporation spends some-
things like Rs. 50,000 to Rs. 60,000
on glving training o a cadet, and
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interest on Rs. 25,00 would be very
negligible compared to that, Second.
ly, our information is that most de-
posits 1n educational or training ins-
titutions, where they gre refundable,
carry no interest

SHRI D. K. PANDA: I8 there any
guarantee that, affer the {raining
period is over, the tramnee will be
given an appomntment, and if not,
may I know whether, m certain cases
at least where the period is extended
even beyond eight years, Govern-
ment is going to pay interest or not?

SHRI H M TRIVEDI: Firstly,
when the training is complete, he is
assured of a Job on the Shipping

Corporation vessel or any  other
Indian vessel
SHRI D K. PANDA: In cerlain

cases they are not being appointed
because they are being offered very
low salary and therefore, they are
going outside, They should be paid
a reasonable salary when the job is
offered to them after the completion
of the training wperiod

SHRI H M TRIVEDI- The emolu-
ments of Deck officers on the Indian
flag ships are determinej by bilateral
negotiationg between the Maritime
Union of India and the Indian Natio-
nal Ship Owners Association,

SHRI INDRAJIT GUPTA:
In spite of the bilateral negotiations,
the fact remaing that the emoluments
of the corresponding categories of
merchant marine officers are much
lower on Indian shing than on foreign
ships. I would like to know, whe-
the after this period of training,
there is any scheme to ensure that
thege trained officers will continue to
serve on Indian ships whether it
be Shipping Corporation or any other
Indiapn Dne, rather than be lured
awsy by the prospect of higher em-
oluments by foreign shipping lines,
I think, the Minister knows well that

CHAITRA 26, 1308 (SAKA)
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the Indian Merchant Marine i{s suff
ing of acute shortage of officers p
cisely because they have been drain.
ed away to other shipping lines,

SHRI H. M. TRIVEDI: Factually,
it is true that trained officers are
being attracted to foreign flag vessels
by higher emoluments It is for this
reason that only about four months
back, the Mariime Union of India
negotiate with the <hip owners a
higher level of wages for Indian offi.
cers,

wrAt & o fowa whroffa araw Wiz
L

*515 =t WA A TOU: WT LRAIA
T TR WY 77 T #Y T ST O

() =T & weafeaa Fraa g
v ¥ qafawe fed w & fad
T AT F e gi e, Oiv

() T W= &y wre fagem
# ford 77 FrdaEy & € &)

THE DEPUTY MINISTER IN THE
MENISTRY OF STEEL AND MINES
(SHRI SUKHADEV PRASAD)- (a)
and (b) Special steps have already
been enforced for some time s0 as to
expedite disposal of revision petihons
under the Mimneral Concession Rules
1960. The number of such petitions
pendng on 1-4-T5 wag 1318|885 new
cases were instituted during the year
1975-76 Due to disposal during the
year having increased to 1328, the
number of total mending cases as on
1-4-76 has already reduced sharply
to 875

ot qw oy vy fiew st
W, 1060 ¥ WANT 1328 BAW
ffer o | & T AT g fR 3
fpa oy ¥ T 4, & & 2 w0
qery firry 3@ ], 5 arer gk frry
T w1 e e qo fray 3o @ ¢
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veemy oive wror sy (ot werale
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woere wf fay el : 56 0N
& v fe dew ¥ wivew dmd
et &, 3w & wx Aawr fegr ST
) Faee ¥ T wgaT g WY
TR ¥ faaqw fege & o Wiz
W ¥ wétw A ghw WY ¥ g
foar o7 | ¥8 ¥F # w9 ¥ fagre T
¥ wireq Wiy qr, I9Y gftw ¥R ¥
wie @ 9 g W TR gre
€ | CF RIY ¥ oy wWr FA T R
g?

oY Wit qaw ¢ T AY g}
arrfes w1 wfwere §, g gw ¢
& o gwar § e 0 daar agr e @
99 BT AT q¥ET

woae s @ W w1 w7 oY
SwaT @, @ AT AT R ¥ Q@
q g R
Mr, Varkey George—absent. Chou-
dhary Nitiray Singn—absent.
Mr. Bhogendra Jha—also absent,
Mr, Eswra Reddy—also not here.

Now, the Question List is over, I
will now take up the second round.

Mr, Chandrappan.

SHRI RAMAVATAR SHASTRI:
To8€.

MR, SPEAKER: You have no
authorisation from him. So you
cannot put the question,

Mr, Mm-ndm Lal Bhatie~
M&r m
P. Gangadab, M

ng
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WRITTEN ANSWERS TO
QUESTIONS

ASEAN—Based Shipping
Conferency

*503. SHRI C, K. CHANDRAP-
PAN. Wil the Munister of SHIP-
PING AND TRANSPORT he pleased
to gtate:

(a) whether ASEAN-based ship-
Ping conference would come up soon;

(b) how far this would help to
break the monopoly of Far East
Freight Conference; and

(e) broad outlines thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIV.
EDI)* (a) The Government have re-
ceived no definite information about
any such proposal

(b) and (c¢) Dg not arise
Visit by West German Business
Delegation

*505. SHRI] RAGHUNANDAN
LAL BHATIA: Wil the Minister
of EXTERNAL AFFAIRS be pleased
to state:

(a) whether West German business
delegation haq visited India in March,
1976; and

(b) if so, the outcome thereof?

AIRS (SHRI BIPINPAL DAS), (a)
Yes, Sir.

{b) The wisit provided both sides
with an opportunity to exchange
views on various economic matters
of mutual interest thereby promot-
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Malangtolj Iron Otre Project Report

*513. SHRI P, GANGADEB: Will
the Minister of STEEL AND MINES
'l'le pleased to state:

(a) whather the Malangtoli Iron
Ore Project report is near oomple-
tion; and

(b) whwther tep priocity is prepos-
ed to be given for the report to resch
the Ministry by the end of 1976?

THE MINISTER OF STEEL AND
MINES (SHR] CHANDRAJIT
YADAVY): (a) and (b). Field investi-
gations being conducted by the
Nationa]l Mineral Development Cor~
poration Limited at Malangtoli are
expected to be completed by the end
of 1976. Preparation of a Project
Report will take about six months
after the results of these investiga-
tions become available,

Development of Chettua as s Major
Port

*516. SHRI VARKEY GEORGE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{(a) whether the Government have
got any scheme to develop Chettua
as a major port in Kerala;

(b) if so, the total cost involved in
this scheme; and

(c) the time by which it will be
completed?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIFPING AND
TRANSPORT (SHR] H. M, TRIVEDI):
(a) No, Sir.

(b) and (c¢). Does not arise.

Alleged Poaching into Areas covered
by Indian Shipping Lines

*517. SHRI NITIRAJ
CHAUDHARY:

SHR] BHOGENDRA JHA:

SINGH

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government are aware
of poaching into the areas ndml.h!y
covered by Indian Shippivy’ Lines
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resulting im rise in the country’s pay-
ment to forelgn ships at 2 time when
Indian ships are upable to find enough
cargo to fill their holds; and

(b) it so, Government’s reaction
thereto and steps proposed to be
taken in the matter.

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M, TRIVEDI):
(a) There is evidence to indicate that
some foreign non-Conference Ship-
ping Iines are operating their vessels
in India's overseas trade in which
Indisn Lines have been operating
as membe., of Conferences and Joint

lupping Services.

(b) Government is considering
measures for protecting the interests
of Indian Shipping in India's over-
seas trade. '

Central Booking Agency to Repiace
Freight Brokery

*519, SHR] Y. ESWARA REDDY"
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have a
proposal under consideration to get
up a central booking agency for re-
placing freight brokers; and

(b) if so, the facts thereof and the
steps being taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPFING AND
TRANSPORT (SHRI H. M. TRIVEDD):
(a) and (b). Government are at pre-
sent studying the present freight ar-
rangements and the possible role
that a Central booking agency will
have for the maximum utilisation of
available shipping space in Indian
flag ships Ior nwre efficient carriage
of India's overseas trade. As the study
" is i1 5 preliinary stage the question
2 mipplying details does not arise.

W a3

Aluming Plant i Sargujs

2428, SHR[ RANABAHADUR
SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the feasibility report
for the establishment of gn Alumina
Plent, based on the deposits of main-
put in Serguja District is ready; and

(b) it s0, when ig the project likely
to be ready?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUKHDEV PRASAD):
(a) and (b), Yes, Sir The feambility
report is under examination.

Sale of sub-standarg goggles

2427 SHRI VASANT SATHE: will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the National Bociety
for Prevention of Blindness has
drawn the attention of Government
to the increasing sale of sub-standard
goggles; and

(b) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRIA K M.
ISHAQUE): (a) Yes.

(b) The Government are seized of
thiz roblem and wil examine steps
necesgary to be taken in this regard.

Asmm Nutional Highways

2428, SHRI NOORUL HUDA: Will
the Minaster of SHIPPING AND
TRANSPORT be pleased to state:

(&) how many National Highways
are there in the State of Assam;

{b) whether the Ceniral Govern-
ment's attention has been drawn to



the stats of disrepwir and precarious
condition of the Highway connecting

District of Assam with the
State 6f West Bengal; and

(¢) whether adequate measures
have been taken to keep and main-
tain these Highways in good order?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) There are seven Na-
tional Highways in Assam.

(b) and (c). There are two Na-
tional Highways viz. 31 ang 31B in
the Goalpara District of Assam bord-
ering West Bengal. The following
steps have been taken to improve the
condition of these National High-
WaYS

(i) Flood damage repair esti-
mates costing Rs. 43.60 lakhs
were sanctioned in 1975 and
the work is in full swing.

(ii) The proposa] for the recons-
truction of Gangadhar Bridge
with guide bund and approa-
ches on National Highway 31
at an estimated cost of Rs.
465.00 lakhs has been agreed
to. The estimate for Bridge,
Guide Bund and Land Ac-
quisition for approachesg at a
cost of Rs, 297.756 lakhsg has
already been sanctioned. The
estimate for construction of
approaches is under scrutiny
and the sanction is expected
to be issued ghortly.

_ (iii) Improvement works costing
i Rs. 70 lakhs have been sanc-
tioned for National Highways
31 and 81B in Goalpara Dis-
trict and the works are in
variong stages of construe-
tion.

(iv) In addition to the above im-
provement works, fund, are

Births after Sterilization

2429. SHRI N. E, HORO: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government have not-
ed any case of births even after ster-
lization;

(b) §f so, the number of «ch cases,
State-wise, during last = 1wo yehrs;
and

(c) the cfforts of Government to
rectify the defect in sterlization?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K M.
ISHAQUE): (a) Yes,

(b) One complaint of failure has
been received from the Himachal
Pradesh during the last two years
However, the reported failure rate
based on the basis of gome studies is
0.156 per 100 person for male sterliza-
tion and in the range of 0.04 to 0.08
for female sterlization.

(c¢) The following steps have been
taken to reduce the Incidence of
failure after sterlization operation:

(i) Doctors are trained in the
correct procedures of sterli-
zation.

(ii) Research is going on t{o deve-
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Copper Projest ai Balaghat -

2430, SHRI G. C. DIXIT: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the stage reached of the cop-

per project proposed to be get up in
Balaghat District;

(b) the cost of this project;

(c) expenditure on the project so
fer; i

(d) estimate of expenditure during
1976-77; and

{e) when the project is hikely to
start?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Earher, the Soviet Agency commis-
sioned by Hindustan Copper Limited
had submitted the Detailed Project
Report for Malanjkhand Copper Pro-
ject in Balaghat District for the Min-
ing part only. The Detailed Project
Report for the Malanjkh and Complex
as a whole including the proposed
concentrator wag received in January,
1976. The Detailed Project Report
for the whole complex js being exa-
mined by the Government,

(b) The estimated cost of this pro-
ject 1s Rs 95.85 crores,

(¢) Upto the end of March, 1976
about Rs. 128 lakhs have been spent
on this project,

(d) Rs 3 croreg have been provid-
ed in the Budget for 1976-77.

(e) The work on the project will
be started after the investment deci-
sion is taken by the Government.

Import of Sulphur
2481, SHRI MOHINDER SINGH
GILL: Will the Minister of STEEL
AND MINES be pleased to state:
" (a) whether the total demand of
the country for sulphur is being met
by imports only;

(ble if 80, the foreign exchange
required therefor each year;

(¢) whether large deposits of sul-
phur are available in the Puga Val-
ley of Ladakh; and

(d) is so, steps taken to mine these
deposita?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): ({(a)
Except for a small quantity of sul-
phur produced as a by product from
Smelter Gases/Refinery almost the
entire requirement is met by im-
ports

(b) The year-wise foreign exchange
utilised for iympart of sulphur during
the last 3 years 1g as follows:—

Valu~ 1n crores
of Rupees

1973-74  5.89 17.66
1974-75  6.88 48.86
1975-76  5.62 34 92
(likely)

Year ¥y m
likg( tonnes

(c) and (d). Small quantity of ele-
mental sulphur is recovered through
geo-thermal fluids in Puga Valley of
Ladakh, Regional Research Labora-
tory, Jammu, is conducting experi-
ments on recovery methods

Setting up of New RM S Soring
Offices in North West Circle

,2432, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased fo
state:

(a) the names of the places in
North West Circle where the pro-
RMS.

posals for setting up new
Sorting Offices are under considera-
tion of the Government; and

(b)thnlil:lydateloc!thenncﬂnn
and opening of each one of these
Offices?
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THE MINISTER OF LOMMUNICA-
TIONS (DR SHANKER PAYAL
SHARMA): (a) and (b). The opening
of Sorting Offices at Maranda (Pal-
ampur), Phagwara and Ludhiana
City have been approved. These Offi-
ces are lkely fo be opened as goon as
suitable accommodation becomes
available.

G.S1. Survey in Gujarat
2433. SHRI D. D. DESAIL: Will the

Minister of STEEL AND MINES be
pleased to state:

(a) whether Geological Survey of
India is continuing its exploration in
Gujarat to locate minerals;

(b} i so, whether it has discovered
bauxite, iron ore and/or other mine-
rals in 1975-76; and

(c) it so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) and (c). Two 2ones of bauxite.
Clay, each varying in thickness from
1 to 2.5 metres have been encounter-
ed in bore holes sections, indicating
48 to 55 per cent alumina. Ne other
mineral reposits have been discover-
ed in Gujarat during this period,
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Persons expoged t0 health hazards

2435. SHRI K. MALLANNA: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) what is the present pcrcentage
of people living in rural areas who
are exposed to health hazards;

(b) the assistance given by the
Central Government to various States
in this regard; and

(c) whether the World Health Orga=
nisation has also extended its co-ope-
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(b) The health services facilities
in the rural aress both curative and
Preventive are being provided threugh
the net-work of Primary Health Cen-
tres|Sub-centres and Dispensaries
functioning there; which are wunder
the administrative control of the
State Governments, The Central Gov-
ernment apart from rendering neces-
sary technical guidance to the States,
is providing gassistance in accordance
with the prescribed patterns in the
shape of materials and equipments,
ete, and|or cash assistance for staff
under the various centrally sponsor-
ed eradication|control programmes
for communicable diseases, Iike, Ma-
laria, Filaria, T. B., Leprosy, Cholera,
Smallpox, Trachoma and V., D etc.
being implemented throughout the
country including the rural areas.
Under the National Water Supply
and Banitation Programme (Rural)
priority is being accorded to provide
proteted water supply to the
rural peoplé living in problem
and scarcity villages including cho-
lera endemic villages, villages with
guinea worm infestation and health
problem villages with high contents
of iron, choloride or flouride in
waters,

{c) Yes, The World Health Orga-
nisation’s assistance to its member
countries is provided for the promo-
tion of health standards mainly in
the shape of expertise, consultancy,
training of Indiang abroad and sup-
plies and eqipments etc Their assis-
tance, which is project oriented, is
mainly being received in the follow=-
ing flelds:—

(i) Strengthening of Health Ber-
vices,

(ii) Family Health, Nutrition,
Health Education,

(iil) Health Manpower Develop-
ment,

(iv) Communiceble Diseases
Control,

(v) N Diseanes—
Prevenation

L2

(vl) Prophylactic and Therape-
utic Substances,

(vii) Promotion of Environmen-
tal Health.

(viii) Health Statistics and
(ix) Biomedical Research,

Oolr shipment from Cochin and
Madrag

2438 SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that the Coir exporters are facing
difficulties for shipment from Cochin
and Madras; and

(b) if 80, the stepg being taken to
make shipg available therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). Government are
aware of the difficulties being expe-
rienced by shippers in finding ship-
ping space for exports to Nigeria.
The problem has arisen because
ships are delayed between 3-8 months
at Nigerian ports, due to heavy con-
gestion Shipping Lines have how-
ever, offered to accept cargo with
transhipment to Coton6u provided
the receivers make immediate arran-
gement to transport the cargo to Ni-
geria, Shippers did not seem to be
interested in this arrangement,

Epidemic year announved by National
Institute of Communicable Disease

2437. SHRI RAM PRAKASH: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whether Nationsl Institute of
Communicable Diseages had announc=
ed the 1975 year to be an epidemie
year; and

(b) if so, the facts about Polie
cases noted during I1875?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI AKM.
ISHAQUE): (a) No.

(b) As Poliomyelitis is not a noti-
fiable disease, no authentic data
about its prevalence in the country
is available However, the number
of Polio patients treated in medical
institutions only during 1975 was
about 6,500,

Anti-India propaganda by Pakistan in
Europe and America

2438. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Pakistan Embassies in
European and American countries are
circulating anti-India material to the
public and newspapers;

(b) if so, the facts thereabout; and

(c) the steps taken by Government
to counter them?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS):
(a) and (b). Pakistan embassies in
some European ang American coun-
tries have circulated statements
made by Pakistani leaders which dis-
play an anti-India attitude,

(c) Our Missions in these countries
as well as all other countries regu-
larly try to convey as a matter of
course correct position on relevant
issues in approPbriate media and Gov=
ernment quarters,
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Gaseg discharged from Refinery and
Smelter at Khetri Copper Complex

2441, SHRI SHIVNATH SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether complaints have been
made by the local people against the
ill-effects on health and to the crops
caused by the gases discharged from
refinery and smelter at Khetri Cop-
per Complex, Khetri and if so, safety
steps taken in this regard; and

(b) the total quantity of gases
discharged and the total require-
ment of gases for the fertiliser plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Complaints have been made against
the ill-effect on the health and to the
crops caused by gases discharged
from Khetri Copper Complex,

The design of the copper Smelter
at Khetri incorporates last techno-
logy for effectively controlling the

pollution problem, Several sophisti-
cated equipment like Electrostatic
Precipitators, Waste Heat Boilers,

Baloon Flue, Gas Air Heat Exchan-
ger, Dust Collecting Cyclones have
been provided in the plant for ferat-
ment and cleaning of sulphur dioxide
gases. The sulphur dioxide gases
produced by Smelter are utiliseq for
the production of sulphuric acid.
Normally the Smelter and the sul-
phuric acid plants operate simultan-
eously, Hindustan Copper Ltd. has
constructed a chimney having a
height of 121 metres for dispersal of
gases without causing pollution to
the surrounding areas in case the
gases have to be discharged in the
atmosphere,

(b) At present 59—550000 NMS3
(Normal Metre Cube) per hour of
gases, of which only 4:5 to 5 per cent
is sulphur dioxide, containing various
other constituents are discharged into
the atmosphere on those days when

APRIL 15, 1976
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the sulphuric acid plant ig not in
operation. The total requirement of
the gases to be fed at full operation
stage to the Sulphuric Acid Plant is
90,000 NM3 per hour of gases con-
taining an average of about 6 per
cent sulphur dioxide,

Ore supply to Khetri Copper Project

2442, SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the constraints that are coming
in the way of higher utilization of
capacity at the Khetri Copper Project
and whether supply of ore is one of
them;

(b) the average need of ore per
day for full capacity utilization and
the actua] availability now; anqg

(c) measures taken to ensure full
supply of ore and alsg to remove the
other constraints?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The major constaraint coming in the
way of higher utilization of capacity
at Khetri Copper Complex is the
availability of copper ore. Another
constraint is the delay in the com-
missioning of Wire Bar Casting Plant.
This plant is wundergoing tezsthing
troubles and Hindustan Copper Ltd.
has not yet taken over the plant
from the turn-key contractors,

(b) The average need of ore per
day for full capacity utilisation of the
plant is 9,600 tonnes, The actual ave-
rage daily availability of copPer ore
during 1975-76 averaged 2550 tonnes
(approx). During 1976-77 the daily
average is expected to be 3800 ton-
nes.

(c¢) Hindustan Copper Ltd. have
engaged a well-known firm of min-
ing consultants to advise in bringing
about improvements/modifications in
their mining plans to increase stea-
dily the present rate of production of
ore at the project, According to the

¢
\1

L o



ject for the production of 1,350,000
tonnes per annum., The capacity at

000 tonnes per annum, In addition,
the copper concentrateg bein pro-
duced at Dariba Copper ject.
which has g capacity of 100 tonnes
per day of ore milling, are also being
fed to the Khetr: Smelter The capa-
city production at Khetr1 Smelter is,
however, expected to be achieved
only when the Malanjkhand Copper
Complex goes into production.

Ag regards Wire Bar Casting Plant,
after the repeated failures of the
turn-key contractors to guccessfully
commission the plant, the Company
is now seeking technical assistance
from other sources for ensuring satis-
factory operation of this Plant.
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Bringing industria] wnity at Lawrence
Road, Delhi under ESY Scheme

2445 SHRI BIRENDER SINGH
RAO- Wil the Minister of LABOUR
be pleaged to state:

(a) whether most of the industrial
units functioning in the Lawrence
Roag Area, Delhi do not follow Em-
ployees’ State Insurance Scheme,

(b) if so, the names thereof;

{c) the estimated loss to Gavern-
ment as g result thereof, and

(d) whether Government propose to
take any action against such indus-
trisl units ang bring them under this
acheme?

THE MINISTER OF LABOUR
(SHR! RAGHUNATHA REDDY):
The Employees’' State Insurance Cor-
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provisions of the BEmployess State
Insurance Act, 5 are in default and
the cases of 4 others which have come
to notice recently are under scrutiny

for determining their coverage,

(b) The names of the five defaul-
ters are given below:

Sl No. Name of factories/
establishments

1. M|s. Radha Krishan Krishna
Govind Ram (P) Ltd, C-23,
Lawrence Road, Delhi.

2. M|s. Madan Industries, B-2, Law-
rence Road, Delhi.

8. M|s. Rajinder Plastic Industries,
B-66, Lawrence Road, Delhi.

4 M|s, G. R. Enterprises, 53-54,
Lawrence Road, Delhi.

5. M|s. Northern India Industrial,
Corporation, WZ, Geolden Purk,
Lawrence Road, Delhi.

{c) and (d). There is no loss as
yet. The total amount of arrears
of contributions recoverable is
Rs. 28,133.30, for which suitable legal
uction has already been taken.

Dock Labour Board
2446, SHRI ARJUN SETHI: Will

the Minister of SHIPPING AND
TRANSPORT be pleased to gtate:

(a) the conditiong for formation of
a Dock Labour Board in a particular
port; and

(b) whether Paradip Port fulflls
these conditions?

THE MINISTER OF STATE IN
'THE MINISTRY OF SHIPPING AND

=

that the Government may, by mnotifi-
cation in the officia]l Gazette, establish
a Dock Labour Board for a port or
group of ports, for administering the
Regulation of Employment Schemes
framed under the sald Act, No con~
ditions have been prescribed in the
Act or the rules frameq therunder,
for formation of a Dock Labour
Board at any port, However, the
question of framing a Regulation of
Employment Schems and setting up
of a Dock Labour Board at any port
is considered when there is sufficient
and steady availability of traffic re-
quiring the employment of dock wor~
kers.

(b) The main traffic of Paradip
Port is export of iron ore, which
does not require any dock labour.
The volume of other cargp handle
by the port does not still justify the
framing of a Regulation of Employ-
ment Scheme and the setting up of a
Dock Labour Board at this port.

National Highway Act

2447, SHRI C. JANARDHANAN®
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Kerala State Gov-
ernment have demanded amendment
of section 3 of the National Highways
Act by raising the bopulation size of
the municipal area from the present
twenty thousand population to one
lakh or more;

(b) if so, the facts thereof; and

(c) Government's decision tucreon?

SINGH): (a) to (c): A representa~
tive of Keraly Government and ano-
thar from Andhrz Prafesh Govern-



way Act which governg the National
Highways in the entire Country, it ig
under examination for its implica-
tions, technical, financial and others
relating to the prevention of conges-
tion along the Municipal Urban links.
As the matter is under examination
the question of giving details or the
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Working of D.T.0.

2448, SHRI ISHAQUE SAMBHALI:
Will the Minister of SHIPPING AND»
TRANSPORT be pleased to state:

(a) whether D.T.C. is running on.
profit and if so, the facts thereof;

(b) the total annual expenses of
D.T.C.;

(¢) number of drivers,
conductors; and

(d) the total number of officers,
engineers in the management of
D.T.C.?

cleaners, ,

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) The D.T.C. has been

decision of Government does nat suffering losses, The details are given
arise at present below:
Period Working  Depreciation Total Remarks
loss and Debt, loss
charges.
(Rs. 8. (Rs.
in lakhs) ln?:kha} in lakhs)
3-II-71 10 31-3-72 . . . §6°30 10686 16316
1972-73 . . . . 21190 323° 42 535-32
1973-74 . . . . 261-20 272 41 633-61 Subject to-
Audit.
1974-75 . . . . §26' 90 51678 1043+ 6% -Do.
1975-76 soe s 54583 78968 13351 According
to Reyised
Estimates.
(b) The total expenses of the Corporation vary from year to year

Ralevant details since the inception of

Corporation are given below:—

Period Woaorking Depreciati Total Remarks
expenses and Debt.
charges.
(in Rs. lakhs)
3-II-71 tO0 31-3-72 362°3% 106- 86 469:21
1972-73 £ % . 1043 11 32342 1366 53
1973-74 P 115584 372 41 1528 28 Su*zec* te.
Audit.
1974-73 . " . . 1653° 60 516-75 aryo-3s Do.
1975-76 W = 2238-53 789 ‘68 3028:31 Accordin
to Revise

LT

Estimates:
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(c) 4280, MV (nleanexs and sweep-
vers) ang 4036 respectively,

{(d) 92 officmrs and 38 engineers, as
won 1t April, 1876,

Family FPlanaing Measures adopied in
Maharashira

2449, SHRI ANNASAHEB GOTR-
HINDE: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state;:

(a) whether the targets fixed for
different Tehsils and Districty in
Maharashtra State for achieving
<ontraceptive measuregy for family
planming in one form or another are
at present linked with the percentage
of population of those Tehsils and
D‘I:lh‘.t.t!;

(b) if so, whether there ig a demand
of the Panchayat Samities and|or
Zilla Parishads in Maharashtra to
fix thia target by linking it with the
percentage of the number of eligible
couples i.e. couples in the reproduc-
tive sge group; and

(c) if so, the reaction of the Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M
ISHAQUE): (a) Yes, and these tar-
gets for the Districts and Tehmls are
fixed by the State Government.

(b) &No.
(c) Does not arise.

Works on West Coast Road

24350. SHRIMATT BHARGAV1
‘"THANKAPPAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state!

(a) whether the Kerala State Gov-

Rs. 814,688 for 128 works on the
“West Coast_Boad (N.H. 17);

i

(h) & s0, Government’s
therecn;

(e) whether the mocounts of
penditure incurred the State
ernmerit prioy to the declars
the West Coast Road as N
Highway 17 on Tth March, 1972
stil] ic be settled beitween the &
Government and Centre; and

§

Eo
ad

]

%

(d) if so, steps being taken for the
experitious settlement of these ac-

countg?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING ANI
TRANSPORT (SHRI  DALBIF
SINGH): (a) Yes, Sir.

(b) to (d). The Government o
India approved financial assistanct
limited to a maximum ceiling o
Rs 374 crores for 135 works on the
former West Coast Road under the
Central-aid-programme of State roads
of Inter-Sfate or Economic Impor-
tance, While approving the works, it
was made clear to the Government of
Kerala that any expenditure incurred
thereon beyond the aforesaid ceiling
of expenditure, as also excess over the
approved cost of individual works,
will have to be met by the State Gov-
ernment from their own funds, It
was also stipulated that no work for
which approval had not been given by
the Government of India should be
undertaken and provision made for
any approved work should not be
diverted to any other work, Out of
the aforesald 135 works, only 128
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085 to $lst March, 1960 and there-
after 100 per cent loan assistance, The
West Coast Road was included in the
Uational Highway System on 7th
darch, 1972 and since then the entire
ost of development, improvement
ind maintenance of the road is being
net by the Central Government,

The proposal of the State Govern-
nent ig that not only the excess ex-
)enditure on the individual works
‘which is not admisable according to
he terms and conditions for the grant
it financial assistance for the West
Joast Road) should be borne by the
“entra] Government but also that
he entire expenditure should be
reated ag grant-in-aid as against 100
)er cent loan assistance granted with
ffect from 1st April, 1969. The mat-
er is under consideration,

im Corbett Commemorative Postage
Btamp

2451. SARDAR SWARAN SINGH
3OKHI: Will the Miruster of COM-
MUNICATIONS be pleased to state:

(a? whether Jim Corbett com-
memorative postage stamp hag been
ssued by the Government;

(bY if so, whether any blunder or
nistake has been committed in it;
ind

(c) what steps Government propase
0 take in the matter?

THE MINISTER OF COMMUNICA-
T'IONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Sir.

(b) There was a printing error at
one place on the cover page of the
tolder issued in connection with the
ramp,

(c) The Information and Broad-
casting Ministry are examining the
juestion of taking action against the

58
Mini Steel Plants

2452. SHR1 ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of STEEL AND"
MINES be pleased to state:

(a) number of mini steel plants set
up in the country State-wise, during
the last three years;

(b) number of those working at

present and number thereof closed
down; ang

(c) if so, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). The information is being collect-
ed and will be laid on the Table of
the House.

Stee] Plant based on EKudremukh Iron
Ore

2453. SHRI P. R. SHENOY: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there is a proposal for
the conmstruction of a stee] plant based
on Kudremukh iron ore; and

(b) if so, the steps taken go far for
the preparation of feasibility report
for the construction of the plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
Sir,

(b) Does not arise.

Dialling of S. T, D,

2454, SHRI NIMBALKAR: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) how often on an average a
person should dial STD telephone-
numbers untll he geis the desired
number;



-89 Written Answers  APRIL 15, 1978  Written Anmwers 6

(b) how often wrong numbers
occur; ang

{¢) what efforts Government are
making to remedy thig fault?

THE MINISTER OF COMMUNI-
+ CATIONS (DR. SHANKER DAYAL
SHARMA): (a) No statistics are
available regarding the number of
attempts required for the successful
calls, However, more than one at-
tempt to get the desired number js
needed when there is, among others,
congestion due to heavy traffic and
also when the called subscriber’s
number is busy.

(b) The occurrence of wrong num-
bers on S.T.D. calls is negligible,

(¢) To overcome deficiencies such
as dropping of STD calls, channel
flicks, contact pitting ete,, a series of
circuit improvements are being in-
corporated particularly in  crossbar
type trunk automatic exchanges
which are being modified as per in-
vestigations and recommendations of
the Task Force. A Departmental
Commiitee has also been set up to
investigate into the causes of the
shortcomings in the working of STD
and to suggest remedial measures.
‘With the implementation of their re-
commendations, the STD Service is
expected to improve further,

Non-deposit of EPF by M/s Giri
Land and Finance Co., Dethi

2455. SHRI G. P, YADAV; Will the
summ of LABOUR be pleased to
te:

(a) the number of times M/s, Giri
Land & Finance Company, Delhi had
become defaulier in paying Emplo-
¥ees' Provident Fund and ES.I De-
“posits during the last three years; and

(b) how many times they have been
prosecuted/fined for not depositing the
:amounty with Governmeni in time?

THE MINISTER OF LABOUR
(SHR] RAGHUNATHA REDDY):
The Provident Fund Authorities and
Employees State Insurance Corpora-
tion have reported as under:—

(a) and (b). M/s, Girj Land and
Finance Company, Delhi is not cove-
rable under the Employees Provident
Fundg and Family Pension Fund Act,
1852 and the Employees State Insu-
rance Act, 1948, Therefore the ques-
tion of not paying the provident fund
and employees’ state insurance dues
does not arise,

Chemical raw materials of HSI-

2456, SHRI VEKARIA: Will the
Minister of STEEL AND MINES be
pleased to state whether Government
are aware that the production of che-
mical] raw materials of Hindustan
Steel Limited, Calcutta, are shared by
monopoly and big Business Houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD):
Hindustan Steel Limited have report-
ed that the by-product chemicals
produced by them are supplied to in-
dustries which have set up their own
plants and use them as raw materials
and to other interested buyers, prefe-
rably cosumers, in accordance with the
businesg requirementg of the Come
pany.

Advisory Commitice en Philately

2457. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state;

(a) whether Advisory Committee
on Philately has been reconstituted;
and

(b} if so, the date of the constitu-
tion of the present committee and iis
compoaition?
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THE MINISTER OF COMMUNICA~
TIONS (DR, SHANKER DAYAL
SHARMA): (a) and (b), The Phila-
telic Advisory Committee ia expected
%0 be reconstituted shortly,

Exyansion of Hindusian Latex

2458. SHRI VAYALAR RAVI: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether the expansion of the
Hindustan Latex, Trivandrum is be-
ing expedited;

(b) i eo, to what extent; and

{c) what are the schemes of expan=-
sion?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M.
ISHAQUE): (a) to (c). The expan-
sion programme of Hindustan Latex
Limited provides for doubling of the
existing production ~apacity of 144
million pieces of condoms. Engineer-
ing Projects (India) Limited (Gov-
ernment of India Undertaking) has
been entrusted with the expansion of
Hindustan Latex. The work is pro-
gresging according to schedule and
the new plant is likely to be commis.
sioned by the middle of the current
Yyear.

Inferior producis of Mindustan Latex

2459. SHRI VAYALAR RAVI: will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state; "

(a) whether rejection of the pro-
ductg of the Hindustan Latex, Trivan-
drum i, a big quantity by the testing
laboratory enabled private producers
to capture the market;

(%) whether any enquiry is being
made into the matter; and

(t) if so, steps taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K, M.
ISHAQUE): (a) No. During 1871-T2,
4,07 million pieces (10 batches) and
in 1973-74 10.71 million pileces (26
batches) of Condoms manufactured
by Hindustan Latex Trivandrum were
found sub-standard by the Testing
Laboratory. No change was, how-
ever, made in the Supply Order, as
originally placed on the Hindustan
Latex Limited, for the purchase of
Condoms, as a result of the rejection
of this stock.

(b) An Expert Committee on Qua-
lity Control was constituted by the
Government of India o suggest ways
for maintaining a high quality of the
Condoms manufactured by Hindustan
Latex Factory,

{c) On the recommendations made
by the Expert Committee on Quality
Control and also of a team of Japa-
nese Experts steps have been taken
to effect jmprovemenis in the quality
of the product manutactured by the
Hindustan Latex Factory,

Encouraging Naturopathy during
Fifth Plan

2480. SHRI VASANT SATHE: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whether there is a proposal to
encourage faster development of
Naturcpathy during the Fifth Plan;
and

(b) if &0, the outlines thereof,
particularly the projects proposed in
Magharashtra State?

THE DEPUTY MINISTER LN THE
MINISTRY OF HEALTH AND FA.
MILY PLANNING (SHRI A. K M
ISHAQUE): (a) and (b). An alloca-
tion of Rs. 20 lakhs has been made In
the Fifth Plan for giving grants for
the development of Naturopathy, Thié
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frants are given for the following
PUYDOSES

1. Mgintenance of study beds,

2 For conducting one-year training
course in Nature Cure.

8. For condueting four-year train-
ing course in Nature Cure.

4. For production of health educa-
tion materiul dealing with
Nature Cure,

5. Mobile Camps.
6. For pathological equipment,

A National Institute of Naturopathy
is proposed to be established at Pune.

Oonnecting District Headquarters of
Maharashira te Bombay
24681, SHRI ANNASAHEB GOTK-

HINDE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have a
proposal to connect all the District
Headquarters in Maharashtra to
Bombay under Demang Service
System;

(b) if g0, the names of the Districts
wh:ch are so connected to Bombay;
an

(c) the probable time when the
remaining District = Headquarters
would be connected to Bombay?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) to (e). It ig the -
tention of the Government to provide
initially trunk demand service and

Piigrimage between Indin ang Pakivian

2462. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased fo state:

(a) whether Indian and Pakistani
citizens were permitted to visit reli-
gious places in Pakistan and India
during the years 1873 to 1875;

(b) if so, the places generally visit-
ed in India ang Pakistan by sudh pil-
grims; ang

(c¢) the corresponding figures of the
Indian and Pakistani pilgrims during
the years 1873 to 18757

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Visits to religious shrineg in India and
Pakistan by Pakistanj and Indisn
citizens respectively were resumed
only after the signing of a Protocol
between the Government of India and
Government of Pakistan on 14th Sep-
tember, 1874,

(b) The places of pilgrimage In
India and Pakistan provided under
the above mentioned Protocol are:

In India

(1) Shrine of Hazrat Mujadid Alaf
Sani at Sirhand Sharit, (¥b.).

(2) Hezrpt Ehawaja Alauddin Al
Al}g;l)&hh‘ltmm

(3) Hazrat Khawaja Moin-uddin
Chisti at Ajmer Sharif.

(4) Hazrat Amir Khusro, Delhl,
(5) Hezrat Khawaja Nizamuddin
Aulia at- Delid,
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In Pakistan ’ ,

(1) Guadwars -Shyi Punja;Saliib.

(2) Gurdwara 8Sbri Nankana Sahib.

(3) Samadhi of Msharaja Ranj
Singh Ji.

(4) Gurdwara Shri Dehra Sahib,

(5) Gurdwara Janam Asthan,

(6) Gurdwara Dewan Khana,
Chung Mandi,

(7) Gurdwara Sahib Ganj Singh-
nian.

(8) Gurdwara Shahid Ganj TBhai
Taru Singh Ji Shahid; and
(9) Gurdwara Chhevin Patdshahi,

Mozang.

(c) The figures of Indian and
Pakistani pilgrimg who wvisited the
above shrineg during 1974 and 1875
are as follows:

Year Indian pilgrims Pakistani pilgrims
1974 304 Nil
1975 5000 (approx) 393

Cultaral Activities by Indian
Embassies Abroad

2463. BHRI SAMAR GUHA: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Indian Embassies
in Burma, Malaya, Bingapore, Thai-
land, Cambodia, Laos, Vietnam and
Indonesia are running cultural cen-
tres and reading libraries and pub-

books, brochures, and news
letters for cultivation of cultural re-
lationg with these countries and for
keeping the people there informed
about the progress of developmental
works in India; and

(b) if so, the facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI- BIPINPAL DAS): (a) and
(b}, Buch _ activities are undertaken
by ¥sdiay Missions in the countries
388 L35,

mentioned, and their details are given
in the attached statement,

Statement
BURMA

The Embassy issueg freguently
news bulletins, gpecial releases and
feature articles on India ang distri.
butes them to the press. The Embassy
doeg mnot run a cultural centre/
reading library, as the operation ef
these are not permitted according to
local regulations.

MALAYSIA

The High Commission maintains a
full-fledged library and distributes
books and pamphletg received from
India to leading citizens angd institu.
tions in Malaysia. Documentary films
on India are regularly screened
thrice weekly. Besides, a weekly
“India News” highlighting wvrogress
and developmental works in India is
also brought out.

SINGAFPORE

The High Commuission has a library-
cum-reading room and books are
given on lbfh. The Mission publishes
a monthly bulletin and cyclostyled
news bulletins are issueq whenever
an occasion demands it. Publicity
brochureg received from India are
also distributed to local libraries, Uni-
versities, Indian Associations and
other institutions, Filmg on cultural
and development of India in various
fields are screened or loaned.

THAILAND

The Embagsy has a reading room.
It also presents newspapers and read-
ing material to leading libraries in
Thailand, both Thai and Indian, In
addition to issuing the usual hand-
outs, press rejeases and apecial fea-
tures both in English and in Thak
language, they publish from time to
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time apecial brochures in Thai which
portray progress in India. The Em-
bassy is not running a cultural centre
but the Thai.Bharat Cultural Lodge,
established a few decades ago s giving
excellent service as a cultural centre
ang receive sfull cooperation from the
Embassy.

The Thai-Bharat Cultural Lodge
brings out a journal and has a library.
Libraries are also attached to other
soclo-religioug institutiong run by the
Indian community to which also full
cooperation is extended by the Em.
bassy. Bookg are presented by turns
to these institutions,

LAOS

The Indian Embassy in Laos has a
reading room and a library. The
reading room displays Indian journals
projecting India's progress and deve-
lopment. It also issues nmews bulle-
ting highlighting India's progress and
development. It also distribute lite-
rature and periodicals received from
India, projecting India's progress and
development tp loca] institutiong and
personalities.

VIETNAM

The Indian Embassy has a library
but runs no cultural centre and brings
out a periodic newsletter containing
news about India, highlighting deve-
lopmental progress and provides
Indian documentaries for screening
on Vietnamese Television,

INDONESIA

The Indian Pmbassy has a reading
library and publishes a weekly news-
letter. Special newslatters, as and
when occasion arises, are also pub-
lished,

CAMBODIA
At present there is no Indian
Mission.
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Production of Copper at Kheirl

2465. SHRI SHIVNATH SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total amount of Copper
produced at Khetri Copper Complex

since ity commissioning and cost of

production per tonne of copper;

(b) for how many hours the refinery
ang smelter have worked during the
last one year; ang

(c) steps being taken to reduce the
cost of production and to rup the
smelter and refinery for full time?

MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
Copper Smelter at Khetri was com-
mismioned in November, 1974, Upto
March, 1976, ﬂntolt;'lmmmo!
Blister Copper was tonnes, The
Electrolytic Refinery a¢ Khetri was
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commissioned in December, 1074, Up~
¢o March, 1076, the total production
of copper cathodes was 9,225 tonnes.
The cost of production per tonne of
blister copper and copper cathodes
during the month of March, 1976 was
ag follows:

Blister Copper: Rs. 23,381 per
tonne of metal,
Cathode Copper : Rs, 24,817 per
tonne of metal

The Wire Bar Casting Plant at
Khetri is having teething troubles on
commissioning and the plant hag not
yet been taken over by Hindustan
Copper Lid. from the turn-key con-
tractors

{b) Electrolytic Refinery:

The Electrolytic Refinery hag been
in operation continuocusly gince its
commissioning except for the period
12th June, 1975 to 27th July 1975
when the plant was shut-down for
over-haul,

Smelter; -

Since the commissioning 1n Nov-
ember, 1974 the smelter has been in
operation except for the following
periods of shut down,

68 days in June to August, 1975.

15 days in Deecember, 1975.

12 days in January, 1976,

8 days in March, 1976.

(c) Hindustan Copper Limited is
making every effort to maximise mine

production
of concentrates for improving the
utilisafion of the Smelter capacity. In
addition to the production of concen-
trateg at Khetri, the Company iz also
importing concentrates from abroad.
The copgt of production ig expected to
reduce with the fuller utilisation of
the capacities of Smelter and Refi-
nery.

Ehetri Copper Complex

2466. SHRI SHIVNATH SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the fue] capacity of concentra-
tor, smelter and refinery at Khetri
Copper Complex, Khetri and how
much of that was being utihsed dur-
ing last one year;

(b) how much raw material and
concentrate are requireq per month
to feed the concentrator and smelter
at full capacity and what was the
gmount of raw material taken out
from loca] mineg per montn dunng
the last one year; and

(¢) what is the plan to meet the
deficit?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The reference is to the full capacities
of the concentrator, smelter and re-
finery at Khetri Copper Complex.
The figures regarding the capacity
and actual utilisation of concentrator,
smelter and refinery during 1575-78
are given below:

Plant Fullrated  Production Percentags
capacity during utilisation
per annum  1975-76
tonnes tonnes Percent
Concentrator . . . . . 28,00,000 8,76,000 31
Smelter . . . . . 31,000 9,231 30

Blectrolytic Refinery . . .

31,000 8,058 ab
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(b) The monthly rgquirement of
comtcrgupermuhdupulw
of the trator is 2,33,000 ton-
nes. The monthly gequirement of
copper concentrates as per the design
of the Smelter ig 19,250 tonnes. Month-
wise fijgures of ore production at
Khetri copper Project during 1975-78
are given below:

Month Ore pro-
in tonres
:ws-gﬁ
April, 1975 . B 66,230
May, 1975 . s & s 66,761
June,1975 . . . . 54397
July,197s . . . . 50,166
August, 1975 , . . . 68,051
September,z975 . . . 65,038
October, 1975 . . . . 62,027
November, 1975 . . . 55,437
December, 1975 . . . 71,229
January, 1976 . . " 69,603
February, 1976 . . 62,537
March, 1976 : . N 83,827

(c) Ore production at .Lhetrl Cop-
per Project is expected to go up stea-
dily over the coming years. Accord-
ing to the estimates made by the
mining consultantg of IIindustan Cop-
per Limited the project will be pro-
ducing about 1.85 million tonnes of
copper ore by 1878. The Company
hag also developed Chandmari Copper
Mine which is adjacent tg the Khetri
Copper Project for the production of
1,50,000 tonnes of ore per snnum, The
capacity of this mine is being expand-
ed to 3,00,000 tonnes per annum, The
copper concenirales from Dariba
Copper Project which has a capacity
of 100 tonnes of ore per day, are also
being fad to the Khetri Smelier, The
capacity production at Khetri Smelter
is, however, expected to be achieved
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cit is also proposed to bg met by
importing copper concentrates,

Compensation to Persong of Indiaw
origin evicted from Sri Lanka

2467. SHRI SHANKER RAO SA-
VANT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state
the compensation being paid to per-
sons of Indian origin evicted from Sri
Lanka for the property left by them
in Sri Lanka and for their eviction?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): No person
of Indian origin residing in Sr; Lanka
has been evicted from Sri Lanka.
Some qf them are being progressive-
ly repatriated to India under the 1964
and 1974 Agreements. As a gencral
rule, at the time of repatriation they
are allowed to bring with tnem their
movable assets No cases of immova-
ble assets left behind by repatriates
have come to our notice,

Seminar on Absenteeism in Coal
Industry

2468, SHRI JAGANNATH MISHRA:
SHRI PRABODH CHANDRA:

Wil the Minister of LABOUR
be pleased to state

(a) whether a geminar on absen-
teeism in coal industry wag held at
Dhanbad in March, 1976; and

(b) if so, the recommendations
made thereat and Government’s reac-
tion thereto?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) A seminar on absenteeism ip Coal
Industry was held under the auspices
of the Indian National Mine Workers
Federation, Dhanbad on 13th March,
1976 at Dhanbad,
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(b) A statement containibg the
conclusions and recommendationg of
the Seminar is enclogsed, Government
have noted with interest the outcome
of the Seminar,

Statement

INDIAN NATIONAL MINE WOR-
KERS' FEDERATION
RAJENDRA PATH
DHANBAD

Top level Seminar on “Absenteeism
in the Coal Indusiry”™ held at Dhanbad
on 13th March, 1976.

CONCLUSIONS AND RECOMMEN-
DATIONS

11 The present method of compu-
tation of statistics in 1egard to Abs-
enfeelsm by wvarions agencies does
not reflect the irue state of affairs. It
is necessary to distinguish authorised
absence from umauthorised absence
with a reference to ganction of leave
by the management. So the compi-
lation of statistics in respect of absen-
teeism should be based on the follow-
ing factors.—

(i) Annual pnivilege leave for
which prior sanction s obtain-
ed

(ii) Sick Leave

(iii) Period of Suspension

(iv) Quarantine Leave

{v) Absence due to accidental injury
and disablement.

(vi) Suspension of work under
orders of D.G.M.S

(vii) Strike on Lock-out. ] Already
(viii) Lay-off. in
(ix) Maternity Leave Practice,

1.2. Normal absenteeism should be
categorised as Absenteeism with sanc-
tioned leave and with payment of
wages/allowaneces, Absenteeism in
excess of thiz 1imit should be consi-
dered as abnormal absenteeism

1.3. The present system of compil-
ing an¥ presenting statistics in re-
Eard fo absenteelsmm monthly and

yearly for the Coal Industry may be
continued,

21 From all avoilable figures it
appears that there was a marginal in-
crrase 1n the rate of absenteeism in
the Coal Industry during 1974 as com-
pared to the previous years,

22 The rate of absenteeism among
the face workers in underground
mines 1g higher than the other ground
woirkers Again, the rate of ahsen-
teeisin among the surface workers and
workers engaged in open cast mines
15 less than that of underground
workers

23 The possibilily should bhe ex-
plored whereby a picce-rated face
worker after attaining the age of 45
years should be given an opportunity
to opt for time-rated job elsewherc.
If any tramning 15 required in the
process, the management should make
necessary arrangements,

24 In order to provide relief to
ihe workers engaged i1n muneotonous
Job, job rotation should be arranged

31 .In order to mitigate the im-
pa.t of absenteeism on  production
multi-skilled orientation should be

¢« xplored,

41 The rate of absenteeism has a
direct bearing on the actual environ-
mental condilions m the n/riground
mines and therefore these conditions
should be mmproved.

42 Measures <hould he taken for
reducing fatigue of the workers n
respect of unproductive work wher=-
ever possible

51 There 1s urgent need for im-
provement of housing, water supply,
sanitation, health, educational and
recreational facilities and ameni-
ties to the coal miners. While provid-
ing these facilities and amenities the
cultural background of each ethnie
group may be 1econstructed special-
ly in respect of housing and ecological
factors.
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.2, It is felt that the provision of
facilities and amenities would
long way in bullding a commit-
and stable industrial work force.
would incidentally enable the
and pull with the villages to be
ed 80 that the proneness to ab-
senteeism is reduced.

8.1. Since drinking among the coal
miners is widely rampant and this
contributes to high rate of abasentee-
ism and health hazards besides econo-
mic distress, there is a strong case for
introducing dry days in the Colliery
areas which would include the pay
days and subsequent iwo days. En-
forcement in this respect should be
quite rigorous,

8.2. The liquor shops located in the
coal muning aress at present should
be removed to remote places, beyond
at least a radius of 3 Kilometres from
the Colliery and residential town-
ships.

7. Vigorous steps for curbing the
activities of money lenders in the Col-
liery areas should be iaken and co-
operative credit societies should be
established with the assistance of the
management to fill the vacuum in res-
pect of the credit needs of the wor-
kers, =

8. The proposal for accumulation
and/or encashment of unavaiied of
Sick Leave may be taken up for seri-

ous consideration,
9. The workers should take leave
in a planned manner,

10. Social scientists, trade unions
and management experts may pool
themselveg together and make a
study in depth into the problems of
absenteeism, g0 ag to evolve the most
workable solution of this problem

Extension of Mmiernity Benefit Aet
to Agriculiura)] Women
2469, SHRI C, K. CHANDRAPPAN:
Will the Minister of LABOUR
be pleased to state:

(a) whether Government are aware
©f the cdearter of demands submitted

Bp

fie
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to the Prime Minister recently by the
Young Women's Commitiee of All
India Youth Federation in Delhi;

(b) whether Goverrrment are also
aware of ong demand which agks

(c) i so Government’s opinion
thereon?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). Yes

(c) The Committee on Status of
Women in India has also inter qlia,
recommended extension of the pro-
visiong of the Maternity Benefit Act,
19861, to agricultural labourers. The
State Governments have beep re-
quested to furnish to this Ministry
proposalg inter glia for extension of
the provisiong of the Act to the agri-
cultural establishmenis as may be
found necessary, in accordance with
:\he proviso to Section 2(1) of the

ct

Production of Steel

2470 SHRI NATHU RAM AHIR-
WAR:
‘Will the Minister of STEEL AND
MINES be pleased to state;

(a) the public sector steel plants
which started production ag per the
fixed targets; and

(b) the number thereof in which
production is below the target ang the
reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The following table indicates the
targets, actual production and per-
centage of fulfilment of targels in
ferms of saleable steel in respect of
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exch of the public sector steel plants in 1075-78:—
("c00” tonnes)

ctual ful-

Plant Target Pr‘o&ducﬁon filment of
target.

!
Bhilai . . . . 1770 1850 104§
Durgapur = : . 780 i1 963
Rourkela s s . . 900 1041 115°7
Bokaro . . . . 250 150 6o-o

The short-fall at Durgapur was
marginal and the main constraint was
the inferior quality of coal resulting
in poor quality of coke affecting the
output of blast furnaces and opera-
tion of the integrated plant The
target for the Bokaro wag based on
the assumption that the sccond blast
furnace would be 1n operation in
August, 1975 This furnace, however,
could not be commissioned due to
supplies of coking coal falling short
of the plan during the first few months
of the year,

Nationa) Conference on Cardiac Struc-
ture and Metabolism

2471 SHRI RAJDEO SINGH-
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to

(a) whether a two-day Nat.onal
Conference on Cardiac gtructure and
Metabolism organised by the Insti-
tute of History of Medicine and Me-
dical Research was held in Delhj in
March thig year;

(b) whether accor to Ayurve-
iic system, three vital organs namely,
heart, brain and renal complex when
lamaged might prove fatal; and

(¢) whether according to the Awyur-
vedic scholarg there are good drugs
lor heart ailment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE). (a) Yes, Sir,

(b) Yes, Sir.
(c) Yes Sir.

Increass in Growth rate of Population

2472 SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased {o state:

(a) whether there are more men
than women in the country;

(b) whether for the last 10 years
iaking together the growth rate was
24 80 per cent as compareg with 2151
per cent in the previous decade, and

(c) if go, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K M.
ISHAQUE)' (a) Yes

(b) According to 1261 and 1871
censuses, the percentage growth rate
of population during 1961—71 was
24 80 as agawnst 21 64 1in 1851—61

(¢) The increase in growth rate of
population i* mainly t» a decline in
death rate.
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Ratio of Post Offices with the. total-

number of Villages

2478. SHR1 RAJDEO SINGH: will
the Minister of COMMUNICATIONS
be pledsed to stdte:

(a) the number of post officeg of dif-
ferent descriptions in the country;

(b) the ratio of these post offices
with the total number of villages serv-
ed by them; and

{c) whether all the urban centres in
the country are linked with tele-
phone lines?

THE MINISTER OF COMMUNI-
CATIONS (DR, SHANKER DAYAL
SHARMA): (a) The number of Post
Officeg as on 1-3-78 is ag under:—

(i) Head Offices . e 579

(1i) Departmenta] Sub-Offices 20,027
(iii) Extra Departmental Sub-
Offices. . . . 779
iv) Depmmentalnnnch
¢ Offices. B 12
(v) Bxtra rtmental
L OBE . 96,667
TotAL:, . 1,18,064

(b) Out of these, 106412 post offi-
ces are serving the rural areas and
their ratioc with total number of
villages served by them 1s 6.2.

(¢) No, Sir.

Joint Management Councils

2474, SHRI RAJDEO SINGH: will
the Minister of LABOUR be pleased
to state:

(a) whether the schemg of Joimnt
Management Councils are being vigo-
rously pursued in both the sectors—
public as wel] as private;

(b) if s0, in how many industrial
undertaleings such councily are at pre-
sent functioning, sector-wise; ang

{0) maﬂmm sheout the
the industrial undertakings re-

nrdin: accepting in principle the
idea of Joint Management Councils?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) to (c)—The question presumably
refers to the new scheme of workers
participation in industry at the shop
floor and plant level, announced by
the Government in its Resolution
dated 80th October, 1875, Vigorous
efforts are being made t0 get the
scheme implemented in both public
and private sector establishments. It
18 in the process of implementation
in 92 central public sector undertak-
ings and in about 140 establisments
in the private sector The response to
the scheme has been very healthy
and the Trade Unions and Manage-
ments have expessed willing coopera-
tion to make the scheme a success,

Steps to control Blindnesg

2475, DR. RANEN SEN: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the ninmber of people suffering
froym blindnesg in comparison to the
total population; ang

(b) the steps Government propose
to take to control blindness?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI AXK.
M. ISHAQUE): (a) According to
the recent surveys done by the In-
dian Council of Medical Research,
about, 1.4 to 1.5 per cent of the to-
tal population is suffering from blind-
ness. This works out to about 9 mil-
lion people blind in the country.

(b} The national plan of actlon, as
envisaged fo control of blindness, is
laid on the Tabe of the Sabha,

[Placed in Lidrery. See No LT-
10893/78)

L]
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Indo-Malaysian Talky

2471, RS, PANDEY:
SHRI RAM BHAGAT PAS-
WAN:

Wil} the Minister of EXTEBRNAL
AFTAIRS
be pleased to state:

(a) whether Indo-Malaysian talks
were recently held in New Delhi; and

(b) if 80, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAI, AFF-
AIRS (SHRI BIPINPAL DAS):
(a) VYes, Sir, Bilateral talks at offi-
cial level were held in New Delhi on
18th & 19th March 1978,

(b) The talks were held in a cor-
dial and friendly atmostphere and
covered the international issues of
common interest with special re-
ference to South and South East
Asia. Among the important subjects
discusseg were the recent ASEAN
summit, the declaration of the Indian
Ocean as a Zone of Peace, the forth-
coming Non-aligned Summit in Co-
lombo and the Paries talk on inter-
national economic problems. Bilateral
relations were also reviewed with a
view to strengthening economic and
culural cooperation between the two
countries,

Manufacture ang Import of Stainless
Steel

2478, SHR1 SHANKER RAO SAV-
ANT: Will the Minister of STEEL
AND MINIES be pleased to state:

(a) the quantity of stainless steel
manufactured indigenously and im-
ported from abroad during the last
three years;

(b) the machinery for distributing
stainless steel to actua] users; and

(¢) principles Involved in distribu-
tion thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

the last three years was as follows:—

Quantity (tonnes)
Year Imports  Tndigen~
ol o
1973-74 . . . 17112 5192
97475 . . 34246 66ax
197576 . . . 5583 7090
*Upto June, 1975.

(b) and (c). Stainless steel ig im-
ported in keeping with the import
policy provisions for actual users and
registered exporters in force from
time to time. The canalised items of
stainless steel are distributed by
MMTC to the actual users on the
basis of release orders issued by the
CCI&E and for utensils manufactu-
rers on the basis of distribution re-
commended by DCSSI in the case of
SS8I Units and DGTD in the case of
units registered with them. In so far
as indigenous production is concer-
ned, there is no control on the dis~
tribution of stainless steel,

Expansion of Rourkela Stee] Plant
2479, SHRI D. K. PANDA: Will the

(a) whethey Government have de-
cided to give priority ta the expansion
programme for Rourkela Steel Plant;

and
(b) if go, the facta thereof?
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Opening of new Telegraph Offices

2480. SHRI RAM PRAKASH: WiD
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of telegraph offices
likely to be opened in urban and rural
areag respectively during the year
1976-77; and

(b) the number of telegraph offices
likely to be opened in urban and rural
areag respectively during 1976.77 in
the State of Haryana?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) The number of
Telegraph Offices likely to be opened
in the urban and rural areas of the
country during the year 1976-77 1s
76 and 896 respectively,

(b) The number of Telegraph
Offices likely to be opened in urban
and rural areas in Haryana State
during the year 1976-77 is one and
seventeen respectively.
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Danger to P.&T. Installations in Bilas-
pur District of Himacha] Pradesh

2482 PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS he pleased to
state:

(a) whether the erection of electric
Iines from the B.S L. Projects/Punjab
Electricity Board hav2 posed serious
threat to the P.&T. installations in
Bilaspur District and other adjoining
areas of Himachal Pradesh;

(b) if so, whether the Project
authorities have provided any fund for
the shifting of these installations be-
fore the electric lines are erected;

(c) the names of the installations
like telephone lineg which are likely
to be affected by this power parallelism
and the proposed alternate lines,

(d) whether the new works would
be taken up expeditiously so as to
avoid any consequent dislocation of
telecommunication network and their
future developments; angd

(e) the total amount which has been
provided for this purpose?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Sir, the proposed
Power lines from Dehar to Panipat
and Ganguwal under construction by
the Punjab Electricity Board are
likely to cause severe interference
with the existing telecommunication
lines arround Bilaspur area.

(b) The matter {s under the con-
sideration of the Project authorjties

{e) Al the telecommunication ecie-
cults provided on the truk lines in the
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. sebtion Dehap-Biflusjpur-Naurii” are af-
fepted- by this Paralleism.
These cicuits include the follow-
ing? -

1. Simla-Dharmsala
carrier system,

2. Simla-Mandi 8-channel earrier
system.

3, Simla-Bilaspur 3 channel car-
rier system.

4. Bilaspur-Sundernagar
sysiem,

5. Bilaspur-Ghumarwin SAX tru-
nk circuit,

8, Bilaspur-Dehar and Bilaspur-
Jhandutta P.C.O, trunk circuits:

7. Nagal-Sundeérmagar speech
circuit leased to Punjab Electricity
Board.

8, Simla-Bilaspur -Sundernagar-
Mandi-Kulu Telegraph circuits,

#, Bilaspur-Jhandutta -Ghumar-
win-Berthin-Lehri Saral.Hatwar
Telegraph circuits.

8-Channe!

carrier

10. A small portion of the Bilaspur
local telephone system.

The proposed alternative arrange-
ments are:—

1, Microwave circuits beiween
Simla and Mand: and shifting of
Simla-Dharmsala and Simla-Mandi
carrier sysem to work as Mandi-Dhar-
msalg and Mandi-Sundernagar
system.

2, UHF. system between Simla-
and Bilaspur.

3. Provision of four S 4 DX sys-
tems from Mandi to Simla, Bilaspur,
Kulu and Sundernagar,

4. Erection of new line between
Hamirpur and Ghumarwin and erec-
tion of new wires

3. Rearrangement of trunk and
‘telegraph ejreuity in the area

8. Laying of Screened cable in the
affected area of Bilaspur local tele-
Phone system,
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1. DiknYiwtieinbit
1lines,

(d) After' the pdwer authorites
agree to pay the cost of meking the
alternative arrangemehts,, the new
works will be taken upon on priority.

(e) The estimated cost of all the
rearrangement works is Rs, 39,07,000

which will have to be prveided by
the Power Project authorities.

Expansion of Tata’s Coal Mines

2483. SHRI PRABODU CHANDRA:

SHRI RAM BHAGAT
PASWAN:

Will the Minister of STEEL AND
MINES
be pleased to state:

(a) whether Government Lave ap-
proved the Tata’s exnansion plan for
their coal mines; and

(b) if so, the facts thereof?

+ bf wffected

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b) ' Tata Iron and Steel Com-
pany Limited have recently cubmit-
ted an application for grant of in-
dustrial licence for substantial ex-
pansion of their West Bokaro Colliery
from the present licensed copacily
of 0.7 milhon {onnes of raw coal &
year to 2.5 million tonnes a year. The
proposal is under the consideration
of the Government.

Cooperation between Upper Volia
and India

2484. SHRIMATI ROZA DESHP-
ANDE:
SHRI K. LAKKAPPA.
SHRT M. RAM GOPAL
REDDY:

Will the Minister of EXTERNAL
AFFAIRS?
be pleased fo state:

(a) whethey a memorandum of
£ on economic,
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and scientific copperation was signed
Fecently ;n  New .Delhi between India
and Upper Volta; and

Ab) if go, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
Yes, Bir.

(b) The salient features of the
Memorandum of Understanding sig-
ned on 22-3-1978 are as follows —

(1) India has agreed to extend co-
uvperation to Upper Volta for setting
vp of small and medium scale indus-
tries such as extraction of vegetable
oils, tanneries, textiles, sewing thread,
garment making, processing,
ceramic, sheet glass and glassware,
builders hardware and sanitaryware.

(1) In the field of agriculture,
India would extend cooperation to
Upper Volta i1n Community Develop-
ment, fruit and vegetable cultivation
and manufacture of agricultural tools
and implements

(hi) India is agreeable to co-
operate with Upper Volta in explora-
tion of petroleum and other minerals
and provision of technical experts

Releasg of Fung from Central Road
Fund for Andhra Pradesh

2485 SHRI Y. ESWARA REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state-

(a) whether the Slate Government
of Andhra Pradesh has asked the Cen-
tral Government i{o re'esse the allo-
cated fund from the €Central Road
Fund to the State;

(b) if so, the amount allocated to
Andhrg Pradesh from this fund in
Fifth Five Year Plan, and

(c) what is the State Government's
requext therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT) SHRI DALBIR
SINGH) (a) Yes, Sir

(b) and (¢), The Andhra Pradesh
Govt has requested for the allotment
of the entire amount of State Gov-
ernments estimated accruals from
Central Road Fund (Allocation) due
to the State during the Fifth Plan
period which works out to Rs 158.75
lakhs according to present estimates.
This 1s, however, not a feamble pro-
position since actual allotments are
made on an yearly basis which in
turn ;s dependent upon the funds
which may be avalable for the
purpose through the annual budget
voted by Parhament, the progress of
works and the requirements of
various States

Development of Andhra National
Highway s

2486 SHRI Y. ESWARA REDDY'
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) wnether assurance was given by
the Umon Government ic the State
Government of Andhra Pradesh of
funds to take up development of Na-
tional Highways,

(b) if so, whether the State Gov-
ernment have usked 10 provade g grant
of Rs. 6856 croreg for 1975.78 and
Rs 6.51 croie, for >976-77 tor National
Highways original works; and

(c) if s0, the fucls thcreof and Union
Governmen!'s decision thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
DALBIR SINGH): (a) to (c).
Since constitutionally National High-
ways are a Central subject and the
Central Government are responsible
for development and maintenance of
these highways necessary funds are
to be provided by the Government of
India for these purposes in the dis-
charge of the constitutional responsi-
bility according to avalability of re~
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sources, progress of works and re-
qwmmavuiomm This
is a continuous process and as such
the question of giving any assurance
in the matter does not arise,

The Andhra Pradesh Government
had at the time of final allotment of
Funds for 1975-76, indicated a re-
quirement of Rs, 340.00 lakhs for de-
velopment of National Highways in
the State, This has been met in full
As regards 10876-77, a sum of Rs.
394.00 lakhs has been earmarked for
development of National Highways in
Andhra Pradesh. Final requirements
of tunds for the development of
National Highways in Andhra Uradesh
during 1876-77 will be known only
towards the end of the year on the
basis of the progress of the works.

Simpler Methodl for Termination of
Pregnancy

2487. SARDAR SWARAN SINGH
SOKHI: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased 1o state:

(a) whether any simpler method
for termination of pregnancy has been
successfully tried in West Bengal,
recently;

(b) whether the method involves
any specia] treatment; and

(c) whether it is of g temporary or
permanent nature?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K M.
ISHAQUE): (a) No such method has
come to the notice of Government,

(b) and (¢). Does not arise.

Registration for New Telephone Con-
nections in Gujarat

2488. SHRI ARVIND M. PATEL:
SHRI VEKARIA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of applications for
nhew telephone connections registered

with the Department 1p to 31st De-
xbulﬂ!inﬂujam,mht-w.

(b) the time by which the applicants
would get new telephone connec-
tions?

]

THE MINISTER OF COMMUNI-
CATIONS (DR. SBHANKER DAYAL
SHARMA): (a) The  district-wise
figures of registered applications in
Gujarat as on 31-3-1878 are given in
the appended statement,

(b) It is not possible to indicate the
time by which the registered appli-
cants would be provided telephone
connections, However, efforts are
constantly being made to expand the
telephone systems to meet the pend-
ing demands to the maximum possi-
ble extent as early as possible within
the available limited resources.

Statement

Statement of applications for new tele-
phone connections registered in Gujarst

district-wise as on 31-3-1976.

%- i} District phl'{gl &f;::.
1. Ahmedabad |, . 10,742
2. Amreli ., . . . 74
3. Banaskantha , : . 129
4. Baroda . . . . 3,288
5. Bhavnagar . . 518 1
6. Broach . . . . 150
7. Bulsar . . . . 537 |
8. Dang . . . . Nil
9. Ganghinggar ., ., . 14
%0. Jammagar . . . 1,385
1. Junagarh . . . 616
12. . . . . 751

Kaira
l!tM‘ - - . 89
14. Mehsana . . . 348
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No. Dirlet B iet
1s. Panch Mahal , . . 354
16. Rajkot . , , ., 1,833
17. Sabarkantha , ., 198
18. Surmt ., . . a 6,541
19. Surendranagar . - 300

Representation from Rashtriya Manga-
nese Mazdoor Sangh, Nagpur

24890 SHRI VASANT SATHE- Wil
the Minster of STEEL AND MINES
be pleased to state:

(a) whether Government have re-
ceived g representation from Rashtriya
Manganese Mazdoor Sengh, Nagpur,
regarding fixatioa of minimum wages
for manganese mine workers on the
pattern of Iron Ore Wage Board and
taking over of Dongry Buzruk mine;

(b) if so, the reaction of Govern-
ment to the various points made by
the organisation and steps taken/pro-
posed to be taken in the matter;

(c) whether a proposal for nationa-
lisation of manganese mineg ig under
consideration ol Government; and

(d) 1f so, the mineg proposed to be
taken over?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD)- (a) A
representation has been received
from the Rashtriya Manganese
Mazdoor Sangh, Nagpur demanding
grant of minimum wages to workers
employed in Manganese Ore (India)
Limited, on a par with the wages pre-
\;:;I!n: in the iron ore mining indus-

(b) The matter is under examina-
tion.

() No, Sir,
{d) Does not arise.

Traffic Handled by New Mangalere
Peort

2490. SHRI P. R. SHENOY: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the volume of traffle, so far,
handled by the New Mangalore Port;
and

(b) No difficulty was experienced
in handling the traffic,

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI): (a) The New Mangalore Port
was declared a major port on the 4th
May, 1974 The volume of traffic, so
far, handled by the New Mangalore
Port is 430,164 tonnes Yearwise
break-up 15 as follows'—

(In tonnes)

Year Volume of
handled

1974-75 . . " : . 91,308

1975-76 . . 338,766

(b) No difficulty was experienced 1n
handling the traffic

Mangalore ang Panambur under one
Port Trust

2481 SHRI P. R. SHENOY; Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is a demand for
the management of new and old ports
in Mangalore and Panambur under a
single Port Trust; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIFPING AND
TRANSPORT (SHRI H. M, TRI-
VEDI): (a) and (b). Yes, Sir. No de-
cision has yet been taken for the
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constitution of a Port Teust for -Port
of New Mangalore; the question of
management of old Mangalore Port
Trust and the Port of New Mangalore
by a sgingle Port Trust will be consi-
dered at the appropriate stage,

Bauxite Deposits in Karnataka

2492, SHRI P. R. SHENOY: Wil
the Minister of STEEL AND MINES
be pleastd to state:

(a) whether Bauxite js available in
large quantities in the hinterland of
Ganguli Port in Karnataka; and

(b) if so, the gteps taken to utilize
thig ore?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Reserves of 14.5 million tonnes of low
to medium grade bauxite and 2.5 mil-
lion tonnes of Aluminous laterite
have been estimated in the hnter-
land of Ganguli Port in Coondapoor,
South Canara district, Karnataka.

(b) The S‘ate Government of Kar-
nataka have mined bauxite 1n the

area for carrying out preliminary
tests,

Medica) Colleges in Gujarat

2493, SHRI D, D. DESAI: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether there are gny proposals
to increase lhe number of medical
coileges in Gujarat or {o increase the
number of seats in existing colleges;
and

(b) it so, the outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY ©OF HEALTH AND
FAMILY PLANNING (SBHRI A. K
M, ISHAQUE): .(a) No,

(b) Does not arise,
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Settlement of Marittme Boundaries
with Burma, Shrl Lasks and Indonesia

2494, SHRI D. D. DESAI: Wilr
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India has settled its
maritime boundsries with Burma, Sri
Lanka and Indonesia;

(b) whether these pettlemenis also
cover exploitation of undersea wealth;
and

(c) it so, the factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAI™
(SHRI BIPINPAL DAS): (a) India
and Indonesia have concluded an
agreement in 1974 which delimits part
of their continental shelf boundary in
the Great channel between the islands
of Great Nicobar and Sumatra. India
and Sri Lanka have concluded two
agreements on their maritime boun-
dary, the first in 1974 relating to the
Palk Bay and the second in 1976 re-
lating to the Gulf of Manaar and the
Bay of Bengal The second agree-
ment of 1976 with Sri Lanka, how-
ever, is yet to be ratified No mari-
time boundary agreement has yet
been concluded between India and
Burma,

(b) Yes, Sir.

(c) A copy of the Agreement bet-
ween India and Sri Lanka on the
boundary in historic waters between
the two countries and the related
matters concluded on 26|28 June 1974
was laid on the Table of the House on
23 July 1974. A copy of the Agree-
ment between India and Sri Lanks
on the maritime boundary between
the two countries in the Gulf of Ma-
naar and the Bay of Bengal anr rela-
ted matters, concluded on 28 March
1876, was laid on the Table of the
House on 24 March 1976. A copy of

een
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between the two countries, conclud-
ed on 8 August 1974, was laid on the
Table of the House on 14 August
1874.

‘Wrong Number Calls in Delhi

2496, SHRI NIMBALEKAR; Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether over 30 per cent of the
telephone calls dialled fetch wrong
numbers 1n Delhi, and

(b) if so, the efforts being made to
reduce this fault?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): (a) No, Sir. As venfied
by regular test calls made every day
in Delhi Telephone System, only,
about 09 per cent of the calle dialled
result 1n wrong numbers

(b) Though the failure percentage
iz not very high action 18 taken along
follownng lLines:

(1) Routine testing of dials,

(i) Testing of Junciions between
exchanges.

(lii) Special maintenance of tele-

Prestcution of Gold Spet Manufac-
tuners

2497. SHRI ARVIND M. PATEL:

SHRI VEKARTA:
r'ﬂ!ﬂu of HEALTH AND
AMILY G be plessed to
whitbet

G4y whether Geld ®pot manufac-
turers have boen proseciited;
‘a8 LS.a

(b) if 80, the reasons therefor; and

{c) the punishmems awarded to
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A, K.
M ISHAQUE): (a) Yes.

(b) According to available infor-
mation, one sample of “Gold Spot”
Lifted m 1967 by the stalf of the
Delhy Munieapal Corporation was
found to be adulterated duye to the
presence of metallic contamination,
Two samples of “Limca” manufac-
tured by M|s Delli Bottling Co.
(Pvt) Ltd, the manufacturers of
“Gold Spot” taken by the New Delhi
Municipal Committee staff in 1973
and 1974 were found to contain fore-
ign matter.

One gample of “Rim Zim' also
manufactured by the same firm lifted
in 1873 by the Delhi Municipal Cor-
poration staff was found to contain
an insect.

() In the case relating to 1987, the
Salesman-cum-Driver was sentenced
to x months’ regorous imprison.
ment and a fine of Re, 1,000 The
firms' Chemist in-Charge of quality
control was sentenced to two vyears
rigoroug imprisonment and a fne of
Rs, 5,000 and the Manager of the
firm was sentenced 1o two  years’
rigorous imprisonment snd a fine of
Rs. 5,000

In the case of sample of “Limca™
taken in 1973, the Salesman of the
firm was convicted fo six months’
rigorous imprisonment and a fine of
Rs. 1,000.

The other two cases are pending in
the Courts of Law.
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AL5¢ hrs, .
PAPERS LAID ON THE TABLE

Druax Sawzs Tax (2w Amor.) RULES,
1978 Awp NOTIFICATIONS UNpER CEX-
TRAL Excise Rures, 1044

THE MINISTER OP STATE Igl'-
CHARGE OF THE DEPARTMENT
REVENUE AND BANKING (SHRIL
PRANAB KUMAR MUKHERJEE): I
beg to lay on the Table—

(1) A copy of the Delhi Sales Tax
(Second Amendment) Rules, 1976
(Hindj and English versions) pub-
lished in Notification No. F.4/8175-
Fin. (@) (ii) in Delhi Gazrette
dated the 24th March, 1976, under
section 72 of the Delhj Sales Tax
Act, 19T5. [Placed in Library. See
No. LT-10685/76].

(2) & copy each of the following
Notifications (Hindj and English
vergions) issued under the Central
Excise Rules, 1944:—

(1) GSR. 437 published in
Gazette of India dated the 27th
Mareh, 1976 together with an
explanatory memorandum,

(i) GSR. 458 publishea in
Gazette of India dated the 27th
March, 1076 together with an
explanatory memorandum,

(iii) G.S.R. 283(E) published
in Gazette of India dated the 5th
April, 1976 together with an ex-
planatory memorandum,

[Placed in Library. See No. LT-10688/
76).

Rzviews AND ANNUAL REPORTs OF Mo-
CUL LiNE Ltp., BOMBAY AND SHIPFING
CORPORATION OF INDIA LTD., BOMBAY
yon 1974-73.

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): 1 beg to lay on the Table a
copy each of the Iollowing papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Compenies Act, 1058:—

(a) (i) Review' by the Government
on the working of the Mogul
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Line Limited, Bombay, for the

year 197473,

(i) Annual Report of the Mogul-
Line Limited, Bombay, for
the year 1074-75 along with
the Audited Accounts and
the comments of the Comp-
troller and Auditor General
thereon

[Placed in Library, See No. LT-
10887/76).

" (b)(1) Review by the Govern-
ment on the working of the
Ehipping Corporation of India
Limited, Bombay, for the year
1974-75.

(i) Annual Report of the Ship.
ping Corporation of India Li.
mited, Bombay, for the year
1074-75 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library. See No, LT-
10888/76].

STATEMENTS re. ACTION TAKEN BY
GOVT. oN ABSBURANCES ETC.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHAN.
KARANAND): 1 beg to lay on the
Table the following eight statements
showing the action taken by the
Government on various assurances,
promiseg and undertakings given by
the Ministers during the various ses-
gions of Fifth Lok Sabha:—

(i) Statement No, XXV-—Seventh

Sesslon, 1878.

(ii) Statemenf No. XXI—Eighth
1973,

(iif) Statement No. XVII-—
Ninth Session, 1973.

(iv) Statement No. XXII—Tenth
Bession, 1974

(v) Statement No, XV—Eleventh
Session, 1974

‘(vl) Btatement No. XIV—Twel-
fth Sessiom, 1074

(vil) Statement No. XVINI-—

Thirteenth Session, 1078,
(vill) Statement No, TL—JYifteen-
th Session, 1978

[Placed in Library. See No. LT-
10889/78y,
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STATEMENT ve. FOREIGN  EXCHANGE
REGULATION AcCT, 1873 aND DETAILED
Demanps ror GRANTS OF MINISTRIES

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to lay on the Table—

(1) A statement (Hindi and
English versions) on “Clarification
and Amplification of Guidelines
issued for administering Section 29
of Foreign Exchange Regulation
Act, 1973.” [Placed in Library See
No. LT-10880/78].

(2) A copy each of the Detailed
Demands for Grants (Hindi and
English versions) of the following
Ministries/Departments for 1978-
T —

{i) Mnisiry of Commerce.

(i) Department of Revenue
and Banking,
(iil) Ministry of Health &

Family Planning.

(iv) Ministry of Law, Justice
and Company Affairs.

(v) Minstry of Planning.

(vi) Ministry of Supply and
Rehabilitation.

(vii) Ministry of Tourism and

Civil Aviation.
(viii) Department of Electro-
nies,
[Placed in Library. See No LT-
100!1/78].
AwNuaL Rxrorr oFr NCERT ror
1874-75

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): I beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the
National Couneil of Educational Re-
sesrch and Training, New Delhi, for
the year 1074.75. [Placed in Library
See No. LT-10892/78).
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11.57 hbrs,
ASSENT TO BILLS

SECRETARY-GENERAL: Sir, ?
lay on the Table the following rour
Bilis passeq by the Houses of Parlia-
ment during the current session and
assented to since a report was made
to the House on the 2nd April, 187d.

(1) The Maternity Benefit (Amend.
ment) Bill, 1976.

(2) The Indian Standards Institue
tion (Certification Marks) Am-
endment Bill, 1978,

(3) The Iron Ore Mines and Mane
ganese Ore Mines Labour Wel~
fare Cess Bill, 1976.

(4) The Beedi Workers Welfars
Cess Bill, 1876.

11.57-1/2 hrs. !
PUBLIC ACCOUNTS COMMITTEE

Two Hunorep anp TENTH & Two
HUNDRED AND SIxTs REPORTS

SHRI H N. MUKHERJEE (Calcutta
—North-East): 1 beg to present the
following Reports of the Public Ac-
counts Commuttee:—

(1) Two Hundred and tenth Report
relating to Naval Dockyard
Expansion Scheme on para II
of the Report of the Comp-
troller and Auditor General
of India for the year 1973-74,
Union Government (Defence
Services) .

(2) Two Hundred and sixth Report
on Action Taken by Govern-
ment on the recommendations
contained in their Hundred
and Forty-eighth Report on
paragraphs relating to Finan-
cial Results and Earnings of
the Railways included in the
Repor of the Comptrollar
and Auditor General of India
for the year 1872-73, Union
Goverament (Railways).
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11.58 hrs,
ESTIMATES COMMITTEE

Ninery-First REPORT

SHRI R. K. SINHA (Faizabad): I
beg to present the Ninety-first Report
of the Estimates Committee on Action
Taken by Government on the recom-
mendations contained in their Seven.
ty-fourth Report on the Ministry of
Works and Housing—Directorate of
Estates,

-

1158-1/2 pre.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

ExuTY-FIrrs  REPORT

SHRI NAWAL KISHORE SHARMA
{Dausa): I beg to present the Eighty-
fitth Report of the Committee on
Public Undertakings on the Hindustan
Paper Corporation Limited,

3150 hrs.

COMMITTEE ON SUBORDINATE
LBGISLATION

NovereEnry REPORT

SHRIMATI PREMALABAI CHA-
VAN (Karad): 1 beg to present the
#ingteenth Report of the Committee
mtt Suboedingte Lagisiation,

1L.58-1/2 jars,

STATEMENT RE. RECENT DEVE-

LOPMENT IN OUR RELATIONS

WITH THE PEOPLE'S REPUBLIC
OF CHINA

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): The House is aware thal
our tradition and policy is to endea-
vour todevelop amicable relations with
all countries, notably with our neigh-
bours, The House will recall that
while replying to the debate on the
budget estimates for the Ministry of
External Affairs last week, I had
mentioned that we were making am
effort in this direction with the
People’'s Republic of China. In pur-
suance of this policy, representatives
of the two Governments in Delbhi
and Peking discussed the question
of restoring the level of diplomatic
representation in both countries to
the Ambassadorial status.

It is proposed to appoint Shri K.R,
Narayanan, at present Secretary im
the Ministry of Exernal Affairs as
our Ambassador to the People's Re-
public of China. He is an able
and distinguished member of the
Foreign Service. The Chinese Go-
vernment have conveyed their agree-
ment to this nomination, Shri Nara-
yanan will be taking up his new as-
signment in sbout two months,

On the basis of discussions
which have takem place, it & our
understanding that this imitiative dor
raising the level of our diplomatic
representation in Reking will be fol-
dowad By a similar move by the
Govérnment of  the Pooglie's Repo-
blic of China, i
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[wre w sara fog]

Wit sfafimrd wfierat oY, afiordt
wiveat ff, swardy wieaat @, waae-
ady, aqrfeafoardt wiwat of, ot
wfia #t 394 g§, ok =™ oF
wgIq Asawa frar dw & @ W
argR Wi W g wETT mawT ¥
FACTET I AT ¥ WA gF  qar
A qv &1 waw fear fam
¥ W o wawar W, ygEET W, 2
¥yl AT B, AU FY AAAAT A
AT W FAT | X7 E¥ G AT, IT
wfwrdt ¥ X Wy w5y fie fae & 2w
¥ WL ATEALTIYS GEATAAT WY FETR
g1 T Ry I W oA AT
Wi st fia £ fadwit & ara 9y Fefgor
g § T 6T AT g1 W W AHL
T A ETF TFIN AN, G AL, ITH
wTeor ¥ 3w #  swury WA o w2
# srEre  feaf £t g st
) ¥ § soEea fafy #Y
o ¥ A1 BT FTCO A AT ETA
feafer smp &Y o T WY g gEAT
#Areg ¥ Tga WS T X JAM AR
qgWaT | &N I9 qrd & fad wod wely
ot % qur AT gy § )

g, sad wiafaa g
orefyr feafe £ ST Faw gafay
AR fE gw daw A &
w1 sfatwman wfeat 3w
TATATN JTT FAT AT §F IT 9%
WEUW T AES & | FHIT THIC Tg
ot arEeht o fs 3w & weac o gAY
qmd o sy & ST sfar
¥ ¥ wf=ge § a% | wy o

ey ot ¥ 20 gAY
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siwp, ¥w & wwrwrcant & forw
THT & Y &7 fisar 39 § sTnA
FA VAT ¥ | wuT gETATe-qal ¥
W § wae OF @ wieqwar W,
WRMAFAT T 6 frerer W maraor
dar weT qrow < faar qr i 9%
ORI WY A Aifat §, wdww &
I BT I B 0§ &w 7Y frer @gw
t 1 W g T e ¥ wEea
ERIT 6 e X sy sl oft & A
¥ fovx & quer ¥ wY Soit ¥ ager
v & 9w ag gy 2V, d4
ofefeafs & qre dw ¥ Ao
TH WHI & qAran Wt s¢ fore
¥ fF 3w ¥ vz 3w A wgAen W,
Fwr A wEEAT w1, WEAA F AR
¥ ¥ oerx Y gwwEfas  wgeTEr
&, 99 =t gazr far &Y ar fafraa w9 &
ITH FIT AT F AT FT wgATar ST
aga §1 Ifaa A ararge 91, WR
# v ‘e & Ay adr ot w qurd
9T AWATE | W ¥ wewe wre fadwi
& ot ¥ waEEEr g fy@a qarrd
1 1 ROT FT 797 FW 7 A=
#Y forg & Aw # w7 FY, WARAT
TEFAT Y WIY T ZY AHAT 9T, T
At & Arg TET SIS A oAE

T & arq &Y sy o X foed
¥ 9 o wrdwE gewT e
wfafaay 9T a0 I HOET A7, W
¥ fay oy 3 wur€ 0 wfgy

D. G, 16T 18
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&y 1 qw aeg ¥ € fiowrs forefy §, ey
&t oF 7€ fireor feaf ot & 1
feeit & frafm ot off & W ¥
T & weT AT wuEEt O oo ¥R
(A8

gX wmar & frwer ad WIEw

i & €8 T w7 wgim s
fe afz gw a=dt feet ®v fwrfor
FAT AEA & a1 g@r fAg oF aga
gem foen far fomr & smawasar
¥ 1 == www S g feer fawr
fram &, S¥ gge fwar o, 9% fadig
qraq fay o | W EW W A wed
forenY &1 frmfor Foan =g & @) wWh
fog g7 &1 sEEw  fRar o aga
wraems § 1| ¥« foag ag oY qreags
fs tw ¥ wfos femeax @y
| TW T ¥ oF o AfF
T wrawear & fom@ 3w &
gfas & wfas fedmm ax @
|

11313

Huelt oft ) ¢ a0 & fog
dm owger g 6 oI feew
¥ o7 wher faer w1 @A
¥, W fr ga wqfee 7 @,
e ¥ foer @uTad s xw
w1 frdw ey § fie 97t wrdw
WA 1
§T i & aro g difea .,
w, weAt & T AE

32

2433

{
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qgwraT wrAT ¥ 1 qW Sawar § fw
weey A ¥ ¥ v o wfaw &
wir gRe gw & fer wr W @ »
€ AT N grawasar & fedw WY,
s¥w ¥ wix ¥ i s2w o oo
anfat & g T AT {ag Iveew g o
e fag g7 & srwm H frar
wAETar § | O 919 99 W
@ W WY wrEegwar § fe e -
fawr &2 a9y o foay wwor WY
? 9Er gAY O gAW T 99 | qEeT
W, 1075 ¥ 31 YATE, 1976 AF
YUY T 2T FT AY AT qwTE 0
g, Su¥ F¢ JSAW FY A7AT W AW
qgar g | ¥ xw AT F ww s
fr v Do N o ofaw s &
fag a7 faur 9y % 9% 5 gw 3
AT B g7 WA A ghrar ww A&
W1

e wrETHaTefy & gOT agA
gyt qfeET W #Y S @
HRFTAT gy Ang g ¥ qwErd
I TPT T AFTANGEF G A
Hfeat #Y, qiqATAT FT, FROFAT S
T qF wgAN A7 ;R frar §
gAY AW ¥ go ¥ @y § fowwr
ATFTEETN FY girar AT A § 1 9
W' 7g qfear waw & g 1 @7
o wa & A R Fz wiiea a7
g2 a9 grf o Wear @ fel
wry frey oF fadwr & swmrQ
& ufafo ot 3w & aarre fred
T AN AT & |

s warw & fafew g o,
fawe w2 femew  srT frderem
grer frg wwic & wrarmsra efr
% fiwur ¥ quUry Niw JET ST
% graw % wifge faafor fear w,
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[®te 9z were Foei)

TP AIXT T ATT § | id wfefoer
T ARG § IFT W 7w wR
WIT 9T WIY 9IF yARCAA w7 AGT
wed g1 ¥ qraq foar §

19, A7 wrea & Frator o o
Qr wrEggr d gy Ayl Frasy,
IR WY wA®MI X VAW AV qgA
ge3 gr R ogTrmg 1 I fag K
garaq ® xarf ¥ g 1 g &
€T ATT FT W' WAQT FAT A0 E
fF gar¥ qav g2g qave =Y § 77 Y
& g0 AT AT AT FTAWT @7 T9T
§, 9 JAar W quF AN TR §,
TATT FT RAOIAT FILWR &, oF 3@
4 fs sramplt Wk @fro &
ara faQey zat @y drsr fiomft &
T ¥ IF wg Qi Ay fear Iw w@r
& s 3vd faaqr arfgg o

SHRIMATI T LAKSHMIKANT-
HAMMA (KHAMMAN): Mr, Spea-
ker, 8Sir, I rise on a point of order. As
per the rules of the House, no Mem-
ber can bring in the name of a per-
son who is not persent in the House
What is your ruling on this?

MR, SPEAKER: There is no point
of order. The hon, member may con-
tinue his speech.

wogr sty fag : M & =g
gt 1 s o7 garh weere A Ay
¥ wwla A I W Ao dw A
Mt = ot g ¥ frg §9 wear
¢ @ SR Al & o, ©
T & gro o WY vqr fear omar
wrifigy, Wy fear oy | g ot AT A
g eyt frawawrd
T o o femr o T 4o
I mfad” e Bt oy wfgg o
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sy & ¥ga wilE *AT  WITer
afr ¥ar gy 1+ & dww qF o
oY X FATT FEAT | wew F § Sayy
ww v W g 5 @ AAd
wa ¥, g fadndY @ & agewaw,
fadty w7 & FT qof ear o gz Ag
¥ AN wed fawre woz fieg, wix #
quara, It faddy T ¥ TWAr wqAw
wraer w3, Ay AQ g v W §
f& .

wR ®wr FaQgar (T FJA0AT
a0 afge ez wr @ ¥

W oWy ¥ ww ¥ gww
Wk FARA HAAT & WIX FgANg
& f & gygar s g W Ay
€' 917 waATTT FT QAT B AT 7
g3 ¥ q94T FATE |

AAANG FLET qAC AWAT 90§ &Y
% A8 ArasTh ¥ fau o W7y FAT
q | U AY WIAT WA £ A g A1y
#1 & W@ & ag waws af fr
7 W w3 AT e ¥ ey d
T A FE EX TG T DAY § g
L7 w7 AT qgw # opfr ¥ Qg
wiae NN FAT €@ A T sqTA
uHfEffmayeaw @ ¢,
qZ T FIA BT QAT AT

W Wkl & ' ¥ apEer # wigh
&7 §HET KT E |

SHRI SOMNATH CHATTERJEE
(Burdwan): Mr, Speaker, gir, Shrl
Rudra Pratap Singh just now eaid
something about the speakers who
are to follow him. I do mnot know
why he should worry sbout it be-
cause nothing we say will go out,
nothing will be published. We
know what happened to the

of Mr Surendrs Mohan-
ty dettvarmt: yestesday: In - taliay's
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ting
try, but at least think of the Opposi-
}ﬂmpm%whave some role to
play to the country and to the people,
Therefore, my hon. friend need not
have any apprehension about the
role of the Opposition I say that the
Opposition—at least my party—has
been playing a very constructive
role. There 1s not a single incident
which could be cited aganst us,

So far as the present discussion on
the grants of this Ministry 18 con-
cerned, I say, Sir, that the function-
ing of this Ministry during the year
under review provides—according to
me—the most inglorious chapter of
the functioning of the Government
gince Independence and it has been
proved that this Government only
pays lip sympathy to the Constitution
and the parliamentary system of
Government and parlamentary de-
mocracy and the rights of the people
Mr. Shukla—we have personal regards
for him—will have the unenviable dis-
tinction of master-minding, in the

some less eminent persons, the annihi.
} lation of and giving an indecent burial
to, some of the basic concepts of free
people in this country, What we call
the freedom of thought, the frerdom
' of speech and the freedom of expres-
sion have become his victims. The
record of this Ministry for the year
under review is the record of par-
tisan propoganda and censorship, of

This Ministry know as the 1&B Min-

¥ Istry hag according tq me, turned out to
be theMinistry of Inempetitude mnd
Brows-heating and. it functions, as we
seée, only as the publicity wing of

D, G, 1976-T7 114

the ruling party in this couniry
through the simple means of censor-
ship which is spplied indiscrimina-
tely, and comprehensively also,
against all except the ruling party and
its members. This Mindstry has, by
and large, achieved its present pur-
pose of doing away with the freedom
of the press in this country,

With your permission, I will quote
a very well-known author on political
science and constitiutional govern-
ment. I am quoting from Prof.
Friendrich, an  American suthor
who has written a book Constitutio-

nal Government and Democracy,
where he has said:

“Actually, the emergence of
constitutional government and in
particular, the crystalisation of the
systems of popular representation
are inextricably interwoven with
the growth of the modern press,
Without it, constitutional Govern-
ment 1s unimaginable”,

We have felt, and we believe, that
freedom of the press is the corner-
stone of democracy and a free press
13 a symbol of democratic virtue,

With your permssion, I will quote
from some of the observations of
some very eminent judges of this
country. Chief Justice Patanjali
Sastri said in 1952:

“Freedom of speeth and of the
press lay at the foundation of all
democratic organisations, for with-

He said this in the well-known Ex-
preas Newspapers case, Then Justice
Bhagawat! (a former Judge) said in
the Express Newspapers case speak-
ing for the Supreme Court:
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right to freedom of speech and ex~
pression™.

Our present Chief Justice, who
was given this post after supersed-
ing a number of Judges, said this....

BHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Before the
superssion of after?

SIHIRI SOMNATH CHATTERJEE:
Before for your information. He said
this:

“It is indisputable that by free-
dom of press is meant the right of
all citizens to speak, publish and ex-
press their views, The freedom of
the press embodies the right of the
people to write. The freedom of the
press ig not antithetical to the
right of the people to speak and
express.

“This court has established free-
dom of the press to speak and ex-
press, That freedom cannot be ab-
riged and taken away by any man-
ner except as provided in art. 19
(2) of the Constitution®.

Some ¢of the redtraints that have

now been imposed would have been
ultra vires the Constitution but for

the suspension of all fundamental
rights in this countiry.

Chief Justice Ray went on to say:

“It is appropriate to refer to
what William Blackstone said in
his Commentaries” —then quotes

APRIL 18, 1976
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Shri Gujral had eaid that freedom
of the press was a commitment of
this Government. Now they have re-
pudiated it.

With your permission, I will now
quote not a learned judge but a great,
distinguished stateman ot this coun-
try:

“To my mind, the freedom of the
Press is not just a slogan from
the larger point of view but it is an
essential attribute of the democra-
tic process. I have no doubt that
even if the Government dislikes the
liberties taken by the press and
considers them dangerous, it is
wrong to interfere with the free-
dom of the press. By imposing res-
triction, you do not change any-
thing; you merely suppress public
manifestation of certain things
thereby causing the jdea underly-
ing that to spread further. There-
I would rather have a completely
free Press with all the dangers n-
volved in the wrong use of the free-
dom than suppressed or regulated
press."

Thus said Jawaharlal Nehru. I
found yesterday that he was being
quoted by our Lapour Minister very
frequently, They quote Pandit Nehru
when it suits them, When we try to
get some inspiration from Nehru's
sayings or writings, then only it be-
comes out of context,

I know the Minister will give the
usual worn out reply that the news-
papers were supposedly abusing the
licence. It is easy to give the dog
a bad name end hang it. But T
am challenging this government:
instead of indulging in vagve
sccusationg and
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bring out the maternals belore
the people and take people into
confidence and tell them  what
they have done to merit this all-com-
prehensive censorship regulation
which has completely throttled the
voice of the peopic and voice of the
Press. The Prime Ministey has sald
yesterday, it has uppeared in today's
Statesman. “For years government
had been tolerant and p.t up
with the criticsm of the news-
papers but then they seemed to
turn against the country itself at a
moment when we have been facing
economic difficulties; what they set
about doing would have weakened
the whole structure .” Now the
Justification offered 1s economie diffi-
culty’. From the events of June 1875
one understands what she means by
turning ‘against ti:e country’ because
the country, according to the ruling
party, is their leader. I should hke
to know from the hon. Minister how
economuc difficulf.es have been over-
come by Press censorship. How are
you solving the economic problems
by throttling the voice of the people,
and of the Press? I cannot imagine
what is the modue operamiys they
seek to follow for the purpose of
goading the country to economic pro-
gress? The reason is this. They would
not have suppressed all kinds of
publications, had they not been af-
raid of the people, They have sup-
pressed the news of the arrest of the
leaders—is 1t for the pur-
pose of economic development? They
have suppressed the proceedings of
courts, Is that also for economic de-
velopment of the country? The speec-
hes of the Members of Parliament
have been suppressed. Is it for eco-
nomic development of the country?
News of everything said or done by
anybody else except their own hue is
supposed to be prejudicial to the in-
terests of the country and they have
been suppressed, Is it because of the
economic difficulties in the country,
as the Prime Minister said yesterday?
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have been imposed, May I need one
of them? I have no time to read the
whole of it; most of the hon. Mem-~-
bers know them:

“Quotations, if torn out of con~
text and intended to mislead or
convey a distorted or wrong im~
pression, should not be published.”

What I quoted today from the say-
ings of Jawaharlal Nehru, is it out of
context? Will it be published in to-
morrow's papers that Somnath Chat-
terjee quoted this in the House?

Another guideline says:

“For the coverage of the news,
comments or reports relating to the
proceedings of Legislatures, Parlia-
ment and Court of law, the follow-
ing guwdelines should be kept
in 1ew- (a) The statements of
Ministers may be pubtiished cither
m full or in a ~ondensed fcrm but
its contents should not infringe
censorship. (b) The speeches of
Members of Legislatures/Parlia~-
ment participating in a debate will
not be publihed in any manner or
form but their names and party
affiliation may be mentioned (c)
The results of voting on a Bill,
Motion, Resolution etc may be
factually reported In the event of
voting the number of wvotes cast
for and against may be mention-
ed ..

Please note that there should be no
indication in the published maierial
that it has been censored Prinling of
captions as “passed by Censors” or
“passed for publication” 1s not permi-
tted.”

Those  administrative directives
were issued in July 1975. Now in Jan-
uary 1976 during the last session of
the House, this guideline was issued:

“Not withstanding anything

contained in letter dated August 19,

1975, addressed to all accredited

correspondents representing Indian

news organisabions and ........"

It says that all news, comments
(including editorisl comments), ru-
mouror other repats relating to the
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proceadings of the 15th Segsion ot
Fifth Lok Sabha, 1978 and 84th Ses-

scrudiny and
~without permission in writing. This
is from the Chiet Censor of the Go-

vernment of India. Therefore, it is
very clear that this Government does
not want anything for public consu-
mption. Their own views should be
known to the publlc and nct the
views of others. These are the actions
of a Government in panic. They are
panicky because they know that their
actions will not be supported by the
people, if they are allowed free exer-
cise of their rights and free voice.
This Government has been returned
to power with a minority vote of
the total electorate, but they wantto
perpetuate their position by using
all sorts of draconian powers and re-
pressive measures. This Government
seems to befieve that they only know
what is good for the people of this
country. I was .reading a honk this
moring It is one of the attributes of
& high-handed Government that ac-
cording to them the people are only
entitled to know what they want the
people to know irrespective of the
considerations whether that woulg be
good for the country or not ‘The
Government things that it is the only
arbitor of the rights of the people of
this country and the people them-
selves will have no voice,

Shri Seerval, a well-known jurist,
who is not a memebr of any opposi-
tion party, nor is anti-government,
has said in his well-known book
‘Constitutional Laws of Infia'—

“It has been rightly observed that
to say that a thing is constitutional
is not to say that it is desirable.”
Therefore to say that restraints
on the fteedom of speech and expres-
sion are permissible under our Cons-
tifutlon is not to say that any parti-
culsn resiraint is desirgble or ought
1o be imposed. The freedom of thought
and. sxpression end ‘the fresdom of

APRIL 13, 1978
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The International Commission of
Jurists in its Jounral has said: “It

ed upon to make political decisions,
must be comprehensively informed,
know the opinion of others, and be
able to weigh them up against each
other. The press keeps this dialogue
alive, it provides the information,
adopts its own point of view and that
works as a directive giving force in
the public debate It stands as a per-
manent means of communication and
control between the people and their
elected representatives in Parliament
and Government.”

Sir, why I am quoting all this? I
em trying to sey that the Judges of
the Supreme Court of India, eminent
Jurists, eminent public figures, great
statesman like Pandit Jawaharlal
Nehru, the International Commission
of Jurists are all of the opinign that
in a Constitutional system of Govern-
ment you cannot have free people if
you have denied them freedom of
expression and freedom of press,
Now. all these things have been re-
pudiated by the Government and the
real reason for enforcing Press Cemn-
sorship followed by the abolition of
the Press Counell and the enactment
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Objectionable Matter Bill is that this
Government and the Ruling party aro
afraid of free people in this country.
They are scared of the freedom of the
people and their freedom to enjoy
personal liberty,

This Government does not want sc-
rutiny of thewr action either by the
people or by the press or by the
court because according to them, they
are infallible. I believe only those
want to hide facts from the people
who have ugly facts to hide, Other-
wise, in matters of public interests, all
governmental action should be public
Why do you want to hide facts from
the people? They have stifled all ve-
hicles of exchange of thought, all ve-
hicleg of expression of opinion and
views and all charinels of communica-
tion. If the Ruling party believes that
the people are with them, why should
they be afraid of the people? If
they really believe that the opposi-
tion parties do not have any support
amongst the people, why ghould they
give importance to the opposition
parties? Why are thev worried ab-
out the activities of the opposition
parties amongst the people of this
country? I submit that the Govern-
ment, instead of having a dialogue
with the people, hag obliterateq all
forms of freedom—freedom of speech,
freedom to organige and freedom of
dissent.

It the hig newspapers controlled by
the monopolista have been misusing
their freedom, I would like to know
why the other publications are also
being brought under control, Even
liberary journals snd small newspa-
pers are not outside the net of cen-
sorship. Small newspapers who do not
toe the line of the Government have
not been gpared.  Literary journals
have not been spared from the law of

sickening example of officially -
sored, officially publicised and sg:;‘
cially patronised publicationg and
demonstrations. Today the great me-
dia of the press ig being utilised as
the biggest modue operandi for spon-
soring not only particular view points
but also sponsoring particular leaders,

I would like to know how the mo-
nopoly presg in this country camea to
acquire such commanding heights ex-
cept without the support of the (3ov-
ernment and the Ruling party. We
have been hearing tall talkg about dif-
fusion of ownership of the press and
the delinking of the presg from the
big business houses But we find so
long we have been taken for a ride.
Mr Guijral has been repeatedly assur.
ing the House in this regard. But
there 18 not even a mention of it—
subject to correction—in the annual
report of this Ministry for this year
under review I want to know what
hag happened to the diffusion and de-
Linking It seems they are no longer
interested in diffusion and delinking
because the Ruling party had got 1t-
self linked up with the monopoly
press itself. The only fusion we have
found, instead of diffusion, is that of
Shri Ramnath Goenka and Shri K. K.
Birla in the Indian Express! There-
fore, I would Iike the Minister to in-
form the House—his speech at least is
bound to be published though not
ours—what has happened to these po-
licieg of diffusion and delinking.

So far as the small newspaperg and’

-
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©of even new, itemg and comments
which have been published in other
newspapers. What is published, after
pre-censorship, in one edition of “De-
shabhimani” from Calicut or Erna-
kulam, ig prohibiteg from publication
by the Censor of the other ‘edition.
Items allowed to be published by the
Censor in ‘People’y Democracy”, the
English organ of our Central Com=
mittee i3 disalloweq in other newspa-
pers and journalg of our party by the
same or other Censors. Exception has
been taken to the publication of even
Gazette notificationg of the Govern-
ments of West Bengal and Kerala in
our newspapers! Even news items re-
ceived through the teleprinter from
the “Samachar” Newy Agency, which
are sent out after censorsnip have to
be submitteg to the Censor, who pre-
vents publications of many items.
‘Evep publication of the news of arrest-
-ed persons is prevented,

Slanders and absolutely falsestate-
mentg about our party by the ruling
party and their allies are freely pub-
lished; but publication of any reply
to those slanders and accusations are
never allowed All these show that the
Presg is now completely at the mercy
of the Government and the Censor
authorities,

MR. SPEAKER: I think you should
conclude now.

SHRI SOMNATH CHATTERJEE:
Kindly give me 3 or 4 minutes more
Please. Now, as far ag getting the
clearance from the Censorg is concer-
Tied, it takes hours to get the materials
approved by them; and this results in
delay in issues of newspapers, thus
obviously affecting the circulation
thereof. I would like to know from the
hon. Minister how many Indian jour-
nalists have lost their accreditation—

management i expediting the enquiry
against them; and the employees are
likely to lose their jobs at any moment.
I request the hon, Minister to look into
the matter. He may also kindly tell
us what ig the policy of this Govern-
ment 50 far asg small newspapers are
concerned especially with regarg to
advertisements. Mr. Patil who knows
a good deal about journalism and the
position of the newspapers, hag him-
self said that g large bulk out of the
money made available by the DAVP
is monopolized by the “Times of In-
dia” group of publications, I would
like to have a break-up of the adver-
tisement expengeg or the advertise-
ment money being spentby the Gov-
ernment; how is it being utilized and
what benefit are the small newspapers
getting from out of them? You can
go on multiplying the large number
of publications for the 20-point pro-
gramme. I am not going into it. I
do not ming your utilizing the radio
and the TV only for political purpos-
es. But the other political perties and
their viewpoint; also must get some
publicity either through the news me-
dia, television or the radio, With re=-
gard to the pewsprint.. ..

MR: SPEAKER: I think you should
conclude,

SHRI SOMNATH CHATTERIEE:
wnhhﬂmﬁdwm
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With regard to newsprint, I em
told that Iti-notli!teabyt': large
number of newspapers, either becau-
se of a fall in their circulation or be-
cause of the poor quality of the news-
print, We would like to know the po-
sition from the hon. Minister, because
these facts ere not known to us.

1 would inform the hon Minister
that if you really belleve that only
through censorship you can take this
country towards better progress, ei-
ther from the ‘'economic, cultural, so-
cial or political pont of view, you
are suffering from an illusion You
cannot go on denying the people of
the ordinary rightg and then think that
the people will be with you.

So, 1 oppose the grants of the Min-
istry. I oppose the grants on prin-
ciple, because these moneys are used
for political propaganda, and not fcr
:rh; welfare of the people of the coun-

oft v wv (TR
werw oY, & g1 I qATT HAET ®

szeer s g & A€ “gara”
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At ®T AT ¥ W | AT WK
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g wrg ¥y f wite oy g
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arx §3 waw 5 Ay feasy
aswT £ fr %3 3% W ¥
¥ of} fggemr @
wyay & 3§ & & owwar § 5
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ot Facfrr =arar TaT AT W
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fumdfy S aT oW WY TERYIE
X & qR ¥ N fefefaom gur §,
3w A A oy fawr ST ¥
frwra & o< o oF fogd wfawarc
veor & fr xu fefgm W
T X 30,000 AFET HfAF oz
¥ Y1 Faro o g ; ¥ e
& wgr g 9w ¥ AT wa
w% &, 30,000 HFW v,
3,000 F¥'E g Y wmg Af Ly
wg ¥ ¥ avw qwar g, §F w70
g fF ¥ wq o T XX 1 A
AT qra AR GG FIRAY | FF 7 WY
wat & feqer sfmwe W oany
@ ¢ dtgr fegan ¥ ANema
fere £ &, 3T W orw FRAT
T IEC E 5 I NG oA
famr =g :

‘B Wm gWT R @R e
X WwEr ¥ oam & uF
frare Bt =mgar 3 1 qwedfee dwe
we gfom ¥ nF wifewT BT 2
"gr W W o TmERw "
WAz g9 R A A 9@ gWry
gaw ¥ i smar @ Br oz mlewa Ry
o femr qar & 1 @ wiRREw
g R ¥ gR & fadmw
¥ ' argEwresE & fawme
T % o § ¥ w2 war g

“Amongst the foreigners, Mr.
Samar Sen ang the US envoy, M.
Boster, were reported to be active
Juring the troubled days in Novem.
ber—visiting the Dacea Cantonment
frequently. Consequently, Indian
mb‘um i Gmtq;

arraf and
Rahman respectively.”

TR gar war§ s et w1 Qe
te fafimat W W HEY O %X

wETr T, fir & AR § ug  wOwr
AT o7 6 97 a7 & Tedy frevaw
fear wr3wT | 77 e FV= Tt O v
qATE BT TEAT AT IT K AT 0
wwst ¥ €ty fafmr NS oo A,
wIT 97 WEY B TRUF FT AT AT
frar ar ) et o R, 78 FeaAT
¥\ 91 7 39 w) % o1 frar smaT
g

FH &Y Ny § 5 Qer
el & fas waTd 7§87 orY
T ) WTT gw 3N & 5 fawer it
zrer & HEEET oy aifeas gfaoe
F femie &2 7 fasfy 75 =a? VT
=T ot 7 ¢, ¥fFT I aTe A%
eata ot frar wr <ar & & =@ar
g T fafrer awa o /X 7 @
9q. R 787 F {5 77 {7 A H AT
A M FE?

aTETT EifATET K AT TYT WX
gwg ) AN amarg s
FTHRTTES AL A B F27 A8 IS0
¥o ¥o faver ¥ fyqetn aevw
¥ wifas a1, vy a1 tfoeqr Imdw
w1 WY wifos av T § 1 & 9 v
wigar g s difafer & oL ¥ de
orefer & art ¥ dw  wgler
w2 ¥ o fawmfor &Y ¢, w1 W
g 717 @ & ) o7 P F frar
3 —

“,...Pending thes adopting a;;d_

implementation of the requisite
gal measmures, it will be desirable to
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take stepg for checking the use of

mwuﬂhbrmw-
‘per purposes”,

T AEAGIATR AT TS
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T e ¥ wdt xd wanT oy ook g
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g i gt qur Y wra & fe xa
wiwrneie % war wrbanfy g€ & s
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whw wt wmere fpgrr w3 § fe
oot arfeprie ¥ ag gwr £

W™ A ax ¥ qF @ Wi wEAr
aTEaT & | "feeng gardy sfirssy, sy
AT urEe # g &) e g 9@y
womfardy # et &, s=dr feagy o wofy
1T Y JrY 8, AR AN A AT ;v
T 3, WA, T W AR Y &
a6t gt B, el w e o e
§Y T g fedy ) g9 F7 ATeAw
T wrAr 1 @ 9T A A% Amd
et Tfger | g wE@r ¥ afedn=
¥ &1 W1 F A7 WIS QETH ey w7
T2 & o SrorT I 2w 9 fagarw
w9 291 ¥ xfegra & 7€ AT IO
st &

T T A & A @ fr ga warA
&t FrgYe & sy # i woefter srwTeEY
otr feeat & feard oy afr A
aqr 48 T GEAHT FT IWTSA Fr
safrat &t 74 frar o owar 20 #
st g s & fer 7 sarar wagEt
w7 A ¥ ama ™ fear wiE o #w
g § fF Wi 39w &9 o wesfer
weadt feen oY &, o= ff @
fedr @ oo qrelt §  "rEvawar
a7 ¥ § Fr gl fee wegfa, @At
sk wetfawe sfy ot g smarfor
g1 | T T fee ¥ oY ofrsdfier &
ge@ WK §AT wifE q w §, T
w4 s wfge | 5% feey ¥ g
W 9 Qar waw wren & fe oA
ko §, dw o2 & Wi gk o et
woy § ) X wefaal & a9 T WEw
wwar AT wfEg |

% WEETY ¥ qrq & ¥@ wnwy A
wurk ¥ gy e AT oW ERdA
wo g
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SHRI C. T. DHANDAPANI (Dha-
rapuram): Mr. Deputy-Speaker, Str,
following the declaration of Emergen-
¢y, 8 new meaning ig given to the de=
moceratic principley in this country.
On the baslg of that, many dailieg and
weeklies belonging to the Opposition
parties have been banned in this coun-
try [Even the historical facts are not
being allowed to be published In the
newspapers Poems and songs for
promoting world culture are also
stopped from publication in the pa-
pers Enactment of dramag ig alsp not
allowed in any part of this country.
Things that are allowed in the news-
paperg are those which are supporting
the Government and their policies,
which are accusing, m a very bad
manner, all the opposition parties
alone It hag been said much about
Samachar organisation The news ag-
encies have been brought under one
organisation Before this came into
being, there were four newg agencies,
I want to ask a specific question from
the Minmistry Whether after the for-
mation of Samachar, the sale of news-
papers hag increafed or reduced? As
far as my knowledge goes, the sale of
newspapers is considerably reduced
because different typeg of news from
various partg of the world have not
been published now 1n the papers.
Only one type of news 15 published in
all the papers So, the public have
no interest in reading newspapers
Previously they used to buy 5, 8 or 8
newspapers to read newg of various
parts of the world Now, they buy
only one paper go that they will have
the satisfaction of reading 80 or 100
papers This ig the position The Mi-
nister, though he is not present here
at the moment, ig a competent man.
But at the same time, I would say that
he is more competent and suitable for
political work than for a Department
like this He is giving more time only
to thoge who accuse the Opposition
parties through the media of A I R
ang TV That is why many things
have happened without his knowledge.
T want to mentiom here an instance
about the irnﬂom;'fdedszo& m;urrut:y
the Ministry In re to =
dering of the Southern Regional En-
gineering Office to TV (India) whichr
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ministry to wind up any one of the
*four regional offices af Delhi, Calcuita,
Bombay and Madras It seems g final

office and send all those employees to
"Delhi. The simple reason why tney
chose {0 wing up the Madras office
ig that we in South India 4o not re-
sist any decision taken by the Centre
1f we resist it, we will be branded
with some other name. Instead of
surrendering the southern region and
sending all those emploveeg to Delhi;
‘they can make use of the staff in the
regional engineering office, AIR, New
Delhi, g0 that no staff member will be
affected, Delhi office is alreadv hand-

have a TV gtation. About having a
broadeasting station in Madurali in
Tamil Nadu, a proposal has already
been gent tp the ministry. It seems

was revised and reduced to Re 5 B
crores. But the funny part of it is
that after the revision of the estimate,
no amount hag been sanctioneq to the
southern region ang this Rs. 5 5 cror-
es iz meant only for other regions.
This should be lookeqd into.

Many memberg gpoke about censor-
ship. Recently, through AIR a wild
and maliclous propaganda was let loo-
se, alleging that DMK is secessionist
and anti-national

Suppose certain
made against
person who is

gllegations are
somebody, The
accused, must
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1 want to quote Mr. Sh'l.ll[‘: he has
! -t

‘Press censorship woulgd la
with the revocation of the Emer-
gency; but the Government wanted
to re-structure the Press, so that
there was no confrontation in future
between the two.”

t

He means the government and the
Press. 1 want o ask the Government
specifically, whether they want the
entire Presg in the country to give
‘blanket support even to the omissions
of the Government Wil] the Govern-
ment assure the people that they will
never do wrong in future? Secondly,
the Government may do wrong some-
times in the matter of planning, tax-
ation and other fiscal policies. In such
cises, the Government can  expect
from the Press, concrete and construc.
tive criticism; but when the Govern-
ment or the party in power at the
Centre deliberately indulges in mis-
deedy for the benefit or gurvaval of
the ruling party, do they want the
Press to support it also? If the Gov-
ernment expectg it, India will not be
a democratic country. It cannot be
80, We have seen certain European
countries where they had controlled
the newg media. We know what hap-
Pened. They had become totalitarian
countries, not democratic countries.
Aguin, Mr, Shukla had said:

“Before Emergency, some newspa-
Porg were indulging in creating an
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atmosphere of violence, hatreq and
ml carrying on a regular cam-

SHRI C. T. DHANDAPANI: I will
finish in two minutes, Sir. I have al-
ways obeyed you. I quote:

“,...against constitutionlly-slect.
ed legislators’ governments at the
State and the Centre”

This is a welcome statement. He has
also sald on 14-11-75 at Bombay:

“The press should be free to fe-
arlessly and constitutionally criticise
the policies of the Government;
which did not, however, mean in-
dulging in fronta] attacks and cha-
racter agsessination, which could
pose a danger to constitutional and
political stability "

But the Government’s media, viz,
the AIR and the Television are them-
selves engaging in character assassin-
ation.

MR. DEPUTY-SPEAKER: Please
conclude

SHRI C T. DHANDAFANI© One
minute There is misuse even by AIR
at Madras. They invited some politi-
cal leaders for a talk. They accused
the DMK leaders as robbers and thie-
ves, The same words Were used in the
All India Radio Mr, Sezhiyan want-
ed the texts of the speeches and the
conversations He was told, “we
have no text”, The misuse of mass
media of the Government of Indis,
viz the TV and the AIR in Tamil Nadu
is well-known. The Central Govern-
ment hag constituted a commimson of
enquiry to enquire intp the so-called
allegations against the DMK govern-
ment. After initiating the judicial
process, political parties opposed to
the DMK are invited by the AIR in
the name of conversation and debates;
they then relayed the utteranceg and
character assassinations made by those
people against the DMK leaders and
workers, through the TV and the
AIR,
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PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, I rise to sup-
port the Demands for Grants presen-
ted to this House by the Minister for
Information and Broadcasting. I take
this opportunity to compliment the
Minister and his team of officers th-
roughout the country for riging to the
occasion and giving wide publicity to
the 20-Point Economic Programme,
which hag energiseq the whole coun-
try. o

I learn from the Annual Report pre.
sented by the Minister to this House
that 34 documentaries have been pre-
pared on this programme, I would re-
quest that many more docutmentaries,
and that too in regional languages,
should be prepared and sent to the vi-
llageg so that the people are able to
have a feel of this programme from
the projectors which the Department
is able to send to the villages off and
on.

That the Ministry have made rapid
progress is clear from the fact that at
the cnd of 1974 there were 15 million
radio and 2.76 lakh television recel-
ver licences, I would point out that
1 hed expecteq that the Ministry’s Re-
port would give ug the figures at the
end of 1975, becauge the Report under
review wag for the year 1875-76 But,
unfortunately, the Report is one year
behing and the figures are given for
the year ending 31st December 1074 I
think for the future it would be a
good thing if figures are given for the
previous calender year, so that the
country can know what is the total
number of licenceg each year for both
radie and TV in the country.

I would like to compliment the Mi-
nister for the programmeg for Univer-
sity education which are ‘broadcast

world over for education, where they
are found useful. During my visit to
Japan I saw that TV was being used
in and college classes for tea-
ching subjecty like mathematics and
Physies,
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I ng from the Report that 34 sla-
tiong broadcast programmes for Uni-
veraity education in English or re.
giongl languages, and they are brosd.
cast three times n week. The Jullun.
dar station broadcasts correspandence
courses for the University of Punjab.
We In Simla have also the Himachal
Pradesh University which conducts
programmes for correspondence cours
ses in various subjects. I would sugge-
st that some time be allotted by thiz
station for correspondence course, just
as it is being done by Madras, Delhf
and Jullundar stations.

My main point of examination is the
field publicity work of the department.
Atfter the emergency, the people at
large have understood the importance
of the medla of communication and
the nation is aware of the important
role that the Ministrv can play, and
the radio and television can play in
high-lighting the sirideg that the
nation ig making day In and day out.
The Prime Minister's broadcast to the
nation on the cve of the Independence
Day 1975 was, for the first time, sent
to 2.400 villages over the SITE. Simi-
larly programmes are broadcast over
the SITE for six days a week This
is a very happy sign that the country
jg eoming up

Bui my main demangd ig that the th-
rust should be into the interior. We
find from ihe Report that the officers
2o into the rural areas I would refer
to my own State, where the need for
field publicity is more important there
in many other States, because there
are no daily newspapers published
from that State. That State is regu-
larly depanding for its supply of news-
papers on the adjoining States,

Therefore, they do not have much
interest in the developmental activi-
ties of our State. Ap a result, we have
to depend mostly on fiela publicity
and the radio station at Simla. I take
this cpportunity of commending the
good work done by the Simla station

mand made by my Chief Minister, Dr.
Parmar, for a T.V. station at s;mia
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I request the Ministers's to examine
how . .

of fleld publicity which caterg to 23
blocks out of 69 blocks Ofthe six
unfts in the State, the Dharmasala
unit has to cater to one.third of the
whole State, 16 out of 61. Assembly
constituencies and 15 out of 34 lakhs
of the population. The Minister may,
therefore, be kind enough to have
another unit by  bifurcating the
unit at Dharmasala, so that a more

Information Centre
should be set up for Himachal Pra-
desh at Hamurpur.

About the 20-point ‘economic pro-
gramme, I must stresg the fact that the
are getting fto know what
thig programme is, but the Ministry
of Information and Broadcasting
should have a double channel. As
hag been rightly stressed in the Re-
port glso. It must take to the villag-
ey the point of view and the policies
and plansg and programmes of the
Government, and there must be a
feed-back from the people, of their
difficulties in implementing the pro-
gramme or their reaction to the imple-
mentation of the programme by the
Government,

One of my friends from the oPpo-
site side, Mr, Bhaura, referred to the
fact that the view of the Deputy
Commissioner would be accepted in
preference to that of the representa-
tives of the people if there, 15 a
difference, even though the latter
may be correct, I have to sug-
gust in this connection that the Minis.
tet may think of some suitable machi-
nery in which the public representa-
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Government officers generally take up
itemg that are relasted to the officers’
programmes or Ministers’ tours and
they generally neglect other program-
mes Thig i= happening all over the
country, and the result 1s that in the
emergenty it is being misunderstood
that only the voice of the officer who-
se name appears in the Gazetted list
or the Minister in the Government is
authentic and not the voice of the
people’s representatives. The radio
stations, the field publicity units and
the various other mass media should
see to it that the people’s point of
view is alsg adequately reflected and
adequately channelised to the quarters
to which they should be sent, so that
there is mutua) action and inter-action
and not merely unilateral action. so
that Government’s policies, whether
of the State or of the Centre, are
properly publicised all over the coun-
try. The people’s voice will strength-
en Government's voice and GQovern-
mient’s voice will give courage and
hope to the people

The Prime Minister’'s words and
the programme initiated by the T V
through SITE have brought new hope
1o the people as to what can come out
of a situation in which a nation 18 de-
dicated to the task of discipline and
hard work

Much good has been done by pres<
censorship, there is no doubt about it
because, as mv friend, Shri Hari Sin-
gh, pointed out, o cheap kind of pro-
paganda of a personal character, sel-
fishly motivated propaganda was being
carried out and people were being
starved of news and drained of their
resources.

Now there is a regulated program-
me. But I would say that censorship
should not mean censorship of hu-
mour also Humour should not be
destoryed and, also, aesthetic taste
and appreciation should not be kil-
led. I also have some experience in
journalism ang I found once or twice,
while discussing vg:'h‘ ﬁ lw
figures of Delhi, are
over the fact that some of theit
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poems which they wanted to publish
were either stopped or were not
allowed to be published as a
whole, although there was nothing
objectionable in them and they had
anly some humrous touches,

I want to bring one instance to the
Minister's notice. When we were
bringing out a weekly, we reproduced
Mr. Kamalapati Tripathi’s article
which wag already published. But,
from that too, a portion was cut out
by the Censor and I don’t know for
which reasons because, to my mind, it
contained nothing that was not going
to encourage fthe people or make the
people mare bold in facing the task so
far ag the Railways were concerned.

So, I woulg suggest that we should
have a balanced approach. If censor-
ship regulates the newg items and it
giveg them a direction and cuts out
filthy things and useless things, it is
all right, but humour and aesthetic
taste and appreciation should be allow.
ed to grow and should not ba subject-
ed to censorship.

With these words, I congratulate the
Hon, Minister for the good work that
the report reflects and I think that. in
the years to come, this will be further
strengthened and there will be a new
hope and courage for the people of
the country.

SHRI K. MAYATHEVAR (Dindi-
gul): Thank you very much for pro-
viding me with thig opportunity for
participating in the Demands of the
Ministry of Information and Broad-
easting. As all have admitted una-
nimously, broadcasting is the most
effective and powerful medium of
mass communication in India: Tt
brings useful information and things
of an educative nature to the public.
As the hon, Member who spoke be-
fore me and several others have ad-
mitted, the Government’s policies sh-

the ears of the villagers.
We know that 80 per cent of the In~
. So how
this information reach the
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things, including the effective impie-
mentation of the 20-point programme.
The people welcome the programme
unanimously, but a vast majority of the
people are not able to understand the
implications of the programme. Due to
the abnormal prices of radios and te-
levision sets, about 00.9 per cent of
the villagerg are unable to ourchase
radios or television sets, and I am ex-
tremely sorry to make this comment.
The prices of many essential commo-
dities have been reduced considerably
and we welcome it with all resPect, but
what about the prices of TVs and
Radios? Their prices should also be
reduced We appeal to the Govern.
ment that they should take immediate
stepg to reduce the prices of radios,
TVs, transistorg ete.

Regarding the radios installed in
the villages for the poor masses, there
are so many radios at the Panchayati
level and block level, but we are all!
aware of the position regarding the
functioning of these radios. 1
have crome across so many in-
stances where the radios, although
they have been fitted there and have
been available for g long time, don't
function at all. The radios in the Pan-
chavati offices and block offices are
not working. I have myself seer. this
in so many villages while we were vi-
siting several places. Therefore, the
Hon. Minister must see that proper
instructions are given to the States
angd their radio officeg to check up
whether the radios which have been
made available to the villagers at the
block level are working or not

What ig the use of having the more
physical presence of radios without
their being in working condition? It
is like having a dead body which is of
no use to any one. Therefore, the
hon. Minister may please look into thig
matter.

According to the data published by
the Government of Indla, at the time
of Independence, there were 2,785,000
radic sety in Indis, At that time we
werg having enly 85 to 40 crores of
people. But now the population has
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increased to more than 50 crores of
People, The population in India in-
creases in geometrical progression.
The number of radio and TV sets
shoulq also be raised in proportion to
the increase in the population, so that
they are useq for the effective imple-
mentation of our policies and program..
mes.

There are two sets of newspapers
in India, including Tamil Nadu, One
set of newspapers have welcomed the
"20-point programme, the declaration of
Emergency and the President’s rule in
Tamil Nadu because they are essentia)
and inevitable in the interest of the
country, for the safety and security of
the country. But there is the other
set of newspapers which are control-
led by self-interesteq people, by the
vested group, who are mot at all loyal
to our country; they are, even now,
favouring China, Pakistan and USA.

My learned friend, Mr. Dhandapani,
while speaking on the Demands on
behalf of the DMK Party, said that
there were no leaders, supporting tne
secessionist or geparatist vigws, in
the DMK Party. I can say that almost
al] the Ministerg there were support-
ing American imperialism and some
other—isms—beyond nationalism.
Those people have not yet been arres.
ted. I am only replying to the point
raised by the DMK Member, Shri
Dhandapani; otherwise, I would not
‘have talked about it.

Ag I wag saying, there are certain
mewspapers in Tamil Nadu and else-
‘where throughout the country who
are, even now, attacking and criticis-
ing impliedly or indirectly the 28-
Ppoint programma, I can give certain
names, but I may not be allowed by
the Deputy-Speaker It is because of
‘that I am not mentioning the names
There are certain papers, particularly
in Tami] Nadu, who are attacking the
20-point programme. I wonder how
these people are allowed to do so I
am shedding tears every day that
these newspapers are being allowed to
Coptinge to publish these things even
wow. There are also certain papers
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which are supporting the  20-point
programme and which are working for
the effective implementation of the 20.
point programme; but these papers
are also facing the on-claught in Ta-
mil Nadu, I am not mentioning the
nameg of the persons who are con~
trolling there because I will not be al-
lowed to mention the nameg here, 1
would reguest the hon. Minister jo
ensure proper implementation of the
policieg and programmieg through the
media of newspapers in Tamil Nadwa.

I understand—] am speaking subjeck
to correction by the hon. Minister—
that even now secret communication
sets are used by our enemies—from
our soll—the go-called Rajss. You
have arrested some Rajas who have
betrayed our country, who did not
have the spirit of nationalism. I un-
derstand from some reliable police
sources that there are still some peo-
rle who have not been arrested and
that such persons are using the radio
and other media of communications
against our national interest. I would
request the hon, Minister to look into
thir matter in the interest of ou~ coun-

try.

With these words, I support the De.
mands for Grants in respect of the ML
nistry of Information and Broadcast-

ing. {

st T fay (WgY) e
wEET, g @A ¥ AT qIAT X
fafaet 1w gaww o g¥ NEwiET
¥ ad arw ¥ §, 9% a0w A A
¥ WY ¥ gT uw wiEH) W W
o T § fF ware STl
# g gqure 5T fey I, Y Aw AT O
wraer &) wFar &) xafag § ot frare
woR g g, & e g @
TEAT | T FAT A} TG A G T
a3 &, ¥fer oY s §, o A wEwdt
g, I aes & @oft wgmy T SArr
femrr g §
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¥ ¥ f fiht 1 o wld ) s wiet ¥ gy ¥ o

P w2 ¥ A ary o e
9% Wit w1 amTT ww oger & W
wgt fgely o aew gy ww s far
wrarr § 1 wgt e figlt v few Wt
e §, % @ Juger Wk WA
WA Qe gy W g
fe ow gt g gfwes 3 gy war fe
¥ & T FA—"qer q@” A,
“swry weY'—, oY gy {97 ¥ G-
wow ary wft | & e § e grEET
wier et frarpa & & fe I
qgw Fot ot qur At F 9 wF A
I AT AT |

T ff sear-aget o @ o
oft ft | Ty g Fere & ol & e
W wEer e age gen | R g
wiwdn % wor war s oo g% gt
w oix o W | WA
QITEET ¥ ® WX 27 AT B TUAR
AT | AR wgA w1 waww ag @ fe ey
¥ 2% owrdet <@ w3 §, Ay wq
o o7 ¥ w1 o aff arepw g &
% gowen g fi ad) oo v § ©w aa
% wifaw s & fau fs wremward
# fielr O e Y W )

wgt ax gfezvia &1 e §,
& sy wge g s wro gk dw A
qET & T aga aXwrr § 1 3t WAt
T o wrand F ot wre AT AR 4§
§ 1 W& o el A s ¥ Iz
ST W7 Ty § 1w g EY ¥ I
WATY W) qwy I, o 4 et ¥ wary
R Y W 7 9 ) Wfew e
wreTwanft ¥ fidy aeg w1 oy Y
G omar § ) dtar fe offe ¥ ¥ fiear
it §, wile wt gy e st
wifig fe o wig gt @ o, 3

CwrT § | ag ST WO ¥ Gy we AT
w T o awd b ¥ & wew g
wdd, fead stra o wewr wym o
TH wrgT ¥ wewr Wy Wy wwer A
qE

ax Wt Weay ar gifgeer i, av
My wkew & qaar fekar & iy
gAY o s ag g v
faaar & m g7 W WAt W qaray
r aee & ¥ oo @ & faey I
feamr T @ widT ) #N 7 Anaq
whw garr wrg ?

ot wroes wr WA ( qEege)

© HEAN UN-wAT AT TiEgg )

ot e fag : taTa @ ¥
fay tm-wwTA8T 41 1930WIT 1932
#t qadz ¥ Q¥ qiw W Ak & fr
YA gNT WOEAT WT At | Y AN
Mg AT I ARX Y
o wreark 9x A 9f @ wey ¥
¥ e ¥ 2w ¥ qF dwaw o W
T

% % wat fgedt o I¥ar wr faw
oy § 1 darerg o fegvd dgw 122 9%
o et arsyQ # ofeafadt feftfey
wraqvy fear nar g1 1975 Fwdw ¥
fewenx ar TLXATH F 11,520
afemfady ot frrly, wofie figedy &
¥aw 6,336 1 fgrlt Tgwrar X ¥T
ot farrar wwe satA ¥y wfgg oo
exx af fear war {0

Loy, ara ot ¥w & wgy ¥qd oy
o 0 ok vl dor ot € o
PR e ks ¥ W ¥, oy
¥ urediet ¥ o ¥ g ww qAwr®
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&) wafog sy v qof@fer
¥ ¥ gl qx W T W oy
faverepls avin wir wifg: =%
sy wT X AT 1857 ¥ WET 1947
i ¥ o gy i g & fewnar
e wifgq arfe we I @AW a |

grafreT g o Wy €
fowdr @ wifgw 1 Afww & W
g WP AT G AT §, wen W gA
HY ¢, B Ay & ot g7 FA § R
T wodT WAy WY T g
& wit wfeser aw aefr ¥ 1 @ grafec
9% W vy fedr wid )

uw gy feew WX feew et
& ;T ¥ wgAT g g faew we
o dfea ¥ Y awy weet § W% foew
Ay AT ¥ o qF v & T N
v fafer & &Y ¥ Sfafers
wreeaw fomsr w3 fs frg aw
T T w1 & 9w @1 0w e Wt
wr & 18 faq wd aRew ) aFT
wifay fom fomr gy & =g frmd ok
grlt agr eoAY THIATT IEN AW
g o fowmd o wwer & wod
DY qEH ¥ v @y ¥ N aefra
F( FER WIT WA ¥ G TR
w7& § 9 fir fod o 3@ § v wma
et Y fie wgeaa g1 v | x@w A A
o foeud § T g Al Q%
To g owEe @ o 8 & fowed
frfvres §ar w2 & &

off guww | ST ERFT HET
AT 9T oy gwRr §, FAw e o A

LAl

ot vwiw &y ga o § wg
wigny p ofemfedt & ak &) gfee
T Ao ¥ owr oW gEw fog W
vy g, queaE g armie e ofier
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g g avt YWy gWR ¥w oY sl
ue fearg ot § faad v 93
o g AT N o e ¥ &
ag wgar § i fam Aot oy wrk o Wi
wae sfear sux faalt ot | strarsroa
T A AT §FEAr o £ IgaT AT
fear s IA wgr ar & Faa Ay
gAT A ¥ e qErE T Fe wr o o
vax gyt 7 Tifear ® qur, gt ®
THTE & FEAY HY Y ¥WT | @ AN
trgaam s Y § R o &1
g ® w4 T & A 2oy Wy
wéiw §73 ¥ fau gw ge-=rsd sy
st 7Y frarg ford @@ 9 qu
FaET WY 7 H— ooft I arfearae
T a7 AR wT § Iaw oY ¥ a
# GREY wrIwr @A A fadrd—ay
ag ¥ VG T FT agrAv A8
weg| v feard or et ot Sy
wd AW A § AR wd & awwar g
ez aquast T war

Zatfaws & 1T ¥ grer 97 77 wg
T wgar g fe 98 v eifaws wr
AGTF ST I AN AT 97 AV TATG
¥ §e< & fog 1 @ a5d g I
AT feeet A frgraarer | § gwwar
g fom ofa ¥ N Fe D agr & awx
Sltays & o cfear B gt oy & wgrar
&gr #r YT WY s A5T § WYT I@
#fawe v wawd &1 O few ogd g
oY ara wr o fF 27T Q2T FUT w7
faar 1o oY sews Sfawn w garew
W (AT & A4 off W wwd §,
Y &Y Yxer TR aw g Nfwa w
wrar &1 o =1 0 D 6 e
w¢ faar aro o g #9 ST gear ¢
uwt &TXE &1 XY SRrrw wor 7gT § SER
WNTAT | GTES FT AT 24 AT qvaf ¥
wor gt § 4% oY war Y < & Ry
wvafww 1o a1 At ag A T
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[oht Treiw feg) & ¢ a1 Swredfew ¥fgw ¢ A oni-
" oAl § 1 Xw www. Tt WY
wwar | o wifer WA faen W ancwey §
T ROAC IR ) Ay v W whg shegcrg

w A ag Uw guwafcrr § afew
wer wsoT R4

gedt arx & wygar wrgar §, welr
wgRw &1 qfearx gar T g WY fw
wrondt ¥ warg & agw wweft oy §,
¥ VAT T & WK orvar g wrewr
2w & wfa od ¢\ we gy § fw 2w
o3, T w3 | xEd fag 42 f gar
aga A wfadl ¥ frea 97 v g
®7 T WTY 7 @F %Y 1T § CF THEAY
AT §Y | QE TET WIOT KX FAT | TG
aga df a1 FY 7Y AW F) WSTE W
g #Y a1 K wgat wiga1 g fF AR
¥ GuT ¥ grard) § afET o Ry
gT W faet 8 qre w5 Wie agard
&t =t gardt swady mwew Y ey &
LT WITH FT HIEH § TFOE #7A
o, fam® 1\ &y o= 75 2w & fag
A HTH SR @Al g, TW R FANK
wH FET §, 2w { o FHvRfEw Az ww
wiw1< frar & swd faars ag wad
et § Wi agafon ¥ faars weq
FrET § & suwY o Qv AT T1fgm

AW QYT W AwdGH & @ ¥ oA
AT | 9% 4T aRiFWH AR O TF-TE
=y ¥qd § ag wwzraHefaga v )
few Awww guew W dfgate ar §9
grfafuns dud § o w2 arefea’ & s
€1 G grem ¥ 1A aga sraww W
%) wew § wifs qofafa 2w =Y auig
¥ %@ &, W weilet ¥ wr§ corz e
A wragr EoY & 2w H vt Y foow wlt
&4 ) ged o O -8R wewT
§, wifefogw, &2z a1 fefegae ofewr &
WY AT GOWT ETH S § 1 g WA
ffarzw ¥ wyff § wfew wmarer wivt

T WO Mg 1| wEt avg ¥
ud ey Wt fdws g &, wFERi
et Y fawde wgd arer QYT WY
wawed xadw ¥ | @ o wr
Y wrrese gyar wifge, S wewaTaT
I #vr wifgy fe 3w & gerdw
fufaqew & fawrs wft ff ardd
ok Ty T IAET qHTAW KT goTHT
gt wifge |« & gwwar g w8 wgaw
TEWY @CF EATH W | &R WHATAT
dtar §Y wyr 1w warew o widr orf
g€ & IOy a7w WY s T WIiEY |
e w1 foraar noge gar wTfgy g
@t 21 wufag g Y woga v
sl sre el | gr ot ¥ aw § €%
HAray £ 7T 67 @G T FQIE )

st ofequfme dmelt (fegdy
rgae) - SCIrner o, § quWT WIT
HET ATTHG HT A(OT & &9HGT T
g g e wvwT WigaT § % waen
A, wre e moR weanem W & g
wgar g Siw sl gt T F T oag
TN W4T ST, TN §) 1 AT A "
I5137 alw T &7 gl A & A
g 9w wmwowl & wew ¥ oW
THIT W GAAW AT FE &, TH B
ARG ¥ A 9T WY AT EeHRaT 6T
oot s™fed wfawe 7A@ @ Wi
TJEHT R AW § qEAT W W A
W AN m W v foed
T ¥ o O gow Y, ¥ &
Aenvei w1 g &Y, o T s
frX o\x fow g3 & wodfy =t &
wqar o2 foefy & i e’ frdr oot
farfa ®) wro e W qw oy Wi
Q% A T T RET o S Qe a
it & eewr sty qw wrw € WK
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swfay wor wg f fe v dw @
wrardt w7 ayi€ ¥ forf & wear<t
v arrar oY dfew grardt ¥ wng
R T FS qeETd A arEE aww
a® ¥ gorare it ¥ T gret
¥ w7 o ¥ N ¥ R ¥
IeT I wifg & W ar A
gomwrarz s fEoeaeet § wrar
G2 w1 T aow & I grel 7
¥8 wEaT W W W fR s
FITHT TR WY TagfufE & fag
firar 1

# wNET W TF IM ST |
ot urwfgs ®TIT wEgRr § e woT-
it fegfe &1 o7 wiqor g€ swdr
wawa &Y REET OB, I rEw Row
AT T ¢, TAEY H Aga @
Wivey a7 § foge &z ¥ oW
NE awrew ¥ w1 qr iy fardd & oy
g caaaT & IEX ATA WIH_SHAT Y
Weat soi 7 wromdt @ =rfea
agY 9T I AW T 7 NE wward
¥ o1 g1, SFW w97 fw gw W
¥fear Heal & wwreor &7 7 wW
AxaA0 FAT @ & W IN wAET
T ¥ ¥ wEArdt ¥ 59 am #Y
qfesfedt €Y1 so¥ I @I T
WYX I§% a2 §O T 97 A1 g€ A
TrAed vl Mg m A b aw &
fv ) w 2w & fwadr a&t wifgw
w1, few X & AW &7 TACE HET
wTEE & W frw 9T Ao & g w4
T ATgR ¥ e go AWl d, wa ¥
TETR Heft ¥ ¥ q@w ¥ gAY, FER
W quzfry ! & S & fag §©
Wy Wy ¥ anet 9w fen,
¥Y wrhww A, §O FEAT 7 qfedT
foit o ¥ qg art andf o Wk I
T o Wt arly s it ¥ it
oS ¥ wunr seft wY TdE TN AT
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wor e W fear die swwr ofomy
ag gur fs ¥ & v W WA
frc &wm)

fresft are aesgafy ot w1 o gaTT
gu, 1065 ¥ orar Wo wrfe g e
Iwregafy ¥ AT Wr-AT% g g,
37 g fmmr e 97 warTs 9
TS wATRTI-RET ¥ WSy ¥ firar mar
WIS W IEH Hoq v § oy wrewd
gt & fis g T Wi wwTOr dar
q I FAMAR AT * favg 99 WT
wriaTE: WY A€ W 1 4w ford F qwwAT
g B smarreres feafy o oo @
aFE SRy ¥ T g TETe &
Fat o N wigaw w1 §—F fax §
R+ &1 AW ¥ T AT fivar € i
oy ot ol &7 a1y & fiv oy oy &
urTd warew ¥ shr-dvwdir ® ger
fear &, w@ Tgw & wENCIAT ¥
faqw v iz FYm e & e e &
T ¥ TWARHF FTET ¥ T T
¥8 97 wywET Wi & fad foed fadt
WO HqATHT A AT “NAAAT w6 G-
IWT W WierawAaw dex faw”
@ 99 ¥ 9% wEET—ag W O
TG WIOT FTT qT | THWT HO T ¥ywy
W93 {JTHg FT wrar 8, afewm dw v
W 17 FATAITAST ¥ GETIHT FT
Ta $AE F) A wrav E, ey e wre
TeeR & &7 ¥ wodt G awer ¥
qre qeft Y, ford g &g ¥ & TG
fear mar 911

gk |y arq Tt wga ¥ WAt
A Wryr ¥ % a7 fo wrw I q@AwId
& aw ffed qwr IAEr wrEfeaAT
wooreR, oo fesy wrdarft ot of
2} wwd Ru e Wk Gl
Wt R Tt v ¥ gy SuTET AT oy
¢t & o frier wor o § fe
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fuir whcyaines dwpelt} m‘?ﬂﬁ“tw T
wterdre wfre e & R ¥ wr ) Preet v B A g aprared fewer
¥ faww oF W ), Sowrfoqs & frwi T + g v W w1 0 wow e

frsg wiar €Y, dfwr wgt o fgrgeam
7§y §, agt & swrar gt & W
& T & FereETEr A fggeamr F
WX U, IFX 93 2w Ay WA
*“‘mmm’ﬂ;m‘“'ﬂ‘ﬁf
fro® fadt gur: 3% &€ dam-
Trar ¥ ¥ O dle wTRo To ¥ 3
& wrarT 9T gAT AW F wTy wX @,
@ fad ovd fysg wrdand #r o€
& ot w=d ¥ gk amA gfey
witer” At foid & 0w o ) Sg
WTAT TG §—

“The moral right of free public
expression is not unconditional. Sin-
ce the claxm of the right 1s based
on the duty of g man to the com-
mon good and to his thought, the
ground of claim disappears when
this duty 1s i1gnored or re;ected”

&t v ) o & os wer
e ue faa, 2——

“The freedom of the Press does
not mean that the general fawg of
the country should be inapplicanle
to them. The freedom of the Press
algso doeg not mean that special laws
should not be there to govern cer-
tain types of utterances”

AFTAT, T4 YR GHAFT 7 ot
T =Een §, gaT AW ¥ oY g
¢ o fggeam & @ 7, @R T
wr e S AT A WY ER W R
TN T & wade gz o g
wr § 1 & s v § fe owwwa &
w1 T v R §, ww qaivfeat
& oW ¥ garerear e wE® Wi
Prigy v & wnl o Te o wilw
@ §rw, GYPTE TV & ey B

fe ot s Wiy s @
foeft sowre ot weor v v g, R
Qur TgEE 1 B fs avd el B
otk § 1 56 e §—aewk ¥ Frow
feit gart sper o ¥ Re frew Wt
gy s g werar g g W
TXw WA AEd §, g WP A W
wig §, welr Y A igmM WY ST &
£eX g¢ d T Wy &1 Acaae, #
WTHT AT § fF 1 ST wrey gamar
3, @@ R wadd qaerdt ®
foefr SwTT W W A Qr o wey
T THTT HY 378877 w40 (AGX qaA=AL-
g 9T gEEar w3 5 qw ¥ wfe
I sqeq T &, AW F FJeqA A X
fom TwTT WA X w6y

® wreeT TR T I@ w q it
urefea wwar awgar g—yo faad
qat A, frx gart 2@ w7 Irafeaar
WX AR W3 &TA T ATAF T B
g afer g A § W gAt AW @
WY TF 17 qeAT I@ W F—3IF
faeg ot ardadf Y Tf & & AN
UG KA § | AR T X
22 wrE, 1975 ® fwar 49—
Democracy had been butchered inm
India
I gae ‘A NE X 4GNS
% foran a1 -

Democracy had been putchered in
India.

% geAm g fs ot @ q@ vzl
Srwaremafi g X KT d
& wrage W fpgemT & gaai @
oiw oo wgy § Fegik Rl
v oo & wreR 6§, W wI
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fray fur swanly ST ¢ & oo fad
wrowy wark T W § | SR,
oy wren o fr 27 waea @ oW X
“wiwar” ¥ ofwar ¥ qer gves A
£ WA &1 whE fewr 1 o IR
WA G ¥y faar §

“The Western Press has often
‘been shallow and wnaccurate on the
bad news"
wofog & wawar g f wea 7 ¥4
Wy & ot srdagy 1 4 ag sfew
/T IaFr § arls s g )

wrasra  feafe 7 @ wa@
* fow wvTC §© AY Faw BT, ¥ W
at Dward dare ¥ § I AwT A
waag ¥ wrasEE fafty & am
wa ¥ wgeqw w1 g8 fear § fr =
oy gAfmay FY e &7 ox “gEraTe
" Aw f@r ) 9y oF weer
waw & | faow feAl g oqaougomYe HY
ury difear ams afawr ot §r gqa
forat a1 fF 90 30 ¥ TN wEfEar
& ey 5 oot g Q&Y & forerer s &r?
ot g3 wrfuger § O 99X @w Xawev
¥ QRTATT I AWY AATE-NAS F7 qAAT
§ 'z 9w 2w & T & fawm aeadh
FRNTC AET AATRNAS &1 WG A S}
T WX FET IHAT § AR A FaAw
WY WYX T GETEC §) F|aeqm X
[ETE afew ga M arg garara
&7 WAW-AEH F<h, 995 Heq Wi
Hofte TUT AW F AT FATY
wrAAw QAT | TAY TG qAFRA
ar aw fakmm

wr & wry Prgfar dr 5 a0 X
o wgaT g | X IqC AWM ¥
vy e ¥ wraw g oAg AT X
wew s edt garen #1 $I7 IO
wes wf &) wers ¥ wifes
WATGR EW BY gATE T 2 &1 wAld
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A arr § f gy S X, wredlie B
@ @t X g€ qrae grafied gy
i wrex geere ¥ frad ot swre &
s §, 20 ot FTdww §, IvwT AT
I AT KAt avy Areshewsi were
fak )

Y ag & Nodtowrho 28 GTH A
WX LoqFomtEo 15 WA ¥ gL AN
T &) ¥ gofrowrfs ¥ gy ymew
T § | 7R fwraw 3 fe w0 o oY
=y W Sreargw afr faqr & grer
s g 5 warare ¥ Areaw ¥ ww
TTHY SrATET & 1

HIT o/ ® wweldy qasr &
grawl ¥ W wrw wfear et & o
W gfeee § A% da9 & v ¥
frdaw Fear wrgan g f e R afe
T W 9T A0k AT &, A% IT%¢ fRaAr
w1fe™ | WX GrodYommio awy Z oUAe
wrie ¥ 1 yefega Feedtdz § ot
Forer = 9% T FF § IAHT wew Ay
AT Wi BIE gHTAOrga ¥ feafr
&1 R & fag o w7 Fow ImdF
ok e "7 g W @A fr eR
FATATC-TAT & A7 ¢ o1 R Fog ave
FTH FIAT XGT § 67 a8 WA FH A HT |
FMF 0 @ O g% WA § f B
B |ATNI-TH §F ITL §T FIN @

T8

SHRI P G MAVALANKAR- (Ah-
medabad) Mr Deputy Speaker, Sir,
I am glad to be able to get thia op-
portumity of speaking on the Dem-
ands for Grantg of 8 Minwstry which,
seemingly or apparently, 1s of a mnor
status, the Minister not being a mem-
ber of the cabinet, and from that
point of view also, it 1s of a muDOr
statug obviously, but in reality, it is &
very vital department of any govern-
ment, especially, in modern tunes,
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{8hri P. G. Mavalankar] sbie to digest, believing as I do In
freedom of choloe and in democracy.

Now, when you gee that a Ministry The role of the Ministry of Informa-
hag got certain asignments and duties tion and Broadcasting in a democracy
which have a relevance to the people’s ig crucial, but in a dictatorship also,

aspirations and difficulties, they should
be brought to the notice of the Gov-
ernment and Government'’s problems
and challenges, should in turn be
brought back to the people, This area
of work, of communication, is all
the more important in any mo-
dern and democratic or even
non-democratic polity and, there-
fore, from that point of view 1 wel-
come thig opportunity of participating
briefly in this debate on an imporiant
Ministry's demands for grants.

8ir, speaking about Shri Vidya Cha-
ran Shukla, I must say that I like him
and 1 have affection for him, But,
that does not mean that I lhike what
all he is doing or saying. particularly
during the last ten months or so! Sir,
he has been coming to Gujarat, and
move especially to my home city of
Armedabad, quite often——of course, he
is in charge of his own party matters
and politics and js looking after the
people of his party in Gujarat—and,
therefore, his visitg there are more
frequent, but there are no areas of ag-
reement or communication between us,
especially, since the declaration of em-
ergency, and I must tell him and the
House in all honesty and sincerity
that I, as a person, believing in demo-
cracy and in freedom of opinion, feel
exiremely pained at the way things
are allowed to deteriorate in the name
of democracy I can understand if a
country or, the Government of the
country says ‘We do not believe, tem-
porarily, in democracy; we want to
go ahead with the rapid economic pro.
gresg and, therefore, in a democracy,
freedom of opinion etc. may be kept in
a refrigerator or in a cool place for
some tinie’—] can understand that ar.
gument.

I may not accept it, but I can un-
derstand it. Bnttoaévnncemargu
ment in the name of democracy and
discipling that pecple must conform
to one patfern, cne ideology and one
leader is something which I am not

curiously enough, it is equally vital
In g democracy the Ministry's work ia
important in gs much ag it brings the
Government’s problemg and activities
to the people and people’s aspirations
and problems to the Government; but
in dictatorship, what it does ig that it
twistg and pervertg the vast agencies
and instruments of propaganda, of
publicity, of information, of advertise.
ment, and thereby it tries to buy the
public opinion by brain-washing the
people! All that is done in various
types of dictatorships. I am sure,
my friend, Shri Vidya Charan Shukla
and his colleagues do not want the
latter thing to happen in the name of
democracy in our country. After all,
India is an ancient land with rich tra.
ditions, and the traditiong although in
the beginning were Hindu traditions
yvet by now they have become Indian
traditions, of tolerancc, of understan-
ding of goodwill, Now, do you expect
understanding and goodwill 1o come
through conformism or do you expect
them to come through dissent and ex-
pressions of different opiniong? There-
fore, 1 beg of you to consider again
and again whether what you have
been doing all along in the recent
months is good and proper; Sir, when
he says in the Report that he is do-
ing so many things, he may be cor-
rect It is perhaps alright from the
point of view of economic programme
of the Prime Minister that he is doing
a wonderful job. Let him be happy
about it. Let the country feel happy
about it, I am also happy if people
living in bungalows and palaceg in the
big cities feel conscious of the vast
number of people, teeming millions of
India, who are living permanently al-
most below the poverty line, and if
the well-to-do few feel that they must
do something for these millions. I this
consciousness is aroused through ra-
dio, television, news and features
broadcasting publications, litera-
ture md pm:phmn I am
with that point. But the
point ll. it require diffexrent
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points of view to be completaly eli-
minated from radio, newspapers and
televisiony This is the telling question
which I would like to address to my
dear and esteemed friend. Therefore,
1 say that although this Ministry's fa-
cets of functioning are many—and 1
must say of absorbing interest to me—
yet for a person like me who is both
a professor and also a journalist in
his own right by writing in wvarious
Journals in Gujarati, Marathi, Hindi
and English, freedom of expression is
absolutely essential, I can tell him
that it is only through freedom that a
full doze of creativity can be obtain-
ed. I want to ask Mr. Shukla and thig
hon'ble House, can creativity come
by command performance? Can cre-
ativity be g result of an ordered situ-
ation in life? Can you have conform-
ism of ali opinions into one pattern,
one strait-jacket and then order peo-
ple to love the motherland and do
the work for the country’s teeming
millions?

Sir, it people have different ideas
about betterment of people, should
those different ideag not be encourag-
ed? 1 am pot saying merely permitted
but encouraged to be ‘experssed on
the All India Radio, on the Television,
through the newspapers, through the
advertisements, through articles in
magazines, periodicals, hooks and
what not?

Ot course, my friend, the Minister,
may say that all these restrictions and
censorship are only temporary; mean-
ing as long ag there is emergency!
Then, my question to him would be:
How long will you have emergency?
If you make emergency a normalcy
then even the gains of emergency,
whatever they are, wil] be destroyed.
1 do not want Indian people to become
slaves and fearful of authority, That
ig not what Gandhiji taught us. Cer-
tainly that is not the Indian tradition
which teaches us. Indeed, it teaches
us to be ‘fafy’ and to be fesr-
less. Fearless of what! Fearless of
doing good things, and fearful of do-
ing bad things. You must beqraWiE;

you must be afraid of committing a

CHATTRA 26, 1808 (SAKA)

gin but you must mot be afraid of
telling the truth! If telling the truth
is 8 sin according to the Minister of
Intormation and the present Govern-
ment, then I am gorry for him and
tor thé present Government,

I have no time to go into the details
of this Report, but on the very first
page of the Report a very interesting
sentence appeals which only I would
quote. It says:

“These media units"—AIR, TV
etc,—"are the channels for keeping.
the people all over the country in-
formed about Government’s poli-
cies, plans and programmes”,

So far so good, That you are doing
well, more than well I should say,
more vigorously than you ought to-
But look at the next sentence.

“They"-—meaning the various me-
dia units—'“also keep Government
informed of public reactionsg to its
policieg and activities and provide
lhiaison with State Governments ..”

I ask in all humility: how do you
get public reaction when you have not
allowed the public to react freely and
creatively on radio and through the
newspapers by your imposing cen-
sorship and by all kinds of your party
propaganda?

Talking about the emergency, I do
not want to take the time of the
House by repeating my  arguments
against i1t, But I will tell you wvery
frankly that since the declaration of
the emergency what I see is an all-
round galloping deterioration in re-
gard to an interesting variety of news,
comments, and opinions; and, where is
the freedom of expression of various
points of view so that people can come
to their own independent opinions af-
ter listening to all these points of
view? Can we say that the All India
Radio has retained itg credibility? I
am afraid, it has become more or leds
an' instrument of party propaganda, it
has become totally the mouthpieag &f
the Government,

D. G., 1978-77 182
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I will give an sxample. Even in the
~Pradeshik '—] sometime lis-
tened to it with great interest—I find
-~that out of 5 minutes of regional news,
4 minutes are devoted to the Congress
Farty, telling the listeners as to who
joined the party and at what time
and why! The whole country may
join your party. But that does not
solve the problems of the Indian peo-
ple, The problems of the Indian pe-
ople will not be solved if all of us
join the Congress Party or X Party
or Y Party. The pdoblemg of the
Indian people will be solved when
all of us, irrespective of party
and Independence, whoever they
are, sincerely and dedicatedly in.
volve ourselves in the task of nation-
building. That is what we want.

I would, therefore, tell the Minis-
ter in all earnestness: let not news be-
come dull, deformed and dangerously
damaged Let there be variety of cho.
ice and freedom on the radio and TV.

Lastly I will touch on two points
very quickly, One is about party pro-
paganda. I find that he is using the
radio and TV for party propaganda.
Up to a point, that can be pardoned,
though not justified. But I want to
ask him: Can you make AIR and TV
exclusively as a reservoir, a property
of the Congress Party, and that tou
of one leader, and not only stopping
at that, but of building up another?
Ie that very good, is that very honour-
able, is that very sound and very heal-
thy for the development of democracy
in our country? The younger gone-
ration, boys and girls, are growing in
colleges and universities. Do thev not
want to row in freedom? We who
were under dependent India as stu-
dents of colleges and universities,

under Mahatma Gandhi. Pandit

ehru, Maulang Azad, Babu Ra)endra
Prasad and Sardar Vallabhbhai Patel
as fearless young individuals Do you
warlt our younger generation, your
:#6d my boys and girls, Bot to grow in
@ similar stmosphere? Itdeed I wotld

APRIL 1, 30
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iy, thép AMOUL grow 4 & Battes ot
MOsphIty Rettiille We hive new

Song and Drama Divisions etc. They
are doing some good work, but much
more can be done. Bimilarly, the Yuv
Vani is also doing some good work,
but here again much more can be
done. 1 wil] restrict myself just by

conversations
with him. But I wanted to take ad-
vantage of thig debate, with your kind
permission, Mr, Deputy Speaker, only
to say this to him: Please do no~ use
these media, which are so vital for
freedom for growth, for health and
for productivity in this country, for
something which is a short-term, very
impermanent and temporary measure,
the ends of your party, of your leader
#nq of your would-be leader!

st fto wreo Wew (IYUTA)
AT w1 wE, T e ) SR &
farerrs O ¥ w8 7€ § AN G ATY
ag i o1 WY § fv fw ¥ faehh w=f
N 77 78 wr 7.7 §, e 5T A
w1w &Y wr oy &, I v @ QY
gy § W ST R AFT W gmr ¥
o qx sfafras ww w1 ey § 9
wifew §  q¥ wie g ool w Y w0
qX dag gee ¥ org dwr arar o
T GRS TEA SEX W gt 1
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¥, 30 wr¥ o ot ouf werfee gord,
waft g5 Rt wvalt o we garar
ey

“What has heppened during the

past nine months hes convinced us
that the Government has been deli-
berately destroying our democratic
structure brick by brick and now
has established an authoritarian re-
gime which it wants to perpetuate”

ofe aer ¥ W Aw ¥ sh-daehiw
weft & wrg a7 W 1, A 1w T
& fawrT W ST g 7 g
aqrR a® ® FwT Y frrwd §,
afer god dmw, WR Tes @A
#fgw w1 ¥ g2 § fin o &7 anr-
T FR T Wt ged fawrd w X
weY ¥ Ty §, forad dafow w1 wrw-
O AR FIACA AW |

7z I ot w5 o€ & fx gida
® N faola g7 & S g7 & AR A
o wf} fear stiar & 1 9w w€ e
faota Zar §aY I9% 38 aoT AqTHia
D &, ok are 9Ty g § WYT ARTY
¥ w1x 99 &7 qe=r fagre ik fpta e
¢ 1 &= wawa §) a8 & v fe,
qrewgrfasar @@ ¥ WK | N
feqTar & W @ ¥ o fawrx §
gae! wwifo 7 v frar Ay | W
raed & froda & fed @ o= q=
Y nwifimr w0 fear sl @ ahog
%1 waEw § waw W |

o Y g I5ar § e 3w €Y =-
frzs & afrss trorfae werz w1€ waar v
srey w0 § W I g2 f §WT W
fear war ) ¥w ¥ wAgAr & ww ¥
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qreqw ¥ A« e A wX femr iy o
aw e gaiew amareg sy g W
w1 gt frdy o a7 7 @ oy, ffss
Q¥ dewt W g wfefufer qug &
geverar ¥ Tt g foed s s &
qrer I9M 9§ W%, W %, wWifw
TRI-TTEGY WY IT oo WRAA ¥ A
# Wt v waw @ g § e gw
s feafa ¥ gard ey W
T T AT 9 o frw a s
FAE (¥ a@ & cfaem v § 1
T qE AT AF FT W9 9% W wEs
w1 gdar gEaarT I § foawr qw
Y wgear, feawa WX gadiy sure
¥ 39% gru feqmar dar v § o
JaRET I W Sfaemr  qEdt
&, o) oY FwET wfed

ag Wt v mar § fr B R
St q9T §, I W wgEer €7 o
=ifex | wfew faaor w1 we waar
& fr g st ®Y i feeft wfied,
wE freaT Nfed, g ara N awE ¥
ey §, &fe waar g wreh g,
B WX af g% 9T ®Y qwar &
wTE, xEk o ¥ F A g | wwE v
oy § fw g o &, g7 oo & foer®
qre ¥t Ay §, a wEW sAw-dor v
* o vEarom A

dar fir 0 gOfig o ¥ wg71 o &
T w § WK v gegane @
fagmgaT ®1 qew I @ T &,
aY TuF wFE-EFA & T BT T
§ v ¥ wwe odfwe AdY foa,
argdw af) fear av o & qwed
# ok aTmardy wf A &t Iuw fawrs
TUTTHTRT | A T G2 92 qe A
ot chved mfy § o wreTea figar
aff § oot wof O T off W
wifigd | enfar qeacenede few ax
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(ot Wre wrte ww]

® fear wrar § ?—fowwr agta
s § 1 wore oferw wfeE s
wawer ¥ et Al w7 gerTETiE
Preterer &, st =g fwdr ffry wwarT
¥, & sirrayT ¥ o TF et A
R ¥ waare &, werfry fear smar g,
A At FaeT S Y qT ?

15.00 hrs

gurdh fafgy of-vmeqr & oY
warrc g ®E § qhufadrd g
w&t §, ¥fer o qfiefadt o g
fader <mar wifgq, wawr & fog
¥e ari-ads faara @@ s wifeg,
37 9T §3 frwexe s wifgy o
af) frgmror €8 wmart v feafa &
AT Y

qF W & wEarr I @ ¥ fo
QEfaFIT 25 0 a1 KA ¥ w7
oaaT 8 1 A AT § B B2 yaary
&, o arr w7 ¥ w7 A0 T qwA B,
NgEdF s rIaRe @
fag ¥ g & fr weard o7 oF
FIRWA qATET AT A1iEC Wi gaey
udlY wal & Ry qawr, i @
W wRERzzE wiie ¥ v gy
w0t I =1EC | AT FETTT vy
=7 ¥ v 72, forad qareiear £t ow
rvew wqrfaw g 1 @it ofzgr & s
oW ¥ WA farwis 7@ A% )

ag ®g1 ar § fe 3T woeTT
Teafer ¥ g meafear 7€ & 1 & qowan
g 5 o ¥ a¥ a¥ wfee Far S o
fezr v fosgr 3w & fog Fed 9o
¥ o o gaifimt &1, ey gy
wTT 3 wgeareTaT ¥ S w7 oy dwr
# wwarft By o Nlww F), o
9% X ¥ g sfwx wwwT W fw
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Y fawr qwewr wwir arfos
goar wiafoaw & aft v 2ar we,
aw I wrary wex e S af, MW
qwar I ewelt A2y ¥, O I
AT T AT HTX &, TTEY wradt wY
&Y ar ey §7

1502 hrs
[SHRr P PARTHASARATHY in the Chair]

g o oF Avad wdad § fy
W I et ®Y a7 FAT §, AT ITH
way §U WHATY 97 Sfvaew A W
TEO &, W IT AavA ¥ feAry W
oY ¥ | yu ey fis T ar qatde
s Agaag wigy ¥ fr wmrawHT
Feafer gawm & fag &+ @ | e g
ffawer fem awg & o orly, Tody
ga o fderd woTwT & o
ax§ | 37 =Y ¥ AaE av fF g7 0%
sy wrerrdY gy w & Fr oy Sy v
gaSEY oy X ¥ qgA ¥ "Ly ¥ AR
WA & §A FAS T IO 67 97 FAy
dt arsfy, gfeaer Y, a7 Ao
fog,  srreaft dart w1 wana, ar fee
qemiTgT T wtw | T S qua el
Y, TAA N ¥ gAAT wH RO, 59 9IE
&k sav Ag) faar sAr g1 ) faddy 99
¥ WAAT TIET A T3 A §B FEAT
AT 9T, IAET T B F STMAT ¥
IF oy & oz 3 Sy @A F
B9 7§ | T AT JTATALT T FIA B
Resdrardr o S 1§ |

s w1 wrar e f Weny gx ghaw
TIET ¥ A GIC 20-FAT ST ¥
fas aga s w1 o A
o WY 3g vy § Fe 20 g wrdww
or a5 s 8, O e s g
20~ vrdwy @RElr SR
#ofer ot T 7 W ow Agy
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arafos o wifes Wi ¥ ¥ A

W} | TafT T T T W oy

Qe Wiy fr ag w@ wEm
wifeder ¥ oF wer W &FT, oF
Tt wferer v ST 8 ) wwArd ¥
w&&m—whﬁmmmtaﬁfﬁ'r
ot awar & | ¥afaq o 97 ¥ gaw
W TEETT aryT ag & fr geawA
w7 A & 9fvy & gaer s
faar iy

7T ¥ WFTC A aF anfghus,
qrarfas, wad fors W afors faaay
¥ wiww e & gror garfor el
I & ) 9T T e Y &, o fat
wt v wrafe &1 qat § 7 of vrady
Tag & #37 fr Weat & fadm & sl
oy warfka for sy & 1 3AN 3u
A ET ST A AE R, o Az ot 5
AT FT TR FTX EFT ) wEr QAT A
wwaT Wy & & qA7 2, W 5w U
e fewz 7 fad, fograr & o ww 1
YA & WY TEAT G FAT § AR
aawaTg i aga wes wed wd warfea
To o § 1 o v 7 Wedt & wrg vy
¥ afefors wiaefa far afr &

"daz wim” & fag  agy W
way fear wrar & 1 g5 fao o Faer
ogH A AT E, I e F Ak v ay
¥w war foar omar &, ofew Wt AR
wfrat & fos T fey oy @ &@fe
¥w ofy arerwarl @ ag wor w0 ¥
T woorr g w2 & i gt oY foresar
Wt | e ot &7 forg fa weTATATOR
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9X ST gar § 9 mw ¥ guar
of farararor W Ry 7 TR IEAY AY T
e § Ml oY O & AT BT F ey
oY 8 oY fiver arar & 0 & o1 72
RN FEaT i mreTeaTl ¥ Y €75
Favar Wit & IAFT W W9 W A
s @8 g7 TF ¥ Tag gTedi W
a=AT g | A€ A gwy ag Uk
f& agr AW, 7 gaFrc ¥ ITH
ar ot 7 e & A wrar | AX gH
T $ A a7 T I, FHT gEI /A
&Y AT 91 § 9 AW g Prsaia e
w17 A8 frar 1 &1 ge T fgr R ag
T U qIR FL AR IIFATTET
T RTNTARIFINEL
WTT3; FRATTT FY ArAY 7 § qud A w1
g 1 omagT @i T E v zax @1E wrw
¥ wyA yaEaEy ofyRr ¥ A FAa
waraT FgmA af af qarefey § o
WY § I AT

SHRI ARJUN SETH (Bhadrak):
It is a matter of satisfaction that the
long-awaited national news agency
has now come to serve the country.
We have seen how tne agencies con-
trolled by big newspapers were starv-
ed of resources and could ill-afford
to engage in unnecessary duplication
of efforts. It is not new for some of
the Opposition parties—whose Mem-
bers have spoken earlier—to blame
the Prime Minister and say that the
Government headed by her has taken
the country towards dictatorship. In
fact, before the Emergency, these very
Opposition partiey were blaming the
Government—and especially the
Prime Minister—that she was sup-
porting corrupt Ministers and people,
and that as a resulf, the Government
was spreading corruption in the
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[Shri Arjun Seth].

country. After the Emergency, when
the country is developing and the 30-
point economic programme is being
implemented, they have nothing to say
except to blame the Government and
say that it has thwarted democracy
and that it is going towardy dictator-
ship. Since they have no other
meang of spreading this very nasty
politics amongst the people, they
choose thig forum to abuse the Go-
vernment, Yesterday our PFrime
Minister, while speaking to some cor-
respondents, had sald that some r
the Opposition parties have not
changed their attitudes. They are still
behaving in g manner which is injuri-
ous to the country. Thig very House
is a witness to their way of thinking
and of acting. So many Members
have alreadv replied to thelr allega-
tions; and I must not take much
time on it, since the time at my dis-
posal is very short. As I gaid earlier,
a nationa) news agency with a net-
work of organization, specially in
the rural gnd urban areas, ig very
much desirable, more so now when
the 20-point programme is being
worked out. It is now all the more
necessary for the news agency to
focus ity attention on the rura] news
and on the concerted efforty being
made to improve the rural economy.
It is the foremost duty of the news
agency to distribute correct and un-
biagsed news in the country without
fear or favour, keeping in view the
paramount interest of the nation,

We have seen that the Ministry
has, specially after the emergency,
dong a lot of work to inform the peo-
ple about the activities and perfor-
mance of the Government. At the
sitne time, I would draw the
Minigter’s atiention to o some of the
facts which go many committees,
speclally the public te Com-
mittee, have pointeq out and &lso
méntioned by the Comptrol-

Auditer. in his re-
nmmhr 1074-75, about the
working of Informution Ministry,

APRit, 18, 1998
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and would pegquest him to takes me~
asures 0 set things right,

The accountg of the Children’s
Film BSociety for the period 1-4-T8
to 31-3-78 were audited by the Awdi-
tor-General under section 14 of the
Comptroller & Auditor-General
(Duties, Powers and Conditions of
Services) Act, 1971, The annual In~-
come and expenditure of the Bociety
for three years were ag follows:

(Rupees 'n Lakhs)

Year Incom* Expenditure
1972-73 <« Sa20 1395
1973-74 737 20 o5
1974-75 <. 7.81 24 98

So, the deficits for these years were
Rs. 8.75 lakhs Ras, 2.78 lakhg and Rs.
17;17 lakhs respectively, During this
period Government gave grants-in-
aid of Rs. 8.09 lakhs and Rs B8.50
lakhs and Rs. 18.76 lakhs.

In thig regard, I would point out
that the PAC in itg 42nq Report
(1965-86) recommended that “the
Ministry should undertake 5 detailed
evaluation of the working of the So-
ciety, both quantitatively and quali~
tatively.” Further a Study Tesm of
officials appointed in August 18967 to
review the working of the Society,
recommended specifically in 1968,
along with the other recommenda-
tions, that the Government should
give grant-in-aid of Rs. 25 lakhg im
the first year, which may be reduced
in the subsequent years by about Ra.
2 lakhs every year, and thug stabi-
lised at Rs. 20 lakhs per year, and
that R, 10 lakhs were to be raised
by the Society. I feil to understand
why Government hag not yet accepi-
ed thig recommendation, although the
Cominittee has recommended a long:
way back during the sixties.

Similarly, we have seen that 45
countries, including India, cipat-
ed in thte Fitth Filmr
Pestivay held in New Delhl. The test
check in Audit gisclored Ré. 50,8581
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to recover the amount (Rs, 20,250)
from the cinema owners who have
not paid back the amount to the Go-
vermment. So, I would like to know
from the Government what action
they have taken.

Iam glad that Yojana is being
published to educate the people
especially in the rural aress, but I
request the hon, Minister to see that
it is published in a]l the languages,
especially in Oriya. I am tolg it was
going to be published in Oniya but
has been held up for long, I do not
know for what reason.

The Cuttack station of AIR has
been functioning in a renta] building
gince its inception. The building in
which it is housed is very congested
and not spacious enough for the pur-
poses of the gtation. Therefore I
request the hon. Minister, especially
since the ban on constructions has al-
ready been lifted, to see that the
building for the station ig taken up at
the earliest

With these words, I support the
Demands of the Ministry.

SHRIMATI T. LAKSHMIKANT-
HAMMA (Khammam): %%, [
TIAANT ® TRIA F AU FW WY,
agt g A ydgar T wETT weg
® gAT aff wH
I was tolg that even the above lines

were censored some time back when
a newspaper wanted to publish them.

picture walking in Noakhalj published
in a fortnightly wag banned on the
ground that ag Gandhiji appears to
be walking away, it might be consi-
dereq that he was walking away
from India in the emergency
I would like to quote a few senten-
from Nehru's speech in 1836, He

“A Qovernment that has to rely
on the Criminal Law (Amendment)
Act snd gimilar laws and suppress

El’*“m litergture, that bans
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hundreds of organisations, that
keeps people in prison without trial
ang that does so many thingg that
are happening in India todsy, is
s Government that has ceased to
have even a shadow of justifica-
tion for its existence.”

This iz what her father said. He
further said :

“l can never adjust 'myself to
these conditions, I find them in-
tolerable, ang yet I fing many of
my friends complacent about then,
some even supporting them  and
some, who have ‘made the practice
of sgitting on the fence into a fine
art, being neutraj; when such ques-
tions are discussed”. “Judging
the British Government by its on-
slaught on civil liberationg by its
suppression of press freedom and
its outlawing organisations and by
its incarceration of people without
trial, Nehru declared it as bereft
of even a shadow of justification”

I do not know what Nehru would
have said if he were living today
about what iz happening, about what
the Members feel inside. They feel
something inside, and they say some-
thing else, outside Against this
hyprocrisy I think his sould would
have cried out.

In one of the higher secondary text-
books I read a poem describing free-
dom, which says:

“They are slaves

speak

For the fallen and the week They

are slaveg who will not choose

Hatred suffering and abuse Rather

than in silence shrink

From the truth they need must

think They are slaves who do

not be

In the right with two or three”

MR, CHAIRMAN: We are discuss-
ing Information and Broadcasting, we
are not discussing the Home Mins-
try.

SHRI 8. M. BANERJEE (Kanpur):

She is not making g speech, she is
quoting

who fear to
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SHRIMATI T LAKSHMIKANT-
HAMMA : I think I have every right
%o Quote.

This lines show the difference bet-
ween those who maintain their free-
dom of expression and those who do
not because they do not have the
courage,

This iy what Mahatma Gandhj said
about freedom of the press and about
democracy :

“Liberty of gpeech means that it
is unassailed even when the speech
hurts, Liberty of the Press can be
said to be truly respected only when
the press can comment in the
severest tel'ms Upon and even mis-
represent matters.... Freedom of
press ig a precioug privilege that
ng country can forego.”

In 1950, again, while addressing the
All Indiy Newspaper Editors Con-
ference, Jawaharla] Nehru said:

“T have no doubt that even if the
Government dislikeg the liberties
taken by the press and considers
them dangerous, it is wrong to in-
terfere with the Freedom of the
press I would rather have a com-
pletely free press with all the dan-
gers involved in the wrong use of
that freedom than a suppresasq or
regulated Press.”

I know bhow much he disliked that
freedc.n because of the concentration
of the press in the handg of a few
capitalists, but even then, he made
that statement.

I hopp tat this also will not be
censored if somebody want: to pub-
lish something about what Nehru
sald some time back. Suppression of
the press has disadvantages, as it leads
to rumours, How will the people get
real Information? Rumours spread
like wildfire and wrong oneg spread
more guickly than correct ones. If
some people say that some people have
escaped from a certain jail some may
say that people have escapeq from
seversl jails and yet some othery may
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say that lakhs of people have escap-
ed. So, how will people
rect information?

As you know, even what is spoken
here is censored. Why do ‘Mem:
bers speak here? They speak here so
that people will understand that they
are sort of projecting their feelings.
But everi that ig suppressed and it is
not allowed.

Here, again, I will quote what
Gandhiji said about freedom:

“Freedom of speech and pen is
the foundation of Swaraj. If the
foundation stone iz in danger you
must exert the whole of vour might
in order to defend thal s.ngle stone.
May God help you’.

MR.
clude.

CHAIRMAN: Please con-

SHRIMATI T. LAKSHMIKANT
HAMMA : We should not go back to
the age of despotism or monarchy. I
hope thig country will not be allowed
to go back to the age of Louis IX
where so many example« of despotism
are there. Thig should be avoided.
Whether we say it or not, the image
that we create in the minds of the
people iz more important that what
we ourselves are trying to argue.
‘What happened in Afghanistan and
some other despotic cc .ntries? Free-
dom of the Press wa, sippressed, in-
formation was suppressed and books
were banned. These things should not
happen or it will create g mis-
understanding that we are sort of
moving towards despotic rule,

If somebody wants to project him-
self, T will never object because
everyody—and even children—has
u right to project hig image. I would
more particularly giva this edvice to
the young Youth Congress Leader. I
will never criticise or attwrk him be-
cauge I believe in tuking the good side
of evervbody and nut the bad side of
him, whoever it may be, I belisve in
the essential good of humnan being®
and their essential talent So let him
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instead of trying to shinc in some-
body's borrewed clowas, shine in his
owl;l right and glory ar«i project him-
self,

If he believes in a curtain ideology,
Jet him come forward, let him fill the
gap and provide the leadership; if
the country lacks in a'ternatives, let
him try. But it should not create
jealously and heart-burning in the
minds of the people that somebody is
misusing the machinery it creates a
sort of disgust .

MR. CHAIRMAN : Please conclude.
You have already taken ten minutes

SHRIMATI T, LAKSHMIKANT-
HAMMA: I want to say one thing
about the beautiful work that the
Song and Drama Division has done,
There was a beautiful song-drama,
Keno Upanishad, which they showed
two years ago; it is a beautiful piece,
. it is a lesson for evarybody to learn.
It is difficult to bring it forth as a
song-drama. More of these things
should be encouraged.

For the International Women's year
two publications were brought out,
but they were not distributed even to
women Members. ...

AN, HON. MEMBER: They should
be distributed to men Members also.

SHRIMAT] T. LAKSHMIKANT-
HAMMA: Let them first distribute
those two books at least to women
Members.

I must thank you, Mr. Chairman,
for giving me thig time.

SHRI GIRIDHAR GOMANGO
(Koraput): I rise to support the
Demandg for Grants in respect of the
Ministry of Information and Broad-
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divert the minds of the people and
pollute the minds of the innocent peo~
ple. Particularly, we, the younger
generation, want to be far away from
this type of untruth and false news.
The press is to express the truth and
not to suppress the truth.

My friend from the Opposition was
asking whether the publicity which
they want to give in the press will be
published for the people, Of course,
there is some restriction due to legisla-
tion and also due to the conditions in
the country. The publicity which is
needed in this country is8 more the
economic publicity than the political
publicity. Some people want publi-
city for achieving political gains, It
should not be that the publicity should
be confined only for political purposes,
to demolish the image of the leaders by
giving false statements. They only
want to show themselves as statesmen
by giving such statements, 1 am noy g
supporter of this type of thing.

Also, publicity is confined only to
citieg and it is mnot done ip rural
areas. We talk so much about publi-
city, but if you see the number of
papers, there are nearly one
thousand in Delhi; there are
nearly 2,000 in Maharashtra in all
the states, They are publishing month=
lies, dailies, weeklies, annuals and
various magazines, But where are the
media for carrying the news for the
rural people? Government are en-
couraging, especially the Minister for
Information and Broadcasting to pro-
pagate the programmes, plans and
schemes to the innocent masses. But if
the publicity js given only in these
papers in cities how will the illiterate
masses understand What are the
media for giving publicity in rural
areas?

MR. CHAIRMAN : Would you lite
to take some more time?

SHRI GIRIDHAR GOMANGO; Yes,
Sir.

MR. CHAIRMAN: Then, you may
continue on the next occasion, We have
to take up the Private Members' busi-
ness.
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Report
{Mr, Chairmanj.

‘W shall now take up Private Mem.
bers’ Business. .

BHRI DHAMANKAR (Bhiwandi):
Mr. Chairman, Bir, may I request you
to give me a minute to bring to the
notice of the House some fire incidents
which have taken place in the subur-
ban traing jn Bombay. In this connec-
tion, I have met the Speaker also In
the morning. I had given a notice for
Calling Attention also.

MR, CHAIRMAN : There is nobody
here to take note of it. You may raise
it at some other time. Now the Private
Members' Business has to be taken up.

SHRI DHAMANKAR: There have
been fire incidents in a number of sub-
urban trains,

MR. CHAIRMAN : Please cooperate,
now the Private Members Business has
to be taken up. You take yp the matter
with the Minister of Parliamentary
Affairs. Now we take up Private Mem-
bers Business.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Sixty-second Report

1531 hrs

SHRI S. P. BHATTACHARYYA
(Uluberia): I beg to move:

“That this House dp agree with
the 8Sixty-second Report of the
Commiltee on Private Members’
Bills and Resolutions presented to
the House on the 14th April, 1876".

MR, CHAIRMAN: The question is:

“That this House do agree with
the Sixty-second Report of the
Commitiee on Private Members'
Bills and Resolutions presented to
the House on the 14th April, 1676."

The motion 1was adopted.

200
1538 hre,
RESOLUTION RE. sFULTI-NATION.
AL CORPORA ontd.

sive and corrupting activities of
the multinational corporations, this
House urges upon Government to
exercise the utmost vigilance againgt
this menace which confronts all
developing couniries and to take
concrete measures to bar the entry
into the nation's economic life of
foreign, and _particularly US,
multinationals.”

The time allotted for this Resolu-
tion is two hours Shri Mukerjee
has already tsken two minutes, the
time left is 1 hour and 58 minutes.
He may continue his speech.

SHRI K. S. CHAVDA (Patna):
Kindly incresse the time, there are
a number of speakers on this
Resolution.

SHRI K. 5. CHAVDA (Patna):
The time may kindly be increased to
four hours,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): Let us see, how the debate
goes in, It is too premajure, it has
aot even started,

MR. CHAIRMAN: Shri H. N.
Mukerjee.
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ister, ¥ am sure, as any other, I nd
it increasingly difficult to reconcile

the kind of indifference to-
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been unaccustomed in the old days,
but it is no good talking about it.

The danger to which I have tried
to draw the attention of the House is

I found that a Canadian writer in
International Perspective which is
published by the External Affairs
Department of Canada in the number
of September-October, 10873 has
posed the question of multi-national
corporationg in this way and I am
quoting his words:

“How long can we tolerate pene-
tration and partnership and pro-
prietorship by others?”

Penetration, partnership and pro-
prieforship by othersg in our country
has gone so far that a halt has to be
called. Our friend, Shri Pal, a pala-
din of the private sector proficiency,
does not choose to be here, but I hope,
he sometimes takes mote of what his
chief says.

The Prime Minister in Calcutta on
the 2nd of March made a speech
which was reported in Business
Standard in banner headlines ‘Keep
off-PM tells multi-nationals’ I am
quoting from the paper. She said:

“Certain external !om:: m
putting pressure India to w

{ hm.o!o;‘rmmdmulti-
matictials on certain pleas . ~

I have no time to read it, Ghe

warned the peopls agsinst these foreas
and sald:

“Their intention wag to wesken
the integrity of the country and the
development of the economy.”

Further down she says:

‘T declare with all my authority
that cur Government is not sp weak
and will fight back with equsl
force and vigour with which the
forces will try to disrgpt us.”

In relation to the multinationaly this
is what the Prime Minister says. I
hope she means it and her Govern-
ment too. Again Mr. Paj s not to be
seen., I do not know T do not under-
stand and I do not like this at all

At the Non-alismed Conference at
Algiers in 1973 the Prime Minister
herself had said:

“As the economie struggle be-
comes more acute, the long-suvpres-
seqd voices of the people sharpen but
with every step forward the
resistance of entrenched groups
often alizned with foreign
interests specially the faceless
multinational corporations becomes
more vehement and unscrupu'ous
and, 5 the same time, more subtle.
In India, we gee these constraints
everyday.”

These are the Prime Minister’s
wm U )

Mr. Chavan, the ‘otfier day, at the
Special Session of the United Nations.

General Assembly said on 3nd Sep-
tember, 1975:

“It wag both irrational and harm-
ful to the interests of the develop-
ing countries to draw investments
in resources and technology
through the trans-national firms
These firms should come under
stricter regulations”

This ig what he says. "

Even Mr, L, K. Jha, always of-
customed to sing the tung of those
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people who are generally subsidiary
to the multi-national corporations,
even he had to be the Chairman of a
United Nations Group and say a few
things, but I have no time to quote
his words. The Prime Minister’s
words are there. If they do not mean
any business, let them tell us so.
From the facts we all know, they do
not appear to mean business.

From 1951 to 1974 we find that
4810 foreign collaborations have been
approved by the Government of
India. Out of that, 1274 from the
UK, 929 from the USA and the USA
advance is now happening in a
quicker fashion, but the UK still has
the advantage. On the 31st of March,
1974, there were, according to a
question answered in this House on
31st March this year, 540 branches of
foreig:,y companies operating in India
of which the UK had 319 and the USA
had 88. As on 31st March, 1974, 188

Indian subsidiaries of foreign com-
panies were operating in India.
Foreign collaboration proposals are

still being- considered in large num-
bers. I find from an answer given to
as a question, unstarred question,
No. 712 on 17th March, 197G that the
number of proposals approved was:
1973—265, 1974—359, 1975—271 and
in 1975 there were 40 proposals in-
volving foreign equily participation
which we have theoretically rejected
and other proposals were under con-
sideration.

By the end of 1972-73, 740 foreign
companies were here in India, 538
operating as branches and 202 as sub-
sidiaries of multi-national corpora-
tions. The total assets of multi-
national corporations were Rs. 2,921.8
crores. These multinational corpora-
tions removed large parts of economy
from any responsible control either in
their own home country or here.
They can manage things both here as
well as in their own home country to
their  advantage. They frustrate
national policies. They do not train
indigenous people properly., What
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they claim about ‘technology transfer’
is very largely a fake propositicn.
The cost of capital brought in by the
multinationals is higher than borrow-
ings in markets by the host countries. *

The profits of these multinationals
are exorbitant and far too low a
proportion of the profitg is re-invest-
ed. I have figures in plenty. There is
hardly any time to quote, though one
is moving a Resolution.

Rationalisation of production is an
argument which they often put fcr-
ward. But it is more often a tax dodge
as so many cases which have come
before our Committees will confirm.
By sheer size and scope these cem-
panies dampen local enterprise and
the interest of the parent companies
abroad prevents a itrue inter-national
spirit. They are not here for bene-
volent purposes. They are here to
fleece us and they go on aggravating
tension. That is something  which
has been given evidence of by =0
many international events.

I know, sometimes, we are told by
pragmatic minded people—we should
not be afraid; or why should we be
afraid of the big wolf—multinational
corporations. There are some siren
voices which are heard from time to
time. ‘The Span’ magazine {or
example so glossy, so slick, publishes
articles championing the cause of
these multinationals as the benefactorS
of humanity, the kissingers of crea-
tion, while they talk about our adole-
scent postures, threaten us that if
you go against, if India and other simi-
lar countries go against the policies
which their multinational corporaticng
represent then those countries would
be punished. These multinationals are
so powerful. This I find from a table
given in The Span. It refers to 1970. It
ig a table of a hundred-sovereign
States and multinational corporations
60 are sovereign States and 40 are
multinational corporations.  These
multi-national corporations have their
gross annual sales which are larger
than those of most of the sovereign
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the givss annual seles of the multi-
fistions]l corporations are put down
together, 40 of these multinational
corporations are there along with €0
of the State in 1070 list General
Motors was 28rd That is to say, only
22 counmtrieg in the world had a
larger G.N P than ‘General Motors’.

‘General Motors’ I understand have
jumped to the eighth place.
Only seven sovereign countries

are ashead of General Motors
in so far as their resources are con-
certred. This is the picture of these
multinational corporations. The top
fifty multinational corporations had
total sales of § 5385 billion. This is
the latest figure which we have got.
This would amount to nearly
Rs. 500 000 crores The total GN P.
of all developing countries, according
to the world bank Atlas ag of Janu-
ary, 1875 was $§ 509 billion The
GNP of all developing countries is
less than the total sales of top fHfty
multinatinnal corporations

Studentg of these multinational
corpora‘ions, like Ralph Nadar,
quoted in Seminar of October 1974,
very rightly as follows

“Where investment goes so does
well-planned beheind-the-seene
politiecs Tt is a Trojan horse to the
least developed countries,”

Europe hag been worrying Sud-
denly i1t seems as 1f the sovereign
States are feeling naked, bufieted Ly
a flond of dollars of General Motors
And so, men like M Servin-Schreiber

wrote in ‘Lg Defi Americain’ (The
American Challenge) that these
industrial  giants, these monsters,

were Stateg within the States and
they had tried to humble even the
pride of General De Gaulle. The
IBM Corporation defeated the pride
of General De Gaulle who wanted to
have snother compuler and IBM suc-
cepded in getting De Gaulle to come
dgwn hecause of the power that TBM
hed in Frence as well as in all
of the world.

Multinational 208
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We find also, Sir, how economic
processeg are dominated and decided
by the activitiey of these multi-
nationals. We may not entirely credit
the statement, but, in & book called
“The Coming <Clash” by Hugh
Stephenson, and alse in such publi-
cations as the Socialist Register, 1874,
of Great Britaln, we find certain
statements which are dangerous. For
example, we learn that a movement
of & million dollars in multi-national
funds from New York to
and to Zurich in early 1873 helped to
spread inflation across the Atlantic,
forcing Europe to pay for the last
remaining costs of the war against
Vietnam As a result, ynemployment
grew, welfare and public sector ex-
penditure wag cut, tariff protections
were raised.

Ag an illustration of this tendency,
I find from a study of 159 multi-
national corporations in six developing
countries by Pau] Streeten and S.
Lall, that in 91 per cent of the com-
panies’ cases; the balance of payment
benefit to the host couniries was in
the negative In regard to India, Sir,
of 53 companieg eamined 48 had
negative 1mpact on balance of pay-
ments And the reasnn for this was
the Jlow inflow of rapital and the
large outflow on actount of imporis,
royalties, dividends, head-office
payments efe

Sir, our Estimates Committee of the
Fourth Lok Sabha In its Fiftieth
Report, remarked regarding the foreig
oil companies that they could not
get the break up they were very
angry and annoyed about it But they
were concerned that Rs 319 crores
were remitted as profits between 1882
and 1966. When there was war bet-
ween India and Pakistan th two
foreign oil companieg stopped prc-d:_m-
fion of fuel oil necessary for carrying
out the fight and the Public Accounts
Committee roundly condemned this
virtual sabotage The recent P.A.C.
report and so many other reports on
National and Grindlays Bank and
other trans-national corporstions
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linked with the City Bank of New
York and other American banking
ccencerns show they have been cheat-
ing this country of tens of crores of
rupees of income-tax and other taxes
payable to this country. There are
these Public Accounts Committee re-
ports which the House would have
examined. But the IBM and other
people are shown to have exercised
the most unconscionable influence on
Government departments, railways
and umpteen other ministries who
have eaten out of their hands, because,
thev never had the gumption to stand
up for the independent economic
requirements of this couniry. This is
what the Prime Minister said today.
When the Prime Minister of a
country says, “I am menaced by
these trans-national corporations”, she
means business, but the policies of
the Government do not indicate that
they have done anything. I am not
saying anything purely from the left
wing point of view.

Sir, the Non-aligned Conference in
Alglers in 1973 pronounced against
the trans-national corporations,

The Commonwealth heads of Gov-
ernment at Ottawa in August 1973
did so and the Bogota Conference in
1973 did go; the intra-American
meeting of Foreign Ministers at Ma-
xico in February 1974 attacked the
Caorporations; the Commonwealth Par-
liamentary Conference held in New
Delhi last October—I have got the
proceedings here—attacked the idea
of multi-national corporations; the
world anti-fascist conference at
Patna where some leaders of ihe
Government party went, last Octo-
ber, they all expressed concern over
the multi-national corporations.

Now, not only the developing
counries but algo the developed
countries are anxious about the multi-
national corporations as a supra-na-
tional power—a kind of private
United Nations, if you will—whe
commaitd massive resources far ex-
ceeding those of many nations who
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share a broad community of narrow
self-interest of the richest people in
this globe; they have high technical
and diplomatic and public relations
capability and they purchase talent in
this country as well as everywhere
else and thereby denude every coun-
try of itg self-respect and of its own
weapons of self-preservation. Let
alone a country like in 1971, Mr.
Ford threateneq the U, K. that he
would shut down Forq Motor Plant
and shift it if there was g strike.
Roche, the medicine people, by trans-
fer-pricing cheate the U, K. of 24
million pounds; they were caught by
the U.K. Monopoly Commission. But,
this country has not the means even
to check what transfer pricing
means. Some of our friends
here who study these matters know
about it. Transfer pricing is a device
to get around any ceiling of profit
remittances prescribed by the host
states; a device to reduce liabilities
to countries whose currency is weaken
ing: a device to best down labour
demand for high wages: a device 1o
increase payment to shareholders at
home and decrease the payment to
shareholders in host countries; it is a
device to check the revenue of the
host country; it is a device to dep-
rive a host country of higher export
earning: it is 3 device to hasten de-
valuation of courrency on account of
continued adverse balance payment
engineered by methods with which
our people have not perhaps even the
expertise to find out,

The P.A.C. has reported on several
occasions that the I.B.M, overbilled
their Indian subsidiarieg heavily and
their underinvoicing activities went
on merrily, the former Chairman of
the PA.C. this country, had to dis-
kelieve the IBM and to tel] that why
are you doing this kind of underin-
voicing.. And then they had to loan
the invoices to a percentage, nearly
400% ncrease, because they were not
to be trusted and these people do this
business which is why Roche—by
transfer pricing cheated the U. K. of
pound 24 million and more; they were
saught. Roche cheated India and
charged librium a landed price of

S -
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Rs. 18, 248 per kg when the Prug
Controller found the actum]l price to

nmm.suuﬁ.wvm
Har Re, 27 as the cost
was Rs, 462
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n affiliates or to unrelated forelg-
ners Rather, this first-line technology
tends to be retained in plants at home
to generate new export; and compPete
effectively with imports in the same
class.

The Hathi Committee which re-
ported recently told us that 70 per
cent of tota] sales turnover of drugs
in manufacture of pure drug formula-
about Rs, 870 crores, Ten firms with
100 per cent foreign equity are still
operating; six of them are engaged
in manufacture of pure drug formula-
tions. A company like C.E Fulford
is operating without an industnal
licence, There are ten foreign com-
pames with 100 per cent equity. 24
between 50 and 99 per cent, 15 bet-
ween 40 and 50 per cent; 11 between
26 and 40 per cent and 6 below 26.
per cent.

But you dilute your Foreign Ex-
change Regulations Act They do not
apply And why?! we find, for ins-
tance, they put pressure on our
people, on government, on the admi-
nistration—political parties, They buy
up people. The Lockheed scandal
shows to-day how the people can be
bought

Even the consort of the Queen of
the Netherlands got a few millions of
dollart and wag bought. Hundreds of
millions of dollars are spent in Japan,
Italy and other places where you go
to learn lessons of democracy. They
were bought and purchased like that
and there are instances of some of our

P. R. Nayaic’s case is there.

Multinational
Cérporations (Résl.)

g
1

3 E;
H
it
Egéf?
F
E§E§s§

:
g
1
§
H
1]

ment in luxury hotels and hospitality
outside India when officials travel
abroad. There should be an inven-
tory as to how many relatives, child-
ren and nephews of big officials age
employed by Boeing or Roche or
heaven knows what other companies
which are operating in our country.

company’s admission was that 70 mil-
lion dollars were spent on overseas
commission and according to some on
government servants. All this sort
of thing 18 reparted all over the pla-
ces They are never even properly
investigated. I say it with some
authority because I know a few facts.
We know the case of Chile which was
referred to by the Prime Minister
herself, I made that open accusation
earlier United Fruit in Latin Ame-
rica secured demobtion of certaln



In August 1875 “The Fortune” an
periodical listed many ins-
tances of multi-national corporations

falgifying records, United Brand and
Gulf which are the biggest investors
in South Korea did the same thing.
The total gross income of IBM in the
year 1874 from sgales and rentals of
machines exceeded 12.67 billion dol-
lars out of which 5.84 billion gollars
ecame from sales, rentals and services
in foreign countries. They are able
to beat down rivals. I have indicated
already de Gaulle wanted his favou-
rite ‘Machine Bull' but he had to
truckle down to IBM's demand and
France had lo swallow her pride.
India can hardly iackle IBM You
cannot do a thing about it, FERA is
put on the shelf. Mr. Bipinpal Das
is here, Are you expecling Ameri-
cans would turn a friendly face to-
wards us? Whal did Orville Free-
man say when he came here to ad-
dregs Indo-American Chamber of
Commerce or some such body that
the Government of India should make
some gesture of friendship to these
trans-nationa] corporations, Luckily,
the Prime Minister made no such ges-
ture. She has made at least very
brave speeches I am very glad she
has made those brave speeches. Let
her Government behave now so that
we can understand that this ig being
actually followed upon,

16.90 hrs,
The PAC has reported. Already

puter soquisition in this country. The
+IBM hes sn wenusl budget jreater

example, be given the opportunity of
making garments in the name of earn-
ing profits for this country? Why
should Imperial Tobacco, now Iridian
Tobacco, be allowed to rule the roost
in our country? Why should GKW or
Philips or the tyre companies—Dunlop
Fire.stone and Goodyear—] have got
the figures; I hope you will please

MR, CHAIRMAN: Please conclude
m five minutes.

SHRI H. N. MUKERJEE: These
companies interfere; they distort our
economy and they get away with it.
Hindustan Lever has got the 4th place
among the top 200 companies in India.
There is Indian oxygen operating as
a subsidiary of British oxygen. It is
<oing all kinds of enormuties in our
country, I have mentioned the Fire-
stone Tyre and Rubber and other
tyre companies. Thare is the gueer,
notorious case of Cora-Cola. Only
the other day, we were told they im-
port more than they export—I think
Dr. Sen's supplemontary eliciled the
answer that whatever they get by way
of export is much less than what they
waste by way of import. And Coca
Cola still finds its defenders! Coca
Cola, Quaker oatg and heaven knows
who! General Motors is there, by the
side of which Birlas i3 a pigmy,
Hindustan Motors is nothing at all
compared to General Motors; General
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Ing continue for any time longer, Why
ghould this take place? Even in
Pakistan in the past a Pakistani eco-
nemist, Syed Akmal Hussain, reporti-
ing on MNCs—multi-nation Corpora-
tiong has quoted an UNCTAD study
to say:

“Among 159 foreign firms in
Columbia, India, Iran, Jamaica
Kenya and Malaysia, 53 per cent had
negligible exports or no exports at
all. Apart from this, MNCs speci-
fically prohibit exports from their
affiliates in under-developed coun.
tries....79 per cent of MNC subsi-
diaries are prolubited by their
parent company from exporting at
all What is perhaps of even
greater significance for the export
capacity of under-developed coun-
trieg is that 92 per cent of national-
ly-owned firms utilising MNC tech-
nology under licences are also pro-
hibited from exporting.”

They are not implementing FERA
They have given the go-by to it, which
meang to say, therefore, that in the
hope of getting aid from the US or
from West Germany or from the UK,
or heaven knowg who, you are soft-
pedalling, Government's economic
policies are a matter of soft-pedalling.

If it was a matter which did not
require serious steps, 1 would have
understood. If for practical reasons
you have to go slow, I would not have
askted our government unnecessarily
to challenge everybody who is
powerful. But when the Prime
Minister puts the position so clearly,
frankly and courageously, do I take
it that the Prime Wdtr does not

P oot oo Prna Mo
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at least, whatever one might think of
her in political terms, is a proud
enough person to be able to put her
foot down, to see that the policies she
wants are implemented, in which case
where do we stand? She said very
openly; I showed you—didn't I—this
picture, Look at this picture, trem-
endous picture, Indira there, address-
ing a Calcutta growd. She does not
use words like some of us sometimes
are inclined to do in Parliament, be-
cause we are in a different category.
I ask the government to explain: how
it is that this deviation continues to
pass muster? I conclude with what I
began, I am glad that several minis-
tries now happen to be represented
in the House; but I am very unhappy,
I am angry that a Minister like Mr.
Paj is not here; Mr. Pranab Mukher-
jee has chosen to come, FERA is on
the shelves; it is not in the picture; it
is not being implemented. Luckily
he has come now to listen to my
angry outbursts. But Mr. Pai i8 not
here. Maybe there is some explana-
tion. But jt is not fair to Parliament.

This is happening over and over again
in recent times—indifference of the
Cabinet Ministers who are responsi-
ble to Lok Sabha—They go more
ofien to the other place—they are
responsible to the Lok Sabha—the
indifference of Cabinet Ministers to
what happens in Lok Sabha, particu-
larly during the Private Member's
hour, because private Members have
neither power nor pull. If this goes
on, all talk about trying to uphold
parliamentary democracy and the
values implicit in it would be abraca-
dabra. And here 15 the phenomenon
of the multinationa] corporations, a
terrific danger about which, the
sooner we sit up, the better, I do
expect that in view of at least what
I have quoted, and the Prime Minis-
ter's observations and Mr. Chavan's
observations, something  serlous
would be done by government but I
do not know if any hopes are war
ranted,

MR, CHAIRMAN: There sre two
amendments. Are they moved?
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SHRI B. V. NAIR (Kapira): I beg

10 move: ‘

That in the resolution,—

add st the end—

"and bring forward an appro-
priste pisce of legislation defining
a Multinational Corporation in view
of the failure of the United Nations
1o do the same.”

SHRI M. C. DAGA (Pali): I beg to
move:

That in the resolution,—

(i) after “economic life of’ n-
gert “such”

(ii) add at the end “whose past
history has been full of corrupt
activities.”

SHR] K. LAKKAPPA (Tumkur):
Mr, Chairman, my hon, friend Mr.
Mukerjee, a senior Member of the
Lok Sabha hag brought forward this
very useful resolution in the interest
of the nation, In his speech he has
made clear what the operationg of the
multinational corporations are in India
and elsewhere; they are not in tune
with the new spirit ‘'of democracy and
socialism. He hag alss analysed and
quoted useful information. Much in-
formation has been collected by the
hon, Member Multinationa]l Corpora.
tions have huge investments in wvari-
ous countries and they have their
operating centres in India and else-
where and to bar them is a welcome
proposition.

Recently there was a conference of
non-aligned countries which was
attended by our Prime Minister also.
The view expressed there is very im-
portant for a proper discussion of this
subject in this House. They discussed
the subject but when they were about
to arrive at a useful decision, the
w&::m block tried to sabotage it, I
quote;

“A 1 t
mmo-darmﬂnx:ntheum
¥onsl Compenies ended here last
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but western-nations said it would
take decadeg to work out binding
regulation,”

So, this is very interesting. The
network of multinational corporations
ig operating throughout the third
world. The third world—the deve-
loping nations—are at the mercy of
the ymperialist countries, which give
economic aid only with strings. Our
Prime Minister has stated wmany
times on the floor of this House and
outside that we follow our own way;
we must have self-reliance gnd have
our own economy to maintain the
sovereignty of the nation and any aid
from any countiry with strings should
not be accepted. I think this is the
code of conduct whenever economic
aid is to be received from other coun-
tries, Therefore, if any multi-na-
tional corporation operates on the
political front, the economic front or
the social front in such a way as to
scuttle the very basic structure of our
system and the foundation of our
liberty, freedom and socialism, we
have to discourage it. That is the
whole principle that has been enun-
clated by Prof. Mukherjee and it is
in that spirit that we should analyse
the entire gystem of operationg and
political interference by multi-
national corporations.

]
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enter into economic alliances, thersby
scuftling the entire system of our
country, I quote:

“According to reliable informa-
tion, the West Bengal Government's
department of sick industries had
offered to guarantee supply of raw
materials to the firm,

The department later offered to
drug is said to be 1200 tonneg in
country, while manufacturing
ty is placeq gt 700 tonnes.
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operating
ting entangled in these small
operations. For some persons, the
day commences with a tooth-paste;
and for others with a smoke, We
then bhave the India Tobacco Co. All
;-:o useful commodities manufactured
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executiveg and officers in these com-
panies are sent to various countries
where such multi-national corpora-
tiong are operating. These people
ultimately become the agents for
these corporations. This ig very im-
portant. The person concerned may
be @ doctor, an engineer, 3 consultant
or a director. When you go t0 a wes-
tern country, you will invariably find
the same people who usually work in
the network. They themselves may
be working for the multi-national pcor-
porations, or they may have their
own relationg working in the big
companies. They all have got a link.
They are passing on every kind of
information in this country and allow-
ing our finances to go outside. They
have got practical knowledge. I will
never hold any brief for them,

MR, CHAIRMAN: Please conclude,
Mr. Lakkappa.

SHRI K. LAKKAPPA: Even in re-
gard to forelign Investments, there
should be a limit, The non-aligned
countries where these multi-national
corporations are operating, have pass-
ed a resolution at Lima. But even
the deliberations of that conference
and the thinking of these countries,
have not been respected. Their deli-
berations have been scuttled. A big

self-reliance and at the same time,
evolve methods to regulate foreign
investment. After the Emergency,
Government of India have taken a
number of steps against black-mar-
keteers who are in league with these
multi-national corporations, racke-
teers and smugglers. As a result,
our economy has been controlled very
much. Thig is one of the reasons
why We are urging upon the Govern-
ment of India to make use of this
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the dectors employed in varlous wes-
tern countries, engineers and consule
tants, towards our country have
changed completely. They are speak-
ing in different tones. That is why
these people have been offered big
jobs and given huge salaries @hd
allowed to work for such corporations.
These people have been asked to
argue for their philosophy, to argue
for their ideology. Whep thig is the
attitude of these people, those who
st in Udyog Bhavan, or in the offices
of the import-export policy-making
body, in fact in all the Ministries be
1t Petroleum and Chemicals, or Com-
merce, or Industry, they have to
scrutinise everything before they take
any decision, because these operations
will ultimately ruin the economy of
our country.

No country ig helping us by its
foreign investment, 1t 1s only helping
itself, So, we must try to become
self-reliant insteagd of depending for
aid on foreign countries,

It is reported that the total assets
of the multi-national corporations
and their Indian subsidiarieg stood at
Rs. 2,500 crores, a major portion of
which is of UK. and USA Out of
the total forelgn assets, Rs 1,249.2
crores were in Indian subsidiaries and
Rs. 1,145 crores were invested in 148
units engaged in processing and
manufacturing, electrical, machinery,
pharmaceutical and similar concerns.

MR CHAIRMAN: He should con-
clude now.

SHRI K. LAKKAPPA: We would
urge upon the Government that
wherever the foreign companies are
operating to the prejudice of the na-
tion, to the threat of the integrity of
the country, when they are trying to
interfere in our affsirs or trying to
influence our policy, we should take
this opportunity to take over those
congerns, These  multi-nationals
should e asked to account for every
paisa thet they have spent in this

But ultimtely the
the development of the national eso-

take over those multi-nationals which
are operating t{o the prejudice of our
country,

SHRI SEXHIYAN (Kumbakonam):
Sir, 1 am thankful to you for giving
me this opportunity. I feel that it is
high time that the Government be-
come alive to the situation and shed
their complacency, because this is a
menace that confronts not only this
country but all developing countries.
The emergence and escalation of
multi-nationals is a new development
of the latter half of this century, The
days of colonialism and imperialism
are stated to be over, but the multi-
nationals merrily continue to play
thejr nefarious role, which is assum-
ing dangeroug proportions, Unless
this country take the warning in time
and the Government act in time, pro-
bably the time may come when it is
too late for them to do anything, to
save themselves from the spreading
tentacles of the octopus, because each
multi-national is an octopus by itself.

The name “multi-national” iz itself
a misnomer, because a company can
be only a national, governed by the
law of the land A multi-national
means an organisation controlled by
an international law. Since there is
no international law or multi-national
law to control these wmulti-national
corporations, each country must make
its own effort to control them.

The sheer size of these multi-na-
tionals is a menace and of dangerqus
proportions. It has been estimated
that the production of these multi-
nationals exceeds 750 billioy dollars
a year, greater than the annual budget
of any Government ofher than UBA.
Their prodtiction is said tq be increas-
ing at the rate of 10 per cent a year,
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whereag the non-multi-mitionals grow
at the average rate of only 4 per cent
a year. It has been estimated by stu-
dfes made in America jtself, the birth-
place of many of these multi-nation-
als, by the Hudson University that
these multi-nations, which number
650 now and dominate the entire
globe, would by the end of the pre-
sent century come down to about 300
because they are like fish, the bigger
ones gwallowing the smalley ones, and
that they will control the entire as-
sets of the world,

Therefore, we cannot shut our eyes
ostrich-like thinking that ours is too
big a country to be swallowed up by
any multi-national, that we are wed-
ded to socialism and hence none will
come in our direction etc. This com-
placent attitude will not help.

Multi-nationals by themselves form
a class, They create their own citi-
zenship, It has been very well said,
probably unwittingly, by one of the
Directors of the famousg chocolate-
making company of Nestles, Mr.
Max Gloor, a Director of that organi-
sation has said:

“We cannot be considered either
as pure Swiss or as purely multi-
national, ie. belonging to the
world at large, if such a thing exis-
ts at all We are probably some-
thing in between, a breed of our own
In one word, we have the particu-
lar Nestles citizenship.”

He has put it very frankly, So, any-
bady who belongs to the IBM, for
instance, is an IBM citizen, be he an
Indian or an American. He does not
bother about nationality. Multi
nationals like capitalism, do not know
national boundaries. The only one
master to be served is the multi-
na ioal whose headquarters is situated
gl‘&obably in Manhattan or somewhere

Prof, Mukherjee hag very ably des-
cribed the working of these multi-
nationals, I want 1p speak on what we
should do, We know how these multi-
nationaly are working. They transcend
the limits of nationalism, they are not

t
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faithful to anybody. The American
multi-natonals will gebble up their
own Government, they will become
Frankensteins, Profit motive is their
only basis. Conquering a country
through economic subservience is the
basis on which they work, Therefore,
they are not given to the finer senti-
ments of nationalism, humanity, etc,

So, my appeal to the Government
will be to make a special law for
controlling the operations of the
multi-nationals in this country.
There was approach made by the
United Nations General Assembly. A
study was made, The UNCTAD
countries are also considering the
matter. Probably it will take time to
arrive at an international or univer-
sal agreement, But let us make be-
ginning. Why don’ you make a special
law to control them?

We have as many as 4,440 collabo-
ration agreements with  different
foreign companies and countries, I
would like to know whether any-
body has made a study of them. Why
should not this Parliament appoint a
Committee to go in'o these things?

You will find very many things for
which foreign collaboration need not
have been there. Why should there
be foreign collaboration continuing
for making biscuits in this country?
Why should there be continuing col-
laboration for making tyres in this
country? Is it so difficult to make
biscuits? Is it a very sophisticated
work for which a collaboration agre-
ement should be coniinued indefinite-
ly. Recently I saw in the papers that
a foreign collaboration has been ap-
proved for making tomato  paste.
Tomato is not imported, it is grown
in this country, Why is it that foreign
collaboration has been  approved
by the Government just to make
paste ? I don’t know how many of
these 4440 collaboration agreements
are for things like tomato  paste
making tyre making, biscuit making
etc. Many of these can be excluded.
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Now, why I wanted a separate law
is because the income-tax law allows
many rebates and incentives to cer-
tain industries. A giant international
company comes here in one form or
another, and takes advantage of this.
They can appear as they are or con-
vert themselves into an Indian Com-
any or make it a subsidiary of some
firm, All these can be done and there
is no dearth of ways in which it can
be done, Prof. Mukerjee mention-
ed the Imperial Tobacco Company
which is now the Indian Tobacco
Company. It is a subsidiary of a
Brtish-American Company and has
its headquarters in London, This to-
bacco company has come here and
it is now building hotels like the
chola Hotel Maurya Hotel etc. They
are building their empires here using
the very names of the great empero-
rg of the land—Why? It is because the
income-tax law allows a tax holiday
for building hotels and there are
some concessions and incentives for
the hotel industry and there are tax-
free dividends offered. Therefore a
company which came as a subsidiary
of a tobacco company, making and
selling cigarettes, now enters the
hotel industry because of certain con-
cessions given to the hotel industry.
Why can't you prevent this by saying
that these concessions are not avail-
able to multi-national foreign com-
panies? Why can't you put that in
the statute book?

The Chairman is very much aware
that the Guntur farmers produce a
very fine crop of tobacco which is in
no way inferior in quality to the
Virgina Tabacco produced in America.
There is a company called the Indian
Leaf Tobacco Company which is a
subsidiary of the Indian ‘Tobacco
Company and this subsidiary com-
pany buys the tobacco leaves from
Guntur, They do not consume them
here; the leaves are exported to
London. And what is the price? The
price is very much less than the in-
ternational price, Whereas the inter-
national price is about 80 cents per
pound, here it is only 55 cents, Why
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should you allow our jndustry, the
agriculturists and the poor farmers
of Guntur, to be exploited by a
multi-national like the ITC? Why
don't you put a block there, on the
imperial Tobacco?

This Government is unwittingly
helping, -if not conniving, the multi-
national companies. By reducing the
prices of certain brands of cigarettes,
the ITC have swamped and
killed a local company in Hydera-
bad called the Vazir Sultan
Company, which has been bought as
a subsidiary of the London firm. By
cutting down the prices, they have
ejected one Indian entrepreneur.
The 1976 Finance Bill gives a deduc-
tion for lowpriced cigarettes. That
means, by cutting down the prices,
the ITC has ejected one Indian com-
petitor out of the field and got the
reward from this Government by
way of tax-reduction.

I demand that we should have a
separate law to control these multi-
nationals in this country—be it of any
garb, This is a slow poisoning; slow
poison is being injected nto the eco-
nomy of this country, If you make an
analysis of the multi-nationals, you
will find that they come from the
developed countries to the develop-
ing countries, thereby widening the
chasm that is there between the de-
velopeg and the developing countries,
rather between the undeveloped and
the developed countries between the
poor countries and the rich countries.
This slow-poisoning should be stop-
ped.

Coming to repatriation of profits,
this is being done in many ways I do
not have time; otherwise, I could go
into the entire process, Repatriation
has become one of the biggest con-
duits through which the country’s
wealth is being siphoned out of the
country; by way of royalty, know-
how, technical fees, head office ex-
penses and so many other things re-
patriation is done. This Government
has not, so far, put a ceiling on the
amount that can be repatrated, Evea
Ghana, which has come into the pic-
ture much later, has put & ceiling only
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a certain percentage of the foreign
exchange earned by the compeny can
be repatriated and nothing more. But
here no percetage has been fixed As
prof Mukerjee said, there are com-
panues which are producing a2 minus
foreign exchange earming capacity.
But these compames are also given
the facility of a liberal repatriation,
Till 1976 they were allowing the
head office expenses to be deducted
while calculagting profits here!

T would ke this Government to
do two things: one i3 that a separate
law should be enacted to control the
multi-nationals operating in  this
and secondly, a siringent ceiling
should be put as fo how much they
can repetriate out of this country and
that too, only from the foreign ex-
change earned. Unless they do these
the multi-nationals, in no time, will
swamp this country and this blessed
country will become one more vassal
In an empire of one or other of the
multi-nationals Unless we take im-
mediate steps, we will be exposing
our own country; the couniry's econo-
my ang the people of the country
will be at the mercy of these multi-
nationals.
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*DR. SARASH ROY (Bolpur):
Mr, Chairman, Sir, the resolution of
Prof, Mukherjee which is under die-
cussion giates “latest disclosureg in
several countries of subversive and
corrupting activities of the multi-
national corporations.” Prof. Mukher-
Jee hag gone into extensive details of
the subversive activitieg of the multi-
national corporations 1 will there-
fore not go into all those things. I
will only say that the disclosures
about the corrupting activities of
these multinational corperationg have
been made not by other countrieg but
by the various Committees of the
American Senate themselves. Thig of
course has not been done to stop the
nefarious activities of the Corpora-
tiong but the disclosures have been
made in the process of finding a
solutions to the various crisis facing
their own country, We have seen that
the various Parliamentary Committees
of the United States like the U D.
Security and Exchange Committee,
Committee on Finance of U.S. Se-
curity and the most important Com-
mittee of the mall viz. implications
of Multinational firms for World
Trade and Invesiment for U.S. Trade
and Labour have spoken about their
eotivities. As a result of the activities
of these Multinational Corporations
there has been widespread unemploy-
went of US Labour. Motivated by the
peodustion of cheap goods, these
Corporationg are producing goods in
the developing countries with the help
of- wvery «chesp labour in those

earth some worms but they unearthed
in reality and Octopus and the real
shape of these Corporationy were
ihereby exposed. The US has not dis-
closed the sinister activities of such
Corporations with the bias object of
checking them, but they had to do it
under force of circumstanceg them-
selves what we believe, We have seen
that along with economic power
these multinational corporations have
alsp acquired political power also In
various countries the cases like Lock-
heed ete. that have come to light
have shown that have misused
this political power In miny countries
like the assassination of Lambuba
etc, They have aleg felled the Gov-
ernment in many States with a view
to carry on their shady activities.
They have also purchased people with
their money power. Not only that we
have also seen that these multina-
tional corporations have a strong link
with the CIA. A few days ago
Mr Bush, the Chief of CIA has said,
I quote, “Collusion between CIA and
American MNCs has added new
dimensions to the problem . .

companies and businessmen are more
reluctant to supply information for
fear of being named.” Mr  Bush
admity that he has got agents In fhe
various MNCs, Another agenis of the
CIA who worked in that organisation
for 12 wyears has said in his beok,
“Legitimate husiness aclivitles might
serve ms an ostencible employment
for his autherity in foreign countries.”
Phat means thet th~ "TA works in diff-

*The otighal speesis was deliveredin Beagall = ° - _
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carry their ili-gottén gains like re-
Search and dJdeyelopment finances,
transfer finances and currency crimes
-eto. are transfexred to their parent
county These MNCs further utilise
their ill.gotten profits for purchasing
people holding important positiong in
other countries, The MNCs fune-
tioning in our country have made
profits several times to their original
investments Moreover how are they
utilising their profits in our country.
I will quote, g report appeared in the
Hindustan Timesg about the getivities
of the Phillips Petroleum Company.
The report says, “the Phillips Petro-
leum Company used a camoflouged
Swiss bank accounts to transfer a
‘vast sum to India in connection with
the construction of two Philipy facili-
tieg in India. The transfer of the
money was allegedly at the instance
of certain unidentified Indian Govern-
ment officials who, it is thought, may
have been involved in violation of
Indian laws.” Then there is the case
of Boeing Company, T am quoting
from a press report which reads, “the
Boeing company, one of the biggest
Aero-space firmg in the U S  has
joined Lockheed and North rope, as,
the subject of investigation by Secu-
ritles and Exchange Commission into
possible illegal payment to political
parties,.  The allegations against
Boeing are said to relate primarily to
bribes paid to officialy of Airlineg in
developng countries in connection
with the sale of cargo and commercial
dets, India is one of the countries
Wing Boeing Aircrafis for its internal
srlines”. Then, Sir, certaln Pharma-
ceutical Companies Ilike the G. D.
Bedrle ang Co which is a US Drug
firm, ia also indulging in corrupt
practices. I am reading from a press
report regarding this Company. This
report wae published originally in the
Washington Post and reproduced in
the Commeérce paper of vur country,
According to this report GD Sesrle
Co. tn unholding collusion with the

1 India Soclety of Obstefriclang and
Gynaecologists have been pushed to
& gome of their products, namely.
h control pflls in our country.

oW
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Prof. Mukherjee has dealt with all
such instances In great detail so I
will not go any further in them.

Prime Minister Shrimati
Gandhi while addreasing a

Our
Indira
publie
March sald that we will not tolerste
this multinational companfes in our
country. This wag declared by her
publicaly. But what do we actually
see? The same time on which this
declaration was made by the
Minister, The Calcutta Eleetric §
Company which is a wholly
owned Company, was given permis-
sion by West Bengal Government to
take a loan of Rs 100 crores from the
World Bank and the Central Govern-
ment has stood guarantee for this
loan What does this mean? It means

e

people but they act totally opposite
to what they say. It is a hoax on the
Indian people and they are conven-

earn on their business activities in
West Bengal with that loan from the”
World Bank for which the Central
Government has stood guarantee, The
Managing Director of that Company
has gald in his report. T will gquote a
few extracts, he has sald. “the fact re-
maing that the interest charges payable
on borrowings by any electrical under-
taking private or otherwise is recove-
rable from the consumers as an ele-
ment of electricity charges” This
meang that the consumers will be
flerced for the payment of interest by
this forcign commercial company on
the loan gusranteed by the Central
Government. This is very unfortu~
nate. It has been further stated in
their report that “a return in excess
of the Timit prescribad by the elegtri-
city Act” may be recovered from the
consumers, The Consumers will have
to pay in exvess of thelr actial electrl.
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city consumption for meating the lia-
bility of this company. The people of
Calcutta will be made to bear the liabi-
Jities of this company. At another
place in the report of the Managing
Director it has been said, “the fact of
the matter is that no private electricity
undertaking can ever hope to repay
any borrowings out of itg profits and
that repayments of borrowings must
necessarily take the form of a series
of refinancing operations on a pro-
gressively increasing scales, with a
final amortisation out of the purchase
price of the undertaking when it is
eventually taken over by the State
Government,” At a time when the
Prime Minister was making this dec-
laration againsy MNCs, 5 foreign com-
pany was offered this soft condition
i her own country. Further, Sir,
when these tall talks were being pro-
nouned, a session of Indo-US Joint
businesg Counci,. an adjunct of the
Indo-US Joint Commssion was held
in the Capiial, Thirty American re-
presentatives headed by Freeman at-
tended that Session along with Fifty
Indian representatives including, 1
regret io say, our heads of Public Sec-
tor Undertakings and prominent in-
dustrialists led by Shri Harish Mahen-
dra. In that meeting the Americans
gaid that ‘“our economies gre comple~
mentary.” And our representatives sald

this. What is the result of getting
sbundang cheap labour? 1 will read
from a report about this. This news
item wag published long ago. It resds
“A few years ago only most labour-
intensive industries would go
Jooking for chesp labour,
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cameras, watcheg and dalicate instru-
ments are being produced under one«
dollar-per day, seven day working
week working condition in Hong
Kong.” That means the cheap labour
there is being abundantly exploited:
The representatives of American
capitalists, the Indian capitslists along
with the heads of our public sector
undertakings are hatching a conspi-
racy to exploit our labour force and
this conspirary is being hatched on
the heart of ouy own country. 1 have
already said that thiz Government
talks tall but turns its back when
the time for action comes. A few
days ago our country’s representa-
tives gttended the U.N, Economic and'
Social Conference held at Lima.
There were openly two divisions
formed in that Conference, There
was open conflict. The representa-
tives of the developed and prosperous
countiries led by the Americang said
that i1 the activitics of the MNCs
arc curbed then a “serious situation
will develop.” They also said that
frosh tlanking should be made about
the invesiment of U.S capital in
other couniries, On the other hand
the representatives of developing
countries stressed that Inlernational
Law musi be enacted for regulating
the workings of the Multinational
Corporations No consensus couiq be
arrived at that conference. Out offi«
cial spokcsmen contended that the
Foreign Exchange Regulation Act
(FERA) wag adequate enough to con-
trol the MNCs. Now I want to § |
mit that this FERA is merely a hoa
It is not at all adeguate to contain the
activities of the MNCs, The FERA
provides that if any organisation has
40 per cent foreign equity share capi-
tal, then it can be allowed to func.
tion. But it is well known that if an
organisation controls 40 per
shares, then the entire control of
organisation is in its hands
countercheck on its activities can
exerted. Therefore, the FERA is
hoax., It hag been framed only
deceive the people at home
abroad, It has been provided in
Act that Indlan netionpls will
given ghares, There is another

Eqsbergzfl
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hole in the Act that i these corpora-
tiong export their products then they
can keep upto 75 per cent of their
capital, Thig sort of legislation has
been enacted with a view to encourage
and nurture the MNCs and at the same
time to deceive the people at home
~d gbroad, Although they are talk-
4ng big, we have no faith in the
Government’s gincerity to be curb
the MNCs. The FERA was enacted
in 1974 and it is now in force for
nearly 26 or 27 months. A few days
8go a question was raised about the
working of the Coca Cola Co. Prof.
g:k:rjee also mentioned that, The
Cola has not reduced their
share capital even fractionally, They
are moreover taking many other ad-
antages. They have hoodwinked the
3overnment by opening many other
subsidiaries. Further we have seen
that some foreign companies engaged
in the production of items of daily
uge like Colgate, Cadbury etc. have
not been toucheq taking advantage of
the loopholes in the Act and they
have been permitted to repatriate
huge profits to their parent countries.
Az g result of the provision in the
Act thap those companies who export
their products will be allowed to
function, we find that the “Union
Carbide’ ig increasing shrimp produc-
tion for export. They will show thal
they have 40 per cent foreign share and
..>e exporting their product as well,
their stay is secure Hindustan
kever have diversifieq their activities
and Indian tobacco have entered the
‘hotel business’. Through thege tac-
tics they are trying to have a perma-
“’ footing in our country. There-
€, our view is that it is not possi-
‘ple to contain and curb the Multi-
national through the FERA. To stop
the activities of the MNCs we should
adopt the gtand taken at LIMA by
the representatives of the developing
nations, We are also a party to that.
But even after that resolution, our Go-
wernment ig sadly sleeping, They are
got taking any active wmeasures to
stop their entry. They only talk tall
}bm do not take any effective gteps.
‘We should follow in the footsteps of
other developing nations. The path
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of the MNCs must be clocked for
good if we want to survive. The
example set in the case of the Cal-
cutta Electric Supply Corporation
whereby a foreign company has been
permitted to raise a huge loan with
the Centra] Government as a guaran-
tee and further allowed to fleece the
people of this country to repay that
loan will just not do. The Govern-
ment cannot prove its sincerity
through such actions, It is not pos-
sible to play hoax on the people with
big talks for ever. They are only serv-
ing the cause of the Indian and
foreign capitalists by allowing them
to exploit this country, although they
are shedding crocodile {ears for the
pioar and talking of socialism all the
time.

Wilh thai{ Sir, I conclude.

17.00 hrs,

MR. CHAIRMAN: Before I pro-
ceed further, there are nerly eight fo
ten members who have to speak yet
In view of the importance of this
subject, I would like to know what
is the wish of the House,

SHRI K, RAGHU RAMAIAL - I have
talked to many Members of both
sides, I think the general consensus
is 1o extend it by an hour, That means
this will spill over to the next day.

MR, CHAIRMAN; Is that the plea-
suras of the House?

SEVERAL HON. MEMBERS. Yes.

MR, CHAIRMAN: All right. Shri-
mati Savitri Shyam.
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would likg to confing myself to the
multi-national drugs corporations that
have done, and still continue to do,
a great damage to our in.
terest,

Let me start with the recent dis-
closureg made by some
multi-national drugs corporations be-
fore the Securities and Exchange
Commission in the USA. Merck and
Compsny have paid $3.9 million to
foreign government officers in other

em.me_mt officers in three countries.

An article published in the Times
of Indig, Delhi edition, dated 26
March 1976, describes the dubious
pricing policy followed by the multi=
nationa] drugg corporations in Europe,
Reports have also appeared about the
highly unethical sales promotional
tactics adopted by Abbotts and other
foreign companies, Just as the Gov-
ernments of Japan and the Nether-
Jandg are investigating the cases of
iwo persons jinvolved in receiving
payoffs of the Lockheed Corporation,
our Government also should ascertain
the particulars of the payoffs made
in India by Pfizer, Merck and other
foreign companieg and take suitable
action against the persons involved. I
make this suggestion because the
Hathi Committee have held that a
number of foreign companies were
liberally granted permission letters
and COB licences which do not have
any legal backing, and the decisions
regarding them were taken by the
concerned officials casually.

It was Senator Kefauver of the
USA who first disclosed how multi-
national drug corporations like
Pfizer, Amrican Cynamid, Upjohn,
Bristol, Scherring. etc. formed car-
tels and fixed high prices for essen-
tial life-saving drugs. That is why
low tonnage and high value drugs
bhave remained confined to the mem-
bers of these cartels even in India.
Using the big stick of patents and
regorting to high pressure unethical
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drug patents to maintain high prices
of drugs and intermediates but the
most important document was recent-
ly published by UNCTAD, <“Major
issues in transfer of
the developing countries!” This docu-
ment reveals that 50-60 multinational
or trans-national companies account
for the bulk of the production of
drugs and they control & significant
part of the technology required for
drugs manufacture. Through the
mechanism of direct foreign nvest-
ment, multinational drugs corpora-
tions control a major portion of drugs
production in the developing coun-
tries. Thoeg companies charge exor-
bitant prices for intermediate chemi-
cals and penaltimates sold by them to
their subsidiarieg in the developing
countries thus making enormous
hidden profits and dodging income-tax
in the developing countries.

g

I wish to take the case of four
multinational drug corporations so
that the House could know their per-
formance in their own countries and
in other countries and the manner in
which our government is tackling
them. Take the case of Messrs, Pfizer,
The courts in the United States have
convicted Pfizer of overcharging
prices of anti-bioticg as a result of
which that firm refunded millions of
dollars o the federal and state gov-
ernments and to the consumerg in the
United States. Courts have also dis-
allowed Pfizer's patent for Doxy-
cyclene and held that the patent was
obtained by fraud. in Egypt, Pfizer
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overpriced Doxycyclene by more than
10000 per cent. Pfizer have also
<onfesged to have made payoffs in the
countries other than the USA.

What is their performance in India?
sThey have unauthorisedly expanded
the capacity of the production of
Oxytetracycline from 9 tonnes to 40
* tonnes, They were asked to execute
export bond which they have not done
go far. They were asked to part with
their production to non-associated
formulators, which they have not
done so far. On the top of all these
vielations of the law of the land, they
{have now applied for the manufacture
of doxycycline, The Licensing Com-
mittee, I understand, has already
agreed to license doxycycline to this
,4company, even though IDPL and
Indian companies are in a position to
manufacture it and to meet the entire
demang of the country. By licensing
this item, Government would be re-
gularising about Rs 20 crores of
illegally made profits lying in the
name of Pfizer in the country which
will straightway be converted into
investment capital for their new
doxyeycline veniure Government will
also be codoning the unauthorised
excess production achieved by the
company as well other violations of
the IDR Act. Last but not the least
the interest of the public sector com-
pany IDPL will be damaged to 2
qreat extent.

! Pfizer entered this country through
the backdoor by purchasing Dumex
in Panama and through that Dumex
ndla indirectly. Pfizer's entry into
was not a regular one. By
pribing some officials of this country
for which Pfizer iy traditionally
known, Pfizer have established their
{oothoid {n this coumtry.

The items and values of their im-
ports from their principals make
another interesting reading. The com-

charged high prices for items
for which Government never fixed
the prices; in actual practice. But the
coming into force of the Drug Price
Control Order in 1970 enabled them

Corporations (Resl.)

not only to retain the prices at ‘he
level prevailing at that time but also
fo seek revision in prises wherever
the prices did not suit them.

Sandoz iz another multi-national
company which operates quietly and
under a misleading cover of 5 re-
search-oriented company. The third
one is May & Baker ang the fourth
1s M/s Roche, to which Prof, Mukher-
jee has already referred.. You may be
aware that Roche made exorbitant
profils in the UK on its tranquilisor
“vallum” and had to refund money
on British Government insistence.

In a nutshell, all the multinational
drug corporations are like Pfhzer,
Therefore, the Hathi Committee made
a recommendation to take them over
forthwith. I gave notice of my
amendment 1o the resolution for
taking over all the multinational drug
companies operating in our country
immediately, But it has not been ad-
mitted It Government does not want
to take them over, at least a limiled
number of multinationalg like ICI,
Anglo French and Roche, Ciba, Cyna-
mide, Glaxo Pfizer, Abbot, Fulford,
Geoffrey Manners, Sandoz, Hoechst
and May & Baker can be taken over.
These 12 compamies had an oniginal
equity of about Rs. 50 lakhs and a
turnover of about Rs. 175 crores m
1973, But today's turnover may be
of the order of Rs 225 crores, as
against the total turnover of Rs 370
crores for the entire drug industry in
our country,

These companies managed {o get
“Permussion Letters” and ‘COB’ 1li-
cences, as you know Mr Choirman,
and engage themselves in the produc-
tion of formulations without any
valid licence They have not given us
any new technology and these are the
companies which corrupt some of our
senior government officers, These
high officers in the DGTD M-
istry of Chemicals and Fertilizers an+
in the Licensing Committee, have
granted undue favours to these multi-
national drug corporations; and have

L]
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created monopolics against the na-
tional interests. Therefore, 1 sug-
gest that these twelve companies and
their sister concerns should be taken
over immediately, by paying them
their original equity and forming a
corporation which will work in close
collaboration with the public sector
undertaking, viz, the IDPL. One thing
should be borne in mind. Unless and
until there is an overhauling of the
official hierarchy in the DGTD, and
the Ministry of Chemicals and Ferti-
lizers, we will not be able to succeed
in breaking the monopoly of these
multi-national corporations operating
in our country.

SHRI B. V. NAIK (Kanara): 1 was
very glad to hear our dear friend, Mr
Chavda for once talking in the same
way, more or less, as our revered
Professor Hiren  Mukherjee. For
once, the Indian capitalism seems to
have made truck or truce with Indian
communism. We have never hcard
such unanimity or identity of views
before Be that as it may, though I
am not such a drug addict—in the
sense of knowledge relating to drug
companies—the array of faets which
Chavdaji, our friend, had narraled,
were highly . .

"amfa wet . 77 rarfgr A9 )

SHR; B. V. NAIK: Yes 1 say
‘“yeg’, even though I did not under-
stand it.

MR. CHAIRMAN: The Pandavas
had zaid that against others, they
were 105, ie. 100 Kauravag and 6
Pandavas. But amongst themsclves,

they were 5.

S.HRI B. V. NAIK: There is a sort
of a natiopgl identity; ,and in this
behalf, I would like to add a few
pointg which are based on a very
very persopal assessment; and since
th!s is a. Private Memher's Resolution,
I think 1.am lpuking according to
the protocol, in my capacity as a
private Member,

gy
Muitingtiongl
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One of the most practicsl sugges-
tions I would make rightaway to my
colleague in the Treasury Benches is
fo abolish all foreign brand mames.
Our mass mind, cohsumer mird, has
a tremendoug amounts of weaknes or
fasgination for .names which are
foreign, like Phillisps. Abbots, May &
Baker or Pfzer, These names some-
how click while names like CIPLA or
Sarabhai do not go with our Indian
consumers. When we have got almost
a series of regressive and resirictive
legislation,  against the monapoly
capital and foreign capital like EERA
and Foreign Remiiftanceg Regulation
Act, which was brought by the Home
Ministry, I see no reason why we
should not go in for a wholesome
Indienisation of brand names. My
discussions with the Mimstry and
Company Law Board time and again
has revealed the fact that this is the
only jemedy. Let us completely re-
move, banish, brand nameg like Pfizer,
Abbot, May & Baker, Phillips, Chev-
rolet and so on. Instead of Phillips,
let them call themselves as Pushpak
or some other Indian name, Let it be
a name in English, Urdu, Sanskrit,
Marath:, or Kannada, but let it not be
an alien nume. With a stroke of the
legal pen you can do it. Why should
1t not be done?

MR CHAIRMAN: You are forget-
ting Shakespeare. A rose, called by
any olher name, ig a rose,

SHRI B. V. NAIK: The Indian
consumers have a  weaknesg for
foreign names, éven in ordinary
things like toiletry. Take, for ex-
ample the name Max Factor. When a
question was raised here with the
Ministry of Industrial Development
about foreign technological collabora-
tion with Max Factor, it was reveal-
ed that mn Indian manufacturer
somewhere in Delhi was manufactur-
ing these things under the brand
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easily decefvable Indian consumers,
let us ban these names,

Secondly, I do not know whether
I can virtually raise it as a quasi-
point of order. In anticipation of this
Resolution ag an advance preparation,
I had written from my constituency,
requesting the Lok Sabha Secretariat
to place the relevant papers on the
Table, one relevant paper being Hypo-
ihesis of Principles of Socio-econo-
miec Reonstruction, incidents+1ly,
written by me! In that paper it has
been my endeavour to show that
there are options outside the pure
capitalist and neocapitalist and Mar-
xist and neo-Marxist systems, which
have heen trcd.

I am saying that because we can
look at the multi-national corpora-
tions 1n a purely docirinal gense as
the end products of the capitalist
order of society The industrial re-
volution of the 18th and 19th cen=-
turiey in Britain and Europe gave
rise to the cmergence of the soclalist
concept of sociely, Marxism, and the
mother of Marxism was the industiial
unrest caused by the industrial revo-
lution, I have a feeling that the
multi-national corporations will be-
come the precursors of a new world
economic order, and this ncw world
economic order will need a new eco-
nomic doctrine It is my humble
claim and hvpothesis in all sincerity
and belief that it is going to be the
precursor of a new world economic
order, It may look like a tall claim,
but I have been saying it for ithe last
16 years.

They have not been able to com-
prehend what is contained in this
thesis,

MR CHAIRMAN: Why don't you
circulate it to all the Members?

SHRI B, V. NAIK: 1t is an extreme-
ly difficult process to educate people
who refuse to be educated, politicians
assyming .all uncompromising pos-
tures. I do not at all regret becom-
ing a laughing stock on I5th April,
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1978, but in times to come what 1
say today may prove to be right, Let
us remember that the ancestors of
men, you know who they are, looked
very ridiculous.

For your kind reference, I will
hand over a copy to you for a second
look,

MR CHAIRMAN: As far as hand-
ing it over to me as V, P. Sathe Is
concerned, I will gladly accept it, but
as Chairman I am sorry I cannot be-
cause the Speaker has already said
that he will not allow you to lay if
on {he Table of the Hoyse. But, of
cohurse, you can refer to your thesls
of Naikism in your speech and t4 any
portion of it to enlighten the House.

SHRI B. V. NAIK, I will, thereiore.
quote: &

“All human beings in the econo-
mic category are producers and
consumerg at the same time, Each
person ig a producer of economic
commodities for others and at the
same time consuming the economie
commodities produced by others
who in his point of view are consu-
mers”

MR. CHAIRMAN: I have not yet
understood what is new in what you
have said there,

SHRI B. V. NAIK: If you can kind-
ly have the patience as Mr. Sathe to
go through those 16 pages, thereafter
I will discuss it with you.

MR, CHAIRMAN; But the quotation
that you have read out from Mr.
Naik doeg not appear to contain any-
thing new or novel. You may read
to us something new.

SHRI B. V. NAIK: What I have
said is this. Instead of the Com-
munists taking onlytwofac!ou of
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and, labour, capital and the consu-

1er—consumer ig the fourth factor

1 production that I have laid down—

he whole equation of economics.
rould be changed. If you take the

ourth factor of production also into

ccount, you will be in a position

o see that most of the evils today will
e solved,

SHRI CHAPALENDU BHATTA-
‘HARYYIA (Giridih): The Commu-
asts’ point ig that labour is the sole
actor of production,

MR CHAIRMAN: Mr, Naik, it ap-
ears now that consumer jg the sole
actor of production,

SHRI B. V. NAIK: No, Sir. I have
iid that he is the fourth factor of
roduction, (Interruptions).

In the case of multi-national corpo-
ations, the most banal factor 18 the
et iransfer of assets from the host
Juntry to the coumtry in which they
re incorporated. We have used to-
ay the term multi-national corpora-
ong b 1 fairly loose way. According
) an ex-Member of the Planning
‘ommission, the mulu-national cor-
orations would be having, m the
ear 2,000, virtually not a hundred
er cent, but about 200 to 300 multi-
ational corporations would have cor-
ored about fifty per cent of the world
atput—located in advanced countries
hese are the giants which we are
orried about, Pfizer and Abbots can
2 dealt with, But when we think
« terms of Gern_ral Motors having
wree timeg the total budget, capital
3 well as revenue, of the Govern-
ent of India rather than sales, that
eang cost of production—, they are
geger than a continental country
<e ourg or for that matter Escons
the 20 big glants out of which, as
r as India is concer~ed, we have to
ke immediate cognicance of Unili-
sr—the rest of them can fall in line.
i{s these multi-national corporations,
hich, because of their sheer size, are
ile to get an edge or advantage
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over their gountérparts in this coun.
try and they bave pushed out the

smaller ones.

Now, I am posing a simple guestion
Suppose there is a money-lender in
my village and he is my cousin or
nephew or uncle, he is very near to

*me, and he charges interest at the

rate of 60 per cent or 100 per cent,
and there is also a bank, g corporate
bank, Syndicate Bank or some other
Bank, which gives loans at 124 or 18
per cent. Doey this fact that this man
ig near to me, he is from my own
village, indigenous or local, make him
a betier money-lender than an orga-
rized bank? I would say that therc
are non-muliinational Indian capita-
lists in this country, worse thap the
worst available 1n the whole world.
Why have you not been able io deal
with them on an even keel? Leave
aside the multi-naaonals, thae are
multi-State Corpurations which have
come up in this country, of which the
Ministry of Company Affairs are very
well aware, who will tell one thing
in the Stale Capital and another
thing 1in the national capital, piay one
against the other and let the puble
demand in a typital Henry Fordian
sense  What are you domg about
that? Onee I asked the Muusier lo
Company Law Aftairs why they did
not classify thete large housis into
bad and gnod I do not mean to say
that all large houses are bad Soms
are progressive and are inteiested in
doing some good work.

SHRI DINEN BHATTACHARYYA-
Like Tatas.

SHRI B. V. NAIK: Tata is not my
uncle or yours Who the hell 1 Tute
m this august House?

Why don't you classify these multi
State large industrial houses 1t
good and bad, Late Mr, Chavan, the
Minister for Company Law Alfairs
once agreed to i!, but later wiser
counsels or whatsoever it is, prevailed
and he withdrew, He agreed to
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classify the Indian industrial houses
who indulge in mal-practices or are
progressive into bad and good, but he
went back on his promise, Why don’t
you do it?

Now according to the definition
given by our Ministry of Home Af-
fuirs in the Foreign Contribution Re-
gulations Act, which was passed only
a couple of weeks back, any concern
having establishment in one country
and also in this countrv—a concern
with esiablishments in two countries.
one nf them being in India—is to bhe
considered as a multi-national corpo-
ration for the purpose of definition
That i not what Prof H N Muker-
jee say= He save that g hundred mil-
lion dollars worth of turn-over or
selee gnd having their concerns at
Jeast in «ix countrisg should be con-
sidered a< a multi-national corpora-
tion On that definition, even this
notorioug Lockheed Corporation does
nol fal' mto the category of a .nulti-
national corporation in a loose way
But arcording 1o our Act, which we
have pasced regarding foreign contri-
butions, if I am a panwala and have
an establishment in Kothmandu and
another establishment in Banaras, I
am a multi-national corporation ac-
cording to the law If you take credif
sale of cigarettes of five rupees you
must give a declaration to the Minis-
try of Home Affaire Government of
India That is our definition Tn
olher words, the damage that the
thinking of the Government of India
in regard to the multi-national cor-
poration can do and the destruction
that it can bring about hag not been
fully appreciated This sort of cava-
lier approach to the whole concept
of multi-national corporations ghould
stop and I would very much accept
the suggestion of Shri Era Sephiyan
that g Parliamentary Committee—
there are people who know the inside
out and you can make out from the
level of the debate—be set up to dis-
cusg the question of multi-nationals
threadbare and come to some cons-
tructive solution in regard to this.

Corporations ‘(Resl.)

SHRI DINEN BHATTACHARYYA:
What is your contribution?

SHRI B, V. NAIK: I have suggested
that the multi-national corporations
should be defined better; T have sug-
gested that the brand names should
be banned and I have also suggested
that g Parliamentary Committee
should be appointed for the purpose,

We all know about the Lockheed
including Komikaze pilot who killed
himself and the Kodama scandal and
Prince Bernard of Netherland, Now
in our country, if a contractor gives
a bribe to an official, the receiver of
the bribe is immediately booked by
the Vigilance Commission, CBI etc. If
I am an engineer and I take some
bribe from the coniractor I am ha:g-'
ed up. not the contractor, but
it comes to international affairs and
Lockheed or Merck give three mil-
lion dollars to someone, it is the
giver, who becomes the culprit,
and not the taker Why? Why do you
put the whole morals topsyturvy? Is
it simply becaus they are mot here
to defend themselves? Why not hold
the receiver of the bribe of this mag-
nitude, of crore of rupecs, equally.
if not more responsible? That, accord=-
ing tn the present definition we are
not doing What does it mean? It
means that we are having dcuble
standards and a double thinking...
(Interruptions) When il comes to
the multi-national corporationg or
international trade. what we want is
more trade and not aid. It 1s this
which the multi-nationals provide
and, therefore. why is it ...

MR. CHAIRMAN: The hon. Mem-
ber's time is up

SHRI B V. NAIK: The last point
I am making is' the Lima Confer-
ence—I have mentioned it in my
amendment also—could not come to
any definition of a multi-national cor-
poration because the western capita-
list system said, You also include
the p@llc sector companies! If the
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HMT or'the Bharat Heavy Electricals
want to establish their branches, etc.
in other countries, let them also come
in the same category of mujti-na-
tionals, Similarly, lei the Russian
steel factories and manufacturcrs of
other sophisticated ware also be con-
sidered as multi-nationals as long as
they are spread in various countries
of the world. Now, it was here that
Prof, Mukerjee or the Communust
Party or the Communist Block refuse
to say that the two are the same. I
do admit that a concern, a govern-
ment concern, a public sector concern,
socially accountable and accountable
to the Parliament has ho money to
pay under the table, They are comp-
letely different from a private sector
concern which bribes, wines and
dines itz way and is prepared to
spend any amount of money for a
licence, particularly, in South Ameri-
can countries. If I am an honest
John and a good  citizen and the
traffic law says that I must walk on
the left side of the road, I must obey
the law, Why are these honest eon-
cerns of the public sector either in
the socialist couniries or the deve-
loping countries like India afraid of
being classified among the multi-na-
tionals? If you are a honest person,
why should you be afraid of the
stringent laws? Let us take it, let
us take the definition of the westetn
capitalist system and carry on he
businegs acoording to the rules. In
these circumstances, I would urge
that there wag no reason for the
break down of the Lima Conference.

Only one point more. I would like
t0 quote. I am qu~ting fr.m no other
paper than the National Herald, a
paper of our fraternity. What does
the very knowledgeable editor of this
paper say:

“Anvther impoitant suggestion
which Mr Chavan hag made is that
the capital exporting countries
ameng the non-aligned natlons
should divert their Investments to
projects of mutual interest in other
developing countries in need of

biat
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capital, Bui where have the West
Asian countries investeqd their petro-
dollars? They have bought shares
of big western companies and have
invested only a small portion of
their resources in developing cotmn-
tries. . "

Kalinadhi was given Rs, 40 crores and
we are jumping with joy in Karpa-
taka

“There @re various anomslies
which weaken the unity of the
third world and they should be
removed,”

The mulii-nationals willi continue to
grow gtronger as long as we in the
third world, in the non-aligned world
continue to preach gomething and
practice another thing and act accord-
ing to our convenience and then for-
get the ideals. The first and foremost
thing is that we, the developing coun-
tries, should unite and fight this
menace and regulate it and bring it
under control,

DR, RANEN SEN (Barasat): Mr.
Chairman, it 18 my unfortunate lot to
speak immediately after Mr, Naik
who made such g lively speech, the
ultimate result of which I could not
understand. However, I must say that
he has kept this House busy for nesr-
ly half an hour on a subject which has
no content. In our younger days we
heard a story about one great orator
of Bengal whose name was Kashab
Chandra Sen. He wag asked to speak
on ‘zero’, He spoke for three hours,
That is a world record,

I come tp multinational ecorpora-
tions, You may call them transna-
tional or multinational, but the ulti-
mate result is that it is a giant, a big
size serpent, a python that sucks the
blood of the country, in which these
multinationals somehow or the other
find favour to exist and to thrive

Our friend, Mr. Chavds, was saying
about the committees that were form-
ed in the which were
Senate Committees, those which were
Committees of the House of Represen-
tatives ohe of the Committees was
headeq by Mr. Kefoe-vre which gt
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only went into the question drugs, but
also went into the question of auto-
mobile industry, went into the ques-
tion of stee] industry and it had come
1o the same conclusion jn regard to all
these companies. It is futile to say
that they simply did it in the interest
of the USA to see that the people of
the USA are not cheated, But what-
ever their motives was, the ultimate
regult was that in Kefoe-vre Commijf=-
tee report it has been stated that
these multinational corporations are
not only exploiting the people of
USA, the Government of the
USA, but they are exploiting the
people all over the world including
India There is a reference about
.India in that Kefoe-vre Committee’s
Report, It has been stated that the
Indian public is giving maximum
price to the products produced by the-
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se multi-national corporations operat-
ing 1n India, It is often said that these
companies are necessary for the capital
{formation of our country, These cor-
porationg are necessary for the deve-
lopment of industry in our country.
These corporations are nceded for the
technological know-how in our coun-
try. All these points are absolutely
fake, unrealistic and not correct.

MR CHAIRMAN You can conti-
nue next time. The House stands
adjourned 1o meet at 11 O'Clock on
Monday, the 26th April, 1876.

18,00 hours,

The Lok Sabha then gdjourneq till
Eleven of the Clock on Monday, April
26, 1976/Vaisakha 8, 1898 (Saka).



